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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. No. 81/2025
n

O.A. No. 563/2023
In the matter of:

News Item titled "MLA apprised of losses due to
illegal mining in Doon Assembly segment"

appearing in Dainik Tribune dated 08.09.2023.

RESPONSE BY WAY OF AFFIDAVIT ON
BEHALF OF RESPONDENT NO. 01 i.e.
H.P. STATE POLLUTION CONTROL
BOARD IN COMPLIANCE TO ORDER
DATED 03.07.2025.

MAY IT PLEASE YOUR LORDSHIPS: -
I, Dr. Parveen Gupta, S/o Sh. B.D. Gupta

aged about 57 years, at present working as Member

Secretary, H.P. State Pollution Control Board at
Shimla, Himachal Pradesh, do hereby solemnly

declare and affirm on oath as under:-

Member Secretary, .., - d
HP State Polution Contrg$ Wi Commigeig
“himla R e N High o, oner
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ATTESTED

Qath Commissicner
High Ceowut Shimia

Mo

\

W,

That the present M.A. has been registered in a
disposed off matter on the basis of the report filed by
Himachal Pradesh  Pollution Control Board
(HPPCB) before the Hon’ble NGT in compliance to
order dated 26.04.2024 passed in OA No. 563/2023
on the issue concerning illegal mining in
Handakundi village in Suner Panchayat of the Doon
Assembly Segment alongwith River Sirsa. As per
the report filed by HPPCB, the environmental
compensation amounting to Rs. 79,00,000/-
(Seventy Nine Lakhs Rupees) has been imposed on
the violators who were found engaged/carrying out
the illegal mining activities in the concerned area.
That the aforecited matter (M.A.) is pending
adjudication before this Hon’ble Tribunal which was
listed on 03.07.2025, wherein, following directions
were passed:-

“...3. Report though states that environmental
compensation has been imposed but no details have
been given in respect of the steps taken for the
recovery thereof.

4. It is worth-noting that as per the said report,
environmental compensation has been imposed by

SHO, Manpura and Mining Officer, Solan, HP.

Member Secretay, Ty,

P State Pollution

“himla

Controf
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Hence, issue of imposition of environmental

compensating is required to be clarified...”

That in reference to the above directions, it is
humbly submitted that with respect to the issue of
illegal mining, the Hon’ble NGT in OA No.
360/2015 titled NGT Bar Association vs. Virender
Singh, had emphasised on seizure of vehicles, earth
moving equipments, JCBs/Excavators involved in
illegally mined minerals and levy of penalty/EC as
per category of vehicle & market value of the
material. The Hon’ble NGT vide order dated
26.02.2021 in OA No. 360/2015 (copy of order 1is
annexed as Annexure-I) had passed following
directions:-

“...25. In the light of discussion in para 12 above,
having regard to the totality of the situation, we
accept the report of the CPCB and direct that the
scale of compensation calculated with reference to
approach Il be adopted by all the States/UTs.
Though compensation assessment for damage to the
environment is a dynamic concept, depending on
variables. floor level formula can be worked out to
avoid arbitrariness inherent in unguided discretion.
The CPCB may issue an appropriate statutory

direction for Atfu,{ Sfullry of monitoring and

‘Aember Secretary, "ipre.,

HP State Pollution Control

l"\] =]

Oath 1.
’7 -
HP HI;’VH 7,77133‘
SAL or

Cne,
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STED
ATTE }(/

Oath Commissioner
WP, High Court shimla

W

compliance to the Environment Secretaries of all the
States/UTs who may forthwith evolve an appropriate
mechanism  for assessment and recovery of
compensation in all Districts of the State. The
recovered compensation may be kept in a separate
account and utilized for restoration of environment
by preparing an appropriate action plan under the
directions of the Environment Secretary with the
assistance of such individual/ institutions as may be

considered necessary...”

Therefore, it is submitted that the methodology 1.e.
Approach-I1 mentioned in CPCB’s report was
approved by Hon’ble NGT in OA No. 360/2015 and
it was further directed that the same be adopted by
all the States/UTs. The Environment Secretaries of
all the States/UTs were directed to evolve an
appropriate mechanism for assessment and recovery
of compensation in all Districts of the State.

In compliance thereof, a mechanism for assessment

.and recovery of compensation for instances of illegal

j:pining based on Approach-1I was notified by the
étate of Himachal Pradesh vide Notification No.
STE-E(5)- 2/2021 (copy of the notification is
annexed as Annexure-II) wherein, the Committees

headed by Sub-Divisional Magistrates have been

Yiember Secrotary, e
# State Pollution Controf

A imig
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constituted to ascertain the damage done to the
environment & ecology due to illegal mining,
seizure & release of vehicles/equipment involved in
illegal mining and recovery of compensation by
ascertaining the identity of illegal miners with the
assistance of Mining officers, Police, PWD, BDO,
Forest Department, State PCB etc.

As per the aforesaid notification dated 18.08.2022, a
State Level Nodal account has been opened and the
recovered compensation amount is deposited with
the Director Environment, Govt. of H.P. which shall
be utilised in the affected area for restoration of
damage caused to the environment as a result of
such illegal mining activities.

That accordingly, in the present case, the
compensation for illegal mining activities was
assessed by the Committee headed by Sub-divisional
Magistrate, Nalagarh, District Solan, H.P. as per the
notification dated 18.08.2022 and compensation
amounting to 379,00,000/- was imposed on 29
different violators who were found engaged/carrying

out the illegal mining activities. Regarding the steps
taken for the recovery of compensation, it is
submitted that the HPPCB vide letter dated
24.07.2025 (copy annexed as Annexure-III) had

viember Secretary, Tmwe—— ATTECS/TE D

1P State Pollution Controf

Zhimla

HC!)Dafh' OMmissinner
<. High Caurt Shirmila
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requested Sub-divisional Magistrate (SDM), Baddi,
District Solan, H.P. to initiate recovery proceedings
against the defaulters and accordingly, recovery
notices have issued by the concerned Sub-divisional
Magistrates 1.e. SDM, Nalagarh and SDM Baddi to
all these 29 number of violators. (Copy of
intimation/communication dated 22.09.2025
alongwith copy of notices for recovery issued by
SDM, Nalagarh and SDM, Baddi are annexed as
Annexure-IV collectively). Therefore, it is humbly
submitted that process for recovery of compensation
has been initiated by SDM, Baddi, District Solan,
H.P.

6. That the present response filed by HPSPCB in
compliance to order dated 03.10.2025, may kindly
be taken on record. The answering respondent i.e.
HPSPCB shall abide by any further order or
directions passed by Hon’ble NGT.

W,

DEPONENT
TED Member Secrelary, ™emw..,
P:TTESTE HP Stats Pollution Controf
(/..,..;J(,xa‘ ) Thimla P
o™ o
lote U



Verification:

I, the above named deponent do hereby verify

/
o

-

that the above contents of para no. 1 to 6 of this

affidavit are correct to the best of my knowledge

P Sndlle

based on information derived from official records,
no part of the same is wrong and nothing material
has been concealed therefrom.

Verified at Shimla, H.P. on this 6" day of
October, 2025.

at wa. QQGWMT
W" e BOOVe ov:f; r:\alxon s
&/ aeplemn s (1 e
A - ST kS DEPONENT
‘ w:; \'\QL(\'\~é : K ‘o - P« per Secrelary, M.,
e N veen Lo B ’r:.P tate Poliution Centrol
o Q\ﬁoe T- e O
<\ an |

g b W A
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02tk Gommissianer

"B High Court.stimta

_ All Cuttings and €T~
are duly atteseted by me. é /0 /2_ S
ath Commissionet

/
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Annexure-l

Item Nos. 02 to 20 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 360/2015

(With report dated 15.01.2021)

National Green Tribunal Bar Association Applicant
Versus
Virender Singh (State of Gujarat) Respondent
With

Original Application No. 366/2015

National Green Tribunal Bar Association Applicant
Versus
Dr. Sarvabhoum Bagali (State of Karnataka) Respondent
With

Original Application No. 368/2015

National Green Tribunal Bar Association Applicant
Versus
Dr. Sarvabhoum Bagali (State of Karnataka) Respondent
With

Original Application No. 173/2018
(Earlier O.A. No. 89/2017 (EZ)

Sudarsan Das Applicant
Versus
State of West Bengal & Ors. Respondent(s)

With
Original Application No. 874/2018

In Re:News item published in "The Tribune " Authored by Arun Sharma
Titled "Mounds of sand on Sutlej banks, mining mafia digs in"

With

Original Application No. 44 /2016
Mushtakeem Applicant
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Versus
MoEF & CC & Ors. Respondent(s)
With
Original Application No. 517/2015
Sandeep Kumar Applicant
Versus

Ministry of Environment, Forests and

Climate Change & Ors. Respondent(s)
With
Original Application No. 550/2015
Virender Kumar Applicant
Versus

Ministry of Environment, Forests and

Climate Change & Ors. Respondent(s)
With
Original Application No. 530/2016
Sandeep Kumar Applicant
Versus

Ministry of Environment, Forests and

Climate Change & Ors. Respondent(s)
With
Original Application No. 272/2016
M/s Ganga Yamuna Mining Co. Applicant
Versus
State of Haryana & Ors. Respondent(s)
With
Original Application No. 481/2016
Joginder Singh Applicant
Versus
Ministry of Environment & Forest Respondent
With

Original Application No. 540/2015
Ved Pal Singh Applicant
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Versus
Ministry of Environment and Forests & Ors. Respondent(s)
With

Original Application No. 90/2016
Chander Mohan Uppal Applicant

Versus

State of U.P. & Ors. Respondent(s)
With

Execution Application No. 40/2017
IN
O.A. No. 517/2015
Sandeep Kumar Applicant
Versus

Ministry of Environment, Forests and
Climate Change & Ors. Respondent(s)

With

Original Application No. 671/2017
(Earlier O.A.No.123/2014)

Himmat Singh Shekhawat Applicant
Versus

State of Rajasthan & Ors. Respondent(s)
With
Original Application No. 726/2018

Rupesh Pethe Applicant
Versus

State of M.P. & Ors. Respondent(s)
With

Original Application No. 456/2018
(Earlier O.A. No. 146/2014 (CZ)
Nityanand Mishra Applicant
Versus

State of M.P. & Ors. Respondent(s)
With

Original Application No. 1086/2018
(Earlier O.A.N0.140/2014)

Nanga Ram Dangi Applicant
Versus
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Secretary, Department of Environment &
Forests & Ors. Respondent(s)

With
Original Application No. 575/2019

Yaduraj Singh Jat Applicant
Versus

State of Rajasthan Respondent

Date of hearing: 26.02.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Ms. Katyayni, Advocate in OA 1086/2018
Amicus Curiae: Mr. Raj Panjwani, Senior Advocate with Mr. Aagney Sail, Advocate
Respondent(s): Mr. Divya Prakash Pande, Advocate. for CPCB & MoEF & CC

Mr. Raj Kumar, Advocate for CPCB in OA 726/2018

Ms. Soni Singh, Advocate for CPCB in OA 456/2018

Mr. Attin Shankar Rastogi, Mr. Balendu Shekhar & Mr. Shlok
Chandra, Advocates for MoEF & CC

Mr. Ankit Verma, Advocate for State of UP

Mr. Rahul Khurana, Advocate for State of Haryana

Mr. Darpan KM, Advocate for State of Karnataka

Ms. Madhumita Bhattacharjee, Advocate. for State of West Bengal
Mr. Vikas Mahajan, AAG for State of HP

Mr. Maulik Nanavati, Advocate for State of Gujarat

Ms. Soumya Priyadarshinee, Advocate for State of MP

Ms. Sakshi Popli, Advocate for DPCC

ORDER

1. The issue for consideration in this group of matters relates to
updation of enforcement and monitoring mechanism to control and
regulate illegal sand mining (including riverbed sand mining) in the light
of directions in the judgments of the Hon’ble Supreme Court, including in
Deepak Kumar v. State of Haryana & Ors.: (2012) 4 SCC 629 and Goa
Foundation v. Union of India & Ors. (2014) 6 SCC 590 and orders of this

Tribunal.
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Some of the matters have been pending for about seven years while

others have been tagged to the pending matters later, from time to time,

in view of common question. We need not refer to the individual facts and

all the earlier order. It will suffice to refer to some of the significant orders

passed from time to time given in a tabular form as follows:

Sl. Party name Date of Particulars

No. orders

1. OA No. 173/2018 04.09.2018 | Inter alia directing revision of
Sudarsan Das v. State of monitoring mechanism by the
West Bengal & Ors. MoEF&CC.

2. OA No. 44/2016 05.09.2018
Mushtakeem v. MoEF&CC
& Ors.

3. OA No. 186 of 2016 13.09.2018 | Inter alia disapproving
Satendra Pandey Vs. dispensing with requirement of
Ministry of Environment, public hearing and requiring
Forest & Climate Change & evaluation by DEIAA.

Anr

4. OA 606/2018, Compliance | 16.01.2019 | Requiring the Chief Secretaries to
of Municipal Solid Waste monitor the subject of
Management Rules, 2016 unregulated and unscientific

sand mining

S. O.A. No. 360/2015, | 05.04.2019 | Inter alia consideration of scale of
National Green Tribunal Bar compensation and revised
Association v. Virender monitoring mechanism
Singh (State of Gujarat)

6. OA No. 44/2016 19.02.2020 | Inter alia modifying the
Mushtakeem v. MoEF&CC mechanism for release of vehicles
& Ors.

7. OA No. 360/2015 17.08.2020 | Inter alia considering the scale of
National Green Tribunal Bar compensation proposed by the
Association v. Virender CPCB
Singh (State of Gujarat)

8. O.A. No. 40/2020, Pawan | 14.10.2020 | Inter alia engagement of experts
Kumar v. State of Bihar & from NABT/QCCI for preparation
Ors. of DSR/ replenishment study

9. O.A. No. 726 of 2018 04.11.2020
Rupesh Pethe v. State of
M.P. & Ors.,

3. We may now refer to the developments which have taken place

during pendency of the matters and then proceed to decide the surviving

issues, as further discussed in para 24:

b.

a. enforcement of SSMG-2016 and EMGSM-2020,

compensation regime,

c. procedure for seizure and release of vehicles,
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d. periodic interaction among the stakeholders as discussed in
later part of the judgment,
e. designing and reviewing monitoring mechanism from time to
time including grievance redressal.
‘Sustainable Sand Mining and Management Guidelines, 2016’ (SSMG-
2016) and “Enforcement and Monitoring Guidelines for Sand Mining,
2020” (EMGSM-2020)
4. In the course of proceedings, the Ministry of Environment, Forest
and Climate Change (MoEF&CC) issued ‘Sustainable Sand Mining and
Management Guidelines, 2016’ (SSMG-2016) under the provisions of the
Environment (Protection) Act, 1986 (EP Act, 1986) on 15.01.2016. Further,
in the light of the September 2016 report of the High-Powered Committee
(constituted by the Tribunal), headed by the Secretary, MoEF&CC and
suggestions as noted in order dated 04.09.2018 in OA 173/2018,
Sudarsan Das v. State of West Bengal & Ors., the Tribunal directed revision

of the guidelines.! Accordingly, the MoEF&CC has issued “Enforcement

! Para 25 of the said order is as follows:
“25. In view of above discussion, we are of the view that since the subject of mining is also
required to be regulated for protection of environment and it is to take care of this
requirement, MoEF&CC has issued directions from time to time under Section 3 and 5 of
the Environment (Protection) Act, 1986. The MoEF&CC needs to revise its directions keeping
in mind the following:

1.

ii.

iii.
iv.

V.

vi.

Mining Surveillance System discussed in para 23 above be finalized in consultation
with ISRO Hyderabad.

Safeguards suggested in Sustainable Sand Mining Guidelines published by the
MoEF&CC in the year 2016.

Suggestions in the High Power Committee Report.

Requirement of demarcation of boundaries being published in respect of different
leases in public domain.

Need to issue SOP laying down mechanism to evaluate loss to the ecology and to
recover the cost of restoration of such damage from the legal or illegal miners. Such
evaluation must include cost of mining material as well as cost of ecological restoration
and net present value of future eco system services forgone.

Need to set up a dedicated institutional mechanism for effective monitoring of sand
and gravel mining which may also take care of mining done without any Environmental
Clearance as well as mining done in violation of Environmental Clearance conditions.

vii. The Mining Department may make a provision for keeping apart atleast 25% of the

value of mined material for restoration of the area affected by the mining and also for
compensating the inhabitants affected by the mining.

viii. One of the conditions of every lease of mine or minerals would be that there will be

ix.

independent environmental audit atleast once in a year by reputed third party entity
and report of such audit be placed in public domain.

In the course of such environmental audit, a three-member committee of the local
inhabitants will also be associated. Composition of three members committee may

253



254

14

and Monitoring Guidelines for Sand Mining, 2020” (EMGSM 2020),
uploaded on the website on 27.01.2020 and communicated to all the
States. Salient features thereof will be noted later.

Issue of EC procedure being handled by SEIAA instead of DEIAA, after
public hearing and other necessary steps, procedure for revision of
DSR preparation and enforcement mechanism in States, including
compensation regime and seizure and release of vehicles

5. Vide order dated 13.09.2018 in O.A. No. 186/2016, Satyender
Pandey Vs. MoEF, further direction was issued against dispensing with the
requirement of public hearing and evaluation by SEIAA in terms of the
judgment of the Hon’ble Supreme Court in Deepak Kumar, supra thereby
the guidelines/notification dated 15.01.2016 dispensing with such

requirement was held to be hit by the judgment of the Hon’ble Supreme

Court in Deepak Kumar, supra and thus not enforceable.

6. On 05.04.2019, the Tribunal conducted comprehensive review of the
matter and noted following issues required consideration. Directions were

issued with reference to the said issues:

“la) Revision of Sustainable Sand Mining Guidelines, 2016 by
the MoEF&CC in the light of directions of this Tribunal
vide order dated 04.09.2018 in Sudarsan Das (supra).

(b) Compliance of Sustainable Sand Mining Guidelines, 2016
as may be revised by MoEF&CC as above.

(c) Effective monitoring mechanism for preventive and
remedial measures as directed in orders of this Tribunal,
including surveillance system and recovery of
compensation.

(d) Directions in individual cases listed today.

(e) Scale of compensation.”

7. Considering the extent of illegality in the process, apart from

directing revision of the Guidelines as above, the Tribunal directed the

preferably include ex-servicemen, former teacher and former civil servant. The
Committee will be nominated by the District Magistrate.”
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States? to review their monitoring mechanism in the light of observations
of this Tribunal in earlier orders, including orders dated 04.09.2018 in
Sudarsan Das v. State of West Bengal & Ors, 05.09.2018 in Mushtakeem
v. MoEF&CC & Ors. and 16.01.2019 in OA 606/2018, Compliance of
Municipal Solid Waste Management Rules, 2016. Though direction was
issued to the States who were parties before the Tribunal, the
directions are of general nature applicable to sand mining in all the
State /UTs. The Tribunal also considered compliance reports from
different States after finding that the response of the State was not

satisfactory.

Seizure and Release of vehicles involved in illegal mining

8. Another issue bearing on the enforcement mechanism is the action
against the vehicles used in illegal sand mining. Seizure of such vehicles
is required and release of seized vehicles lightly defeats the purpose of the
coercive measures. Since the vehicles are in a way weapon of offence, the
same cannot be dealt with in the manner disputed property is dealt with
under section 451 Cr.PC. by releasing the same in favour of the ostensible
owner by taking an entrustment/indemnity bond/ sapurdginama. In Sujit
Kumar Rana, (2004) 4 SCC 129 and order dated 26.03.2019 in Cr. A.
524 /2019, State of Madhya Pradesh v. Uday Singh, it was held that special
procedure for seizure and release of such vehicles prevails over the
procedure under Section 451 Cr.P.C. This Tribunal earlier directed, in the
case of illegal mining in Meghalaya that such vehicles should be released
only on the payment of 50% of the showroom value. The same was affirmed
by the Hon’ble Supreme Court in 2019 (8) SCC 177. Similar order was

passed by the Tribunal on 10.01.2019 in O.A. No. 670/2018, Atul

2The States of West Bengal, Gujarat, Karnataka, Maharashtra, Punjab, Uttar Pradesh, Haryana,
Madhya Pradesh, Andhra Pradesh, Bihar, Uttarakhand, Jammu and Kashmir, Goa, Kerala,
Telangana and Tamil Nadu and Himachal Pradesh
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Chouhan v. State of U.P., which stands affirmed by the Hon’ble Supreme
Court vide order dated 07.05.2019 in C.A. No. 1590/2019. Thus, the
procedure under Cr.P.C. for release of vehicles on superdari without
stringent conditions would not apply in respect of action taken for
enforcement of Sustainable Guidelines issued under the Environment
(Protection) Act, 1986 (EP Act) and for enforcement of orders of this
Tribunal under Section 15 of the National Green Tribunal Act, 2010
(NGT Act). However, having regard to the difficulty expressed by the State
that requirement to pay 50% of the showroom value of the vehicle was
resulting in vehicles not being released at all, the earlier order was
modified on 19.02.2020 to the effect that following scale of amount be

recovered for release of the seized vehicles:-

Sr. No. Category of Vehicle Penalty
Amount
1 Vehicles/ Equipments/Excavators with showroom | Rs. 4 lacs
value more than Rs. 25 lacs and less than 5 years
old.
2 Vehicles/ Equipments/ Excavators with showroom | Rs. 3 lacs

value more than Rs. 25 lacs and more than 5 years
but less than 10 years old.

3 For the remaining Vehicles older than 10| Rs. 2 lacs
years/Equipments/ Excavators which are otherwise
legally permissible to be operated and not covered
by Serial No. 1 and 2.

Note - I:  On repetition of the offence by the same vehicle/ equipment,
Order dated 05.04.2019 will be applicable.

Note - II: The option of release may be available for a period of one month
from the date of seizure and thereafter, the vehicles may be
confiscated and auctioned.

9. Following further directions were issued :-

“6. The State may issue an appropriate Office Order/Rule to
the above effect and publish the same. Needless to say that
any private contract between a financer and a debtor cannot
affect the States’ sovereign power to protect the environment
and take incidental coercive measure for enforcement of rule
of law. Lien of the State will override any private interest.
The above compensation regime will be over and above any
existing Rules or provisions. The amount collected may be
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remitted to the State PCBs/PCCs for being utilized for
restoration of the environment.

7. The above course of action will be permissible to all the States at
their option.”

Scale of compensation for violations on polluter pays principle

10. Vide order dated 17.08.2020, the Tribunal considered the CPCB
report dated 30.01.2020, in pursuance of earlier orders on scale of
compensation to be recovered for violation of norms for mining on polluter
pays principle and the matter was deferred for further consideration of
such scale and further orders in the light of the EMGSM 2020. On the
issue of scale of compensation for violations, the Tribunal held that
the same has to be calculated having regard to the polluter pays
principle and not mere loss of royalty. This requires taking into
account value of the illegally mined material and cost of restoration
of the environment. CPCB did the exercise by constituting an expert

Committee. The Tribunal considered the report as follows:-

“8.  The Committee considered two approaches:

(Il Approach 1: Direct Compensation based on the
market value of extraction, adjusted for ecological
damages.

(II) Approach 2: Computing a Simplified NPV for
ecological damages.

9. In the first approach, the criteria adopted is:
e [Exceedance Factor (EF).
e Risk Factor (RF).
e Deterrence Factor (DF).

10. Approach 1 is demonstrated by Table 1 as follows:

Table No. 01: Approach 1

Permitted | Total Excess Exceedance in| Compensation Charge
Quantity | Extractio Extraction Extraction: | (in Rs.)
(in MT or | n(inMT (in MT or m3)
mS3) ormd)
X Y Z=-YX z/ X D * (1+RF + DF)
Where D = Z x Market Value-of-
the-material-per-MT-or-m3

10
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DF=0.3ifZ/X=0.11 to 0.40 DF
=0.6ifZ/X=0.411t00.70 DF = 1
ifZ/X >=0.71

RF =0.25, 0.50. 0.75, 1.00 (as
per table 2)

11.

12.

Approach 2 is demonstrated by following formula:

“Till such time as data and information for a comprehensive
NPV is worked out in a site specific manner to account for all (or
atleast the major) ecological damages, a simplified NPV, proxied
on the market value of the illegally extracted amount may be
computed. In this case the NPV approach would imply that the
total benefits from the activity of sand mining (as
represented by the market value of the extracted amount)
be deducted from the total ecological costs imposed by the
activity. In the absence of data on benefits and costs
separately, we recommend a modification of the formula as
shown below:

Total Benefits(B) = Market Value of illegal extraction : D
(refer Table 1)

Total Ecological Costs = Market Value Adjusted for risk
factor: D *RF (refer Tablel).

For present purposes, it is assumed that the Benefits would
accrue only in the first year (in which the extraction of the
illegally mined material takes place), while the ecological
costs would continue to be felt over a period of time. NPV is to
be calculated for a period of 5 years on the net value, X (C-B),
at a discount rate ranging from 8%-5%, varying in inverse
with the risk factor. Thus, where the highest risk factor (say
1) is applicable, the discount rate applicable would be the
lowest (say 5% in this case).”

Final recommendation is as follows:

“Thus, it is recommended that the annual net present value
(NPV) of the amount arrived at after taking the difference
between the costs and the benefits through the use of the
above approach, maybe calculated for a period of 5 years at
a discount rate of 5% for mining which is in a severe ecological
damage risk zone. The rationale for levying this NPV is based
on expert opinion that reversal and/or restoration of the
ecological damages is usually not possible within a short
period of time and rarely is it feasible to achieve 100%
restoration, even if the sand deposition in the river basin is
restored through flooding in subsequent years. The negative
externalities of the mining activity are therefore to be
accounted for in this manner. Ideally, the worth of all such
damages, including costs of those which can be restored
should be charged. However, till data on site-specific
assessments becomes available, this approach may be
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adopted in the interim. In situations where the risk
categorization charged. However, till data on site-specific
assessments becomes available, this approach may be
adopted in the interim. In situations where the risk
categorisation is unavailable or pending calculation, the
following Discount Rates may be considered:

Severity Mild | Moderate | Significant| Severe
Risk Level 1 2 3 4

Risk Factor 0.25 0.50 0.75 1.0
Discount 8% 7% 6% 5% »?

Annexure-A appended to the report gives the calculation as follows:

“Compensation Charge (Scenario II - explicit accounting of NPV)

Market Value of Illegally Mined Material (D) 5000*400 = 2000000/ -
Annual Value of Foregone Ecological Values D*RF = 2000000/ -
e Present Value of Foregone Ecological Values (@ 5% discount rate and over
5 years)
D+RT
PV = P _((1:r)t)

= Y'(2000000) + (2000000) + (2000000) + (2000000)+ 2000000)
(1+0.05)!  (1+0.0572 (1+0.05)F (1+0.05)* (1+0.05)5

= Rs. 86,58,953/-

e Net Present Value (after netting out market value of illegally mined material) -
i.e., Total Compensation to be levied

= NPV=PV-D
= Rs. 66,58,953/ -

Compensation Charge in above case:

Approach 1

(no explicit accounting of NPV) Approach 2

(explicit accounting of NPV)

D*(1+RF+DF) @ 5% discount rate and over 5 years

4

Rs. 46,00,000/ - Rs. 66,58,953/ -

The Tribunal directed undertaking of scenario analysis, as

suggested on behalf of the applicant and to furnish a further report

accordingly. Further report dated 12.10.2020 has been filed by the CPCB

reiterating its earlier report. We propose to approve approach-2 in the

report. Apart from the above, a report dated 15.01.2021 has been filed by

12



260

20

the Oversight Committee for the State of UPS to which reference will be

made later.

Procedure for DSR/EC
13. Vide order dated 14.10.2020 in O.A. No. 40/2020, Pawan Kumar v.
State of Bihar & Ors., the issue of preparation of District Survey Report
(DSR) by Experts was considered. Vide Notification dated 25.07.2018
issued by the MoEF&CC, under Section 3(2)(v) of the EP Act, 1986
amending EIA Notification dated 14.09.2006, procedure for preparation of
DSR for sand mining/riverbed mining was laid down. The DSR is crucial
as it contains Environment Management plan, including the
replenishment study and other safeguards and is the basis to consider
the environment impact of mining based on which decision to grant
the Environmental Clearance is taken. The Tribunal held that for such
crucial exercise, the Experts should be out of those accredited by the
National Accreditation Board of Education and Training/ Quality
Control Council of India (NABT/QCCI) in terms of O.M. of MoEF&CC
dated 16.03.2010. Verification by the District Magistrate and evaluation
by the SEAC was also necessary. Accordingly, following directions were
issued in relation to a matter arising from the State of Bihar:-
“(ii) As the DEIAA is not functioning as a consequence of the decision of
the Tribunal in Satendra Pandey (supra), the DSR shall be prepared
through a consultant(s) accredited by the National Accreditation
Board of Education and Training/ Quality Control Council of
India in terms of O.M. of MoEF&CC dated 16.03.2010.
(iii) The DSR so prepared shall be submitted to the District
Magistrate who shall verify the DSR only in respect of the
relevant facts pertaining to the physical and geographical
features of the district which shall be distinct from the scientific
findings based on the parameters prescribed in the SSMMG-
2016. After such verification, the District Magistrate shall

forward the DSR for examination and evaluation by the State
Expert Appraisal Committee (SEAC) having regarding to the fact

constituted by this Tribunal to oversee compliance of environmental issues, on suggestions of
the State Government.
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that the SEIAA comprises of technical/scientific experts. The
SEAC after appraisal of the report shall forward it to the SEIAA
for consideration and approval if it meets all scientific/technical
requirements.

(iv) While preparing the DSR, the MoEF&CC Accredited

Agency/Consultant shall scrupulously follow the procedure and
the parameters laid down under the SSMMG-2016 and EMGSM-
2020 read in sync with each other.”

14. Considering the above, vide order dated 04.11.2020 in O.A. No. 726
of 2018, Rupesh Pethe v. State of M.P. & Ors., the Tribunal directed that
the above direction ought to be followed pan India, as follows:-

“5. The above direction may be followed by the State of MP
also for the sake of uniformity. Further information required to be
furnished is about the extent of illegal mining, extent of action taken,
including the compensation recovered, vehicles seized and other
coercive measures and impact of such action. The State of M.P. may
compile relevant directions on the subject including the binding order
of any Courts or Tribunal. This exercise may be undertaken jointly by
the Secretary Geology and Mining, Member Secretary State PCB and
Member Secretary SEIAA. In light of above, the State may further
revise its policy and exercise. Let further compliance status be
furnished before the next date by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF.

6. We are of the view that the above directions need to be
followed by all other States where the issue of mining is
relevant.

7. A copy of this order be forwarded to the Chief Secretaries of all
the States and UTs by e-mail for compliance.”

Adverse impact of unscientific/unregulated Sand Mining

15. It is undisputed that there is huge degradation of environment on
account of unregulated sand mining remains which is otherwise lucrative
activity. It poses threat to bio-diversity, could destroy riverine vegetation,
cause erosion, pollute water sources, badly affecting riparian ecology,
damaging ecosystem of rivers, safety of bridges, weakening of riverbeds,
destruction of natural habitats of organisms living on the riverbeds, affects

fish breeding and migration, spell disaster for the conservation bird
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species, increase saline water in the rivers. It has direct impact on the
physical habitat characteristics of the rivers such as bed elevation,
substrate composition and stability, in-stream roughness elements, depth,
velocity, turbidity, sediment transport, stream discharge and temperature.
Increase in demand of sand has placed immense pressure in the supply of
sand resource and mining activities were going on illegally as well as legally
without requisite restrictions. Lack of proper planning and sand
management disturbs marine ecosystem and upset the ability of natural
marine processes to replenish the sand. The Hon’ble Supreme Court (in
Deepak Kumar, supra) noted that core group was constituted by the
MoEF&CC to examine the impact of minor minerals on riverbeds and
ground waters. A draft report was prepared recommending mandatory
preparation of mining plan on the pattern of mining plans for major
minerals. Further recommendations are reclamation and rehabilitation of
abandoned mines, proportion of hydro geo-logical balance for minerals
below ground water table limiting depth of mining to 3 meter and
identification on locations where mining should be permitted was required.
There is need for identifying safety zones in the proximity of intendments.
Thus, strict regulatory parameters were required for regulating mining of
minor minerals. It was noted that in-stream mining lowers the stream
bottom of rivers which may lead to bank erosion. Depletion of sand in the
stream bed causes deepening of rivers which may result in destruction of
aquatic and riparian habitats. It has impact on stream’s physical habitat

characteristics.

16. In State (NCT of Delhi) v. Sanjay, (2014) 9 SCC 772, at page 790, it

was observed :

“32. The policy and object of the Mines and Minerals Act and Rules
have a long history and are the result of an increasing awareness of

15
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the compelling need to restore the serious ecological imbalance and to
stop the damages being caused to the nature. The Court cannot lose
sight of the fact that adverse and destructive environmental
impact of sand mining has been discussed in the UNEP Global
Environmental Alert Service Report. As per the contents of the
Report, lack of proper scientific methodology for river sand
mining has led to indiscriminate sand mining, while weak
governance and corruption have led to widespread illegal
mining. While referring to the proposition in India, it was
stated that sand trading is a lucrative business, and there is
evidence of illegal trading such as the case of the influential
mafias in our country.

33. The mining of aggregates in rivers has led to severe
damage to rivers, including pollution and changes in levels of
pPH. Removing sediment from rivers causes the river to cut its
channel through the bed of the valley floor, or channel
incision, both upstream and downstream of the extraction site.
This leads to coarsening of bed material and lateral channel
instability. It can change the riverbed itself. The removal of
more than 12 million tonnes of sand a year from Vembanad
Lake catchment in India has led to the lowering of the riverbed
by 7 to 15 cm a year. Incision can also cause the alluvial
aquifer to drain to a lower level, resulting in a loss of aquifer
storage. It can also increase flood frequency and intensity by
reducing flood regulation capacity. However, lowering the
water table is most threatening to water supply exacerbating
drought occurrence and severity as tributaries of major rivers
dry up when sand mining reaches certain thresholds. Illegal
sand mining also causes erosion. Damming and mining have
reduced sediment delivery from rivers to many coastal areas,
leading to accelerated beach erosion.

34. The Report also dealt with the astonishing impact of sand mining
on the economy. It states that tourism may be affected through beach
erosion. Fishing, both traditional and commercial, can be affected
through destruction of benthic fauna. Agriculture could be affected
through loss of agricultural land from river erosion and the lowering
of the water table. The insurance sector is affected through
exacerbation of the impact of extreme events such as floods, droughts
and storm surges through decreased protection of beach fronts. The
erosion of coastal areas and beaches affects houses and
infrastructure. A decrease in bed load or channel shortening can
cause downstream erosion including bank erosion and the
undercutting or undermining of engineering structures such as
bridges, side protection walls and structures for water supply.

35. Sand is often removed from beaches to build hotels, roads and
other tourism-related infrastructure. In some locations, continued
construction is likely to lead to an unsustainable situation and
destruction of the main natural attraction for visitors—beaches
themselves. Mining from, within or near a riverbed has a direct impact
on the stream’s physical characteristics, such as channel geometry,
bed elevation, substratum composition and stability, instream
roughness of the bed, flow velocity, discharge capacity, sediment
transportation capacity, turbidity, temperature, etc. Alteration or
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modification of the above attributes may cause hazardous impact on
ecological equilibrium of riverine regime. This may also cause adverse
impact on instream biota and riparian habitats. This disturbance may
also cause changes in channel configuration and flow paths

..... Today, demand for sand and gravel continues to increase. Mining
operators, instead of working in conjunction with cognizant resource
agencies to ensure that sand mining is conducted in a responsible
manner, are engaged in full-time profiteering. Excessive in-stream
sand and gravel mining from riverbeds and like resources causes the
degradation of rivers. In-stream mining lowers the stream bottom,
which leads to bank erosion. Depletion of sand in the stream-bed and
along coastal areas causes the deepening of rivers and estuaries and
enlargement of river mouths and coastal inlets. It also leads to saline
water intrusion from the nearby sea. The effect of mining is
compounded by the effect of sea level rise. Any volume of sand
exported from stream-beds and coastal areas is a loss to the system.
Excessive in-stream sand mining is a threat to bridges, river banks
and nearby structures. Sand mining also affects the adjoining
groundwater system and the uses that local people make of the river.
Further, according to researches, in-stream sand mining results in the
destruction of aquatic and riparian habitat through wholesale
changes in the channel morphology. The ill effects include bed
degradation, bed coarsening, lowered water tables near the stream-
bed and channel instability. These physical impacts cause
degradation of riparian and aquatic biota and may lead to the
undermining of bridges and other structures. Continued extraction of
sand from riverbeds may also cause the entire stream-bed to degrade
to the depth of excavation.”

Need for regulation under the Water, Air and EP Acts by PCBs, apart
from the Mining authorities under the Mining law

17. Again, in Goa Foundation, supra (prs 74-76) it was observed that
mining was required to be regulated not only by the Mining
department but also by the PCBs under the Water and Air Act and by
the MoEF under the EP Act. It is made clear that the environment
laws override other laws and any provision to the contrary in the
Mines Act will not stay in the way of enforcing the environment
norms. In this regard reference may also be made to report of the
Ministry of Mines entitled “Sand Mining Framework” which will not
stand in the way of modified mechanism in accordance with this

order.
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Salient features of the EMGSM-2020

18. We may note the salient features of the EMGSM-2020, which are
supplemental to existing SSMG-2016 and seek to provide effective
enforcement and monitoring from the stage of identification of source to
its dispatch and end use which requires involvement of all stakeholders
viz. Central Government, State Government, Leaseholders/Mine Owners,
Distributors, Dealers, Transporters and Consumers (bulk & retail).
EMGSM refer to the judgment of the Hon’ble Supreme Court in Deepak
Kumar Vs. State of Haryana & Ors. (2012) 4 SCC 629 making EC
mandatory irrespective of the area of mining lease, followed by monitoring
in terms of the Environment Management Plan, using IT and IT enabled
services. Monitoring has to be with reference to quantity of mined
material, transportation with a view to promote environmental
protection, limit negative physiological, hydrogeological and social
impacts underpinning sustainable economic growth. Observations in
the order of this Tribunal dated 04.09.2018 in O.A. 173/2018 in Sudarsan
Das vs. State of West Bengal & Ors. has also been referred to as follows:

“There can be no two views that an effective institutional monitoring
mechanism is required not only at the stage when Environmental
Clearance is granted but also at subsequent stages”.

“The guidelines focus on the preparation of District Survey Report
and the Management Plan” ...
We are of the view that all the safeguards which are suggested in
sustainable sand mining guidelines as well as notification dated
15.01.2016 ought to be scrupulously followed.” ...
It is a known fact that in spite of the above-suggested guidelines being
in existence, on the ground level, illegal mining is still going on. The
existing mechanism has not been successful and effective in
remedying the situation.” ...

Since there is an utter failure in the current monitoring mechanism
followed by the State Boards, SEIAAs and DEIAAS, it is required to be
revised for effective monitoring of sand and gravel mining and a
dedicated monitoring mechanism be set up.”

Further reference has been made to the directions in the order dated

05.04.2019 requiring the 17 States, which were party before the Tribunal
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viz. West Bengal, Gujarat, Karnataka, Maharashtra, Punjab, Uttar
Pradesh, Haryana, Madhya Pradesh, Andhra Pradesh, Bihar,
Uttarakhand, Jammu and Kashmir, Goa, Kerala, Telangana and Tamil
Nadu and Himachal Pradesh, to follow the revised Guidelines and to review
their respective monitoring mechanism. It is then stated that with the
object of regulating the mining, the sources of sand and steps required are
mentioned which provide for District Survey Report (DSR), Mining Plan,
replenishment study, consideration of environment impact while granting
EC, laying down conditions for EC, monitoring of transportation to the end
user to ensure that only legally mined material is transported. There is
need to balance between deposition and extraction of sand as per
replenishment study, maintaining surveillance, using Unmanned Artificial
Vehicles (UAVs)/Drone for reserves estimation, quantity estimation, land
use monitoring. Details about all these aspects have been mentioned in
the said Guidelines. With regard to post EC monitoring, there is a
provision for environment audit, monitoring of sale and purchase by
developing online portal and laying down the levels of monitoring i.e. Level
1- Reach/ Stockyard level monitoring, Level 2 - Transportation monitoring,
Level 3 - End consumer monitoring/ bulk consumer, Level 4 - Indirect
monitoring. Reference has then been made to the High-Powered
Committee incorporating safeguards to be adopted by the project
proponents. There is also provision for assessment of compensation for
the ecological damage by the State/ PCB/ any other Authority. Inter
District and Inter State boundaries are separately dealt with. The uniform

monitoring mechanism stipulates:

“9.4. Monitoring Mechanism
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All precaution shall be taken to ensure that the water stream
flows unhindered and process of Natural river meandering
doesn’t get affected due to mining activity.

River mining from outside shall not affect rivers, no mining shall
be permitted in an area up to a width of 100 meters from the
active edge of embankments or distance prescribed by the
Irrigation department.

The mining from the area outside river bed shall be
permitted subject to the condition that a safety margin of
two meters (2 m) shall be maintained above the
groundwater table while undertaking mining and no mining
operation shall be permissible below this level unless
specific permission is obtained from the Competent
Authority. Further, the mining should not exceed nine-meter
(9 m) at any point in time.

Survey shall be carried out for identifying the stretches
having habitation of freshwater turtles or turtle nesting
zones. Similarly, stretches shall be identified for other
species of significant importance to the river ecosystem.
Such stretch with adequate buffer distance shall be
declared as no-mining zone and no mining shall be
permitted. The regulatory authority as defined for granting
Environmental Clearance, while considering the application
of issuance of ToR and/or EC for the adjacent block (to non-
mining zone) of mining shall take due precaution and
impose requisite conditions to safeguard the interest of such
species of importance.

District administration shall provide detailed information
on its website about the sand mines in its district for public
information, with an objective to extend all information in
public domain so that the citizens are aware of the mining
activities and can also report to the district administration
on any deviation observed. Appropriate feedback and its
redressal mechanism shall also be made operational. The
details shall include, but not limited to, lease area, geo-
coordinates of lease area and mineable area, transport
routes, permitted capacity, regulatory conditions for
operation including mining, environmental and social
commitments etc.

A website needs to be maintain to track the movement of
centralised sand mining and a Centralised server system
should be made to manage the data related to sand mining
across India.

The mineral concession holders shall maintain electronic
weighbridges at the appropriate location identified by the
district mining officer, in order to ensure that all mined
minerals from that particular mine are accounted for before
the material is dispatched from the mine. The weighing
bridge shall have the provision of CCTV camera and all
dispatch from the mine shall be accounted for.

20
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The mineral movement shall be monitored and controlled
through the use of transit permit with security features like
printing on IBA approved MICR papers, Unique bar/QR,
fugitive ink background, invisible ink mark, void pantographs
and watermarks papers or through use of RFID tagged transit
permits and IT /IT-enabled services. Such monitoring system
shall be created and made operationalised by State Mining
department and district level mining officer shall be
responsible for ensuring that all legal and operational mines
are connected and providing the requisite information on the
system. Regular check and associated report shall be
submitted to DLTF and uploaded on the website.

State Government shall constitute a District Level
Task Force (DLTF) under the Chairmanship of Deputy
Commissioner/District Magistrate/Collector with
Superintendents of Police and other related senior
functionaries (District Forest Officer, District
transport officer, Regional officer- SPCBs, Senior
Officer of Irrigation Department, District Mining
Officer) with one/two independent member nominated
by the Commissioner concerned. The independent
member shall be retired government officials/teacher
or ex-serviceman or ex-judiciary member.

The DLTF shall keep regular watch over the mining
activities and movement of minerals in the district.
The DLTF shall have its regular meeting, preferably
every month to reconcile the information from the
mining activity, and other observations made during
the month and take appropriate corrective and
remedial action, which may include a
recommendation for revoking mining lease or
environmental clearance. The DLTF may constitute an
independent committee of the expert to assess the
environmental or ecological damage caused due to
illegal mining and recommend recovery of
environmental compensation from the miner's
concern. The recommendation may also include action
under the provision of E(P) Act, 1986.

The area not identified for mining due to restriction or
otherwise are also to be monitored on a regular basis by the
DLTF. Any observations of mining activity from the
restricted area shall be reported and corrective measures
shall be initiated on an urgent basis by the DLTF.

The dispatch routes shall be defined in the Environmental
Clearance and shall be avoided through densely habituated
area and the increase in the number of vehicle movement on
the road shall be in agreement with the IRC guidelines /
carrying capacity of the road. The alternate and dedicated
route shall be explored and preferred for movement of
mining to avoid inconvenience to the local habitat. The
mining production capacity, by volume/weight, shall be
governed by total permissible dispatch calculated based on
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the carrying capacity of dispatch link roads and accordingly,
the production should be regulated.

The movement of minerals shall be reconciled with the data
collected from the mines and various Naka/check posts. Other
measures may also include a general survey of the potential
mineable area in the district which has not been
leased/ auctioned or permitted for mining due to regulatory or
other reasons.

The location and number of check post requirement shall be
reviewed by DLTF on a regular basis so that appropriate
changes in location/number could be made as per the
requirement. Such review shall be carried out on a regular
basis for the district on inter-state boundary or district
providing multiple passages between two districts of
different states.

The district administration shall compile the
information from their district of the permitted and
legal mined out minerals and other details and share
such information and intelligence with the officials of
the adjoining district (Inter or/and Intra State) for
reconciliation. The information shall include the area
of operation, permissible quantity, mined out
minerals (production) the permitted route etc., and
other observations, especially where the mine lease
boundary is congruent with the district boundary.
Such coordination meeting shall be held on a
quarterly basis, alternatively in two district
headquarters or any other site in two districts
decided mutually by the District Magistrate.

The mining department shall include submission of an
annual environmental audit report as one of the
conditions in the mining lease agreement. The annual
audit for each river bed mining lease shall be carried
out and the audit report shall be uploaded on the
website of district administration. The audit shall be
carried out by an independent team of 3 members
nominated by District
Collector/Magistrate/Commissioner comprising of Ex-
Serviceman, Ex-Government officials of repute, Professor
or Person having experience of mining/environment. The
guidelines and method of the audit shall reflect
adequately the monitor-able parameters and output and
reflect the compliance status with respect to the
conditions imposed by the regulatory authorities
including conditions of Environmental clearance.

The in-situ and ex-situ environmental mitigative measures
stipulated as EMP, CER, CSR and other environmental and
safety conditions in mines including the welfare of labours shall
properly reflect in the audit report.

Suggestive additional requirements are
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The requirement at the Mine Lease Site:

a. Small Size Plot (Up to 5 hectares): Android Based Smart
Phone.

b. Large Size Plots (More than 5 hectares): CCTV camera,

Personal Computer (PC), Internet Connection, Power Back

up.

Access control of mine lease site.

Arrangement for weight or approximation of the weight of

mined out mineral on the basis of the volume of the trailer of

vehicle used.

Scanning of Transport Permit or Receipt and Uploading

on Server:

o

a. Website: Scanning of receipt on mining site can be done
through barcode scanner and computer using the software;

b. Android Application: Scanning on mining Site can be
done using Android Application using a smartphone. It
will require internet availability on SIM card;

c. SMS: Transport Permit or Receipt shall be uploaded on the
server even by sending SMS through mobile. Once Transport
Permit or Receipt get uploaded, a unique invoice code gets
generated with its validity period.

Proposed working of the system:

The State Mining Department should print the Transport
Permit or Receipt with security features and issue them to
the mining leaseholder through the District Collector. Once
these Transport Permits or Receipts are issued, they would
be uploaded on the server against that mine lease area.
Each receipt should be preferable with pre-fixed quantity,
so the total quantity gets determined for the receipts
issued. When the Transport Permit or Receipt barcode gets
scanned and invoice is generated, that particular barcode
gets used and its validity time is recorded on the server. So
all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt
cannot be reused.

Checking On Route:

The staff deployed for the purpose of checking of vehicles
carrying mined mineral should be in a position to check the
validity of Transport Permit or Receipt by scanning them
using the website, Android Application and SMS.

Breakdown of Vehicle:

In case the vehicle break-down, the validity of Transport
Permit or Receipt shall be extended by sending SMS by the
driver in specific format to report the breakdown of the
vehicle. The server will register this information and register
the breakdown. The State can also establish a call center,
which can register breakdowns of such vehicles and extend
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the validity period. The subsequent restart of the vehicle
also should be similarly reported to the server or call center.

Tracking of Vehicles:

The route of the vehicle from source to destination can be
tracked through the system using checkpoints, RFID Tags, and
GPS tracking.

Alerts or Report Generation and Action Review:

The system will enable the authorities to develop a periodic
report on different parameters like daily lifting report, vehicle
log or history, lifting against allocation, and total lifting. The
system can be used to generate auto mails or SMS. This will
enable the District Collector or District Magistrate to get all
the relevant details and shall enable the authority to block
the scanning facility of any site found to be indulged in
irregularity. Whenever any authority intercepts any vehicle
transporting illegal sand, it shall get registered on the server
and shall be mandatory for the officer to fill in the report on
action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental
clearance conditions and enforcement of Environment
Management Plan will be ensured by the regulatory
authority and the State Pollution Control Board or
Committee. The monitoring arrangements envisaged above
shall be put in place. The monitoring of enforcement of
environmental clearance conditions shall be done by the
Central Pollution Control Board, Ministry of Environment,
Forest and Climate Change and the agency nominated by
the Ministry for the purpose.

Some of the State has followed the SSMMG-2016 and has
also improvised or customized on the provisions given
therein, and are successfully in operation. Salient provision
adopted at different stages of sand mining in the state of
Tamil Nadu is given as Annexure VIII.

Actions against illegal excavation and transport

Solapur district administration in Maharashtra had adopted
a multi-pronged strategy to penalize the persons involved in
illegal excavation and transport which resulted in a
significant increase in revenue earned by the state.
Following rules and procedures as mentioned in these
guidelines will add to the costs of PP. Those involved in
illegal activities are not required to bear these costs and this
will make their supply in the market cheaper (though illegal).
This will put the players running their business by following
rules and procedures laid down by the government to
disadvantage as far as the selling price is considered.
Therefore, it is necessary to come down heavily on those
involved in illegal excavation/transport, so that there is no
incentive for players to abide by the rules.
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The following action may be taken to achieve this
deterrence against illegal business:

1. The action should be taken under all legal options

available simultaneously. Thus, after identifying the case
of illegal excavation, storage and/or transport of minor
minerals (including sand), fine should be levied as per the
land revenue laws/code(s) of the state. In addition, FIR
should be lodged in the police station under relevant
sections of law including sec 379 IPC. In addition, action
under the Motor Vehicle Act, 1989 and relevant rules
should initiate to cancel/suspend the driving license of the
driver and permit of the vehicle. Further, action should be
initiated under provisions in the Income Tax Act, 1961 for
unaccounted income and under the Central Goods and
Services Act, 2017 for nonpayment of GST. (Earlier this
was done under the state act pertaining to Value Added
Tax/Sales Tax). Habitual offenders should also be taken
up under local state laws for externment and/or
preventive action. It is clarified that as per law, it is
possible to take all actions under various laws
simultaneously for one offence. What is prohibited in law is
an action under the same law for the same act more than
once.

. The action should be taken against all persons

responsible. Often, there is a tendency to penalize only
the drivers of the vehicles. The mafia of illegal mining and
transport is much bigger and drivers are only one part of
the system. It is necessary to identify all those involved
in the offence. It is usually not possible to reach the place
of excavation without creating a motorable pathway up to
the same through land which may be private land. Such
role of such landowners needs to be looked into for each
offence and proceeded against simultaneously. Further,
the role of vehicle owners needs to be probed. Role of the
person who allowed his land to be used for illegal
excavation and storage should also be examined. Lastly,
the person who purchases such sand should also be
probed. The legal proceedings stated above needs to be
initiated against all of these together. An attempt should
be made to fix the financial responsibility in joint and
several ways so that recovery is easier.

. There may be discretion available in law about the extent

of the penalty to be levied. If such discretion is very wide,
then it is advisable that guidelines may be laid down to
reduce such discretion in law for levying penalties. For
example, in Maharashtra, Land Revenue Code, fine of
any amount of penalty up to thrice the value of the sand
can be levied. Solapur district administration had
instructed Tahsildars and SDMs not to use discretion
and levy the fine of three times the value. Availability of
discretion makes junior level functionaries susceptible to
pressures and it may also lead to corrupt practices.
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4. It is emphasized that actions, as stated above, are most
important to ensure that the IT-based system works. If
these exemplary actions are not taken against everyone,
it shall create a strong disincentive to those involved in
legal excavation and transportation. For IT-based (or any
other) legal system to work, it is necessary to ensure that
illegal system stops working altogether.”

19. Several formats have been suggested in the Annexures, apart from

salient provisions in the State of Tamil Nadu before execution of the mining

lease and after execution of such lease including judicious mined closure

plan, reclamation, removal of sheds and maintaining of record for

future reference.

Compliance Status in States - Context of UP

20.

We now refer to the Oversight Committee report dated 15.01.2021

for the State of UP with regard to status of compliance of Sustainable

Guidelines as follows:-

\No.

Directions by Hon’ble NGT

Compliance
Status
(Yes/No)

Compliance Status

Status of the progress in
ensuring issues related to
illegal sand mining in the State
of Uttar Pradesh

Partially
Complied

For effective control of illegal mining
and transportation of minerals, a
seven-member District level Task Force
has been constituted under the
chairmanship of District Magistrate vide
Gout. Order  no. 616/86-2018-
371/2005 dated 20.03.2018.

Under the Integrated Mines
Surveillance System (IMSS), all the mine
areas have been geo fenced. PTZ
cameras at the mines have been
installed. Weigh Bridges fitted with
cameras have been installed at all
mines and have been integrated with
the Control Centre at Head Quarters. At
present, there are 36000 registered
vehicles and 310 Weigh Bridges have
been established.

Demarcation of boundaries for
regulating grant of sand mining
lease

Partially
Complied

Rule-23 of the Uttar Pradesh Sub-
Divisional (Avoidance) Rules, 1963 as
amended, provides for the
advertisement of an area with Geo-
coordinates and Rule-17 mentions the
Geo- coordinates of all boundaries of
the area sanctioned. These are being
followed by all the District Magistrates.
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Environmental Compensation
imposed on leasing of minor
minerals in any area to cover
the restoration  cost  of
environment and to
compensate the victims

Partially
Complied

There is provision for execution of
mining lease deed only after
demarcation under rule-17 of the
Mining lease Approval Rules, 1963.

Status of the constitution of a
team to carry out demarcation
by the Chief Secretary

Partially
Complied

Under Rule-17 of the Uttar Pradesh
Sub-Divisional  (Avoidance)  Rules,
1963, there is a provision for
survey/demarcation of the area by an
authorized officer/employee of the
Directorate of Geology and Mining. A
separate team is not justified at the
level of Chief Secretary

Mining in all blocks is
undertaken as per provisions of
EIA Notification, 2006; MOEF
Notification dated 15.1.2016
and the Sustainable Sand
Mining Management
Guidelines, 2016

Partially
Complied

i. Rule 34(4) of Rules-1963 contains the
provision for obtaining Environmental
Clearance before commencement of
mining in the sequence of notification
dated 14.09.2006 and the notification
as amended from time to time.

ii. According to the Sustainable Sand
Mining Management Guidelines, 2016
issued by MOEF&CC, mining work is
restricted from the riverbed during the
monsoon season. Thus, mining work is
restricted in the month of July, August
and September in the State.

No sand mining is permitted
without due compliance of the
Water (Prevention and Control
of Pollution) Act, 1974 and the
Air (Prevention and Control of
Pollution) Act, 1981 as well as
regulations governing
clearances by the Central
Ground Water Authority

Partially
Complied

Rule- 41(J)(1) of the 1963 Rules
envisages that no mining operations in
the leveled river bed shall be carried out
beyond the depth of 3 meters or water
level whichever is less/lower. The
conditions mentioned in the
Environmental Cleanliness Certificate
issued by the State Level
Environmental Impact Authority
(SEIAA), are being followed.

District authorities shall seize
all sump  pumps, other
machinery, tools, vehicles, etc.
used for carrying out illegal
sand mining.

Partially
Complied

Report awaited

Any penalty imposed or not by
concerned Department to cover
the restoration  cost  of
environment and to
compensate the victims.

Partially
Complied

The orders of Hon’ble NGT dated
18.02.2016 in OA No. 184/2013
Gurpreet Singh Baggha vs. MOEF,
regarding recovery of penalty/
environmental damage from the
concerned lease holders are being
complied at district level.

Status of a detailed restoration
plan for the concerned river
and its river beds

Partially
Complied

Mining work is being done on the basis
of approved mining scheme by
including the restoration plan in the
mining plan.
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10 Status of the assessment done Partially In OA No. 184/2013 Gurpreet Singh
through Indian Council of | Complied Bagga vs. MOEF, the action is being
Forestry Research and taken by conducting assessment of
Education, Dehradun of the environmental damage in compliance
ecological damage on account with Indian Council of Forestry
of illegal mining by Research and Education, Dehradun.
incorporating the given
components:

a) Cost of river bed material

b) Cost of ecological restoration
c) Net present value of the
future ecosystem services.

11| Action against the polluters |Not Complied| Report awaited
and the erring officers

12 Status of CCTV Cameras Partially Rule-35(2) of Uttar Pradesh Minor
installation at mining points to Complied Mineral Regulations, 1963 provides
verify the amount of sand that the mining lease holder whose
extracted mining lease area is more than 5

hectares, shall constructs
checkpost/gate and install 4 CCTV
cameras capable of recording at 360°
visibility at his own expense for
monitoring. Under the supervision of the
DMs.

13 Status of regular patrolling by Partially For effective control over illegal mining
the police to inspect the mining Complied and transportation of minerals, a
operations seven-member district level task force

has been set up wunder the
chairmanship of DM vide order no.
616/86-2018-371/2005 dated
20.03.2018. Deputy Superintendent of
Police level officers of Police department
are members of this task force. The
mining areas are constantly monitored
by this task force.

14| Status of daily reports Partially According to the information received
regarding mining to be filed by Complied from the DM, Prayagraj in compliance of
SHO/ Mining officer to be sent the order of Hon’ble NGT passed in OA
to District Magistrate. No. 670/2018 in re: Atul Singh

Chauhan vs. MOEF&CC and Ors.,
regular checking of illegal mining
transportation is being done by the
Task force constituted at the district
level. The District Collector/ Senior
Superintendent of Police, Prayagraj are
regularly informed.

15 Status of vehicles confiscation Partially In compliance of orders of Hon’ble NGT

Complied in OA No. 670/2018 in re: Atul Singh
Chauhan vs. MOEF&CC and Ors., in
district Prayagraj 06 chargesheets were
filed in the financial year 2018- 19; 80
chargesheets filed in 2019-20 and in
the year 2020-21 till the month of
November, 2020, 150 FIRs and 214
cases have been filed in the competent
Courts, including the order passed by
Hon’ble NGT. Similar instructions have
also been issued to the other districts
regarding the above.
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Status of EC imposed and
realized by the CPCB till date in
this regard

Partially
Complied

In compliance of Order dated 05.04.2019
of Hon’ble NGT, Principal Bench in O.A.
360 of 2015 (13 clubbed cases), CPCB in
NGT on 06.01.2020 the
“Recommendations on Scale of
Compensation to deal with the cases of
illegal sand mining” were made by the
Committee of Experts constituted by
Hon’ble NGT. The Committee of Expert
recommended two approaches regarding
the scale of compensation to deal with the
cases of illegal sand mining:

1. Direct Compensation based on the
market value of extraction, adjusted for
ecological damages

2. Computing a Simplified NPV for
ecological damages.

The above referred recommendations
were initially taken up by Hon’ble NGT
during the hearing on 08.01.2020
wherein Hon’ble NGT expressed prima
facie deficiencies in the recommendations
and directed for rectification of the
deficiencies before the next date.
Accordingly, the Committee of Experts
reviewed and revised its
recommendations, and CPCB filed in NGT
on 30.01.2020 the revised
“Recommendations on Scale of
Compensation to deal with the cases of
illegal sand mining” of the Committee of
Experts constituted by Hon’ble NGT. The
scale of compensation was calculated by
adopting two approaches. For details of
approach, I & II refer Appendix- VL. It was
also suggested by the Hon’ble NGT vide
its order dated 17/08/2020 to consider
the suggestions of Shri Panjwani which
were noted at point no 13 needs to be
looked into by the same Committee and
thereafter the Scale of Compensation
finalized (Refer Appendix- VII).

In compliance of the Hon’ble NGT
direction, the matter was examined by the
same expert Committee at CPCB, Delhi &
found that more or less the formula
suggested by committee and the
methodology suggested by Shri Panjwani
is similar except some of the factors. The
details of same are noted at point no. 3 of
the affidavits is submitted before the
Hon’ble NGT by CPCB on 12.10.2020.
Copy of same is enclosed as Appendix-
\%118

17

Status of EC imposed and
realized by the UPPCB till date
in this regard

Partially
Complied

In compliance of Order dated
08.01.2020 of Hon’ble NGT in O.A. 360
of 2015 are given at Appendix -IX of the
report
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18 Status of setting up of | Partially Under the supervision of the DMs in the
dedicated institutional Complied districts, the conditions of the
mechanism for monitoring of Environmental Clearance Certificate
conditions of Environmental are complied with by the PCBs/
Clearance as granted under Departmental officers. A separate
EIA Notification, 2006 in institutional mechanism has been
respect of sand and gravel established for the same.
mining.

19| Safeguards based on High Partially MOEF& CC is following the Sustainable
Powered Committee report and Complied Sand Mining Management Guidelines,
observations into the 2016. (Refer Appendix- X)

Sustainable Sand Mining and
Management Guidelines, 2016.

20 Necessary steps have been Not Action will be taken after necessary
taken by District Complied amendments in environmental
Administration for the effective regulations. As per information given by
monitoring mechanisms for the Mr. A.K. Tiwari, UPPCB on
preventive and remedial 07.01.2021 that: Comments: In
measures including compliance of Hon’ble NGT order dated
surveillance system for 17.08.2020 in OA No. 360/2015 and as
recovery of compensation. per provision of ‘Enforcement &

Monitoring Guidelines for Sand Mining’
Jan., 2020 issued by MOEF&CC, Gout.
of India, action is to be taken by
concerned  District = Administration.
(Refer Appendix- XI)

21 Necessary steps have been Not Report awaited
taken by MOEF & CC to restore Complied
effective impact assessment
and safeguards; any action
taken against the erring
officers

22 Status of Chief Secretary filed Not Report awaited
the report regarding recovery of | Complied

compensation (i.e. damage to
environment)
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23

Whether there is any progress Not As per information given by the Mr. A.K.
towards amendments of thel Complied Tiwari, UPPCB on 07.01.2021 that:

Act/Rules so
order for the
Hon’ble NGT.

that the Courts can Comments: In compliance of Hon’ble
fine as ordered by Supreme Court Judgement dated the
27.02.2012 in LA. No. 12-13 in Special
Leave Petition (C) No. 19628-19629 of
2009, in the matter of Deepak Kumar
etc. Vs. State of Haryana and Others
and in compliance of Hon’ble NGT
directions dated 04.09.2018 in O.A. No.
173/2018 in the matter of Sudarsan
Das Vs. State of West Bengal,
MOEF&CC, Gout. of India has issued
‘Enforcement & Monitoring Guidelines
for Sand Mining’ Jan., 2020 which has
the following provisions regarding
illegal mining:

“As per the provision of 23 (C) of MMDR
Act, the State Government is
empowered to make rules for
preventing illegal mining, and
transportation & storage of illegal
minerals. All such mining which
qualifies under illegal shall be dealt
with in the provision of MMDR Act the
concern authorities”.

In the above circumstance the
necessary amendments in Mining
Regulation/ The Uttar  Pradesh
SubDivisional (Avoidance) Rules, 1963
is to be initiated by the Mines & Geology
Department, Gouvt. of U.P. (Refer
Appendix- XI).

Addit

ional Information provided by Mines Department

1.

The Mines Department has established a Command Centre
at the Directorate of Geology and Mines at Lucknow from
where they operate the Integrated Mines Surveillance
System for the entire State. They are using Artificial
Intelligence based Software and taking the help of Drones
and Cloud Services for monitoring mining activity in the
State. Drone Videography has been done in sensitive
districts- Fatehpur, Banda, Prayagraj and Saharanpur.
Besides the CCTV Cameras, they are using RFID tags to
monitor the movement of vehicles.

They have made a provision in the Rules to blacklist a person for
upto 2 years if found guilty of illegal mining/ illegal transportation.
So far 125 persons/ firms have been blacklisted.

They have amended the Rules to allow storage of minerals beyond
S5Km radius from the riverbed. This has been done to prevent
illegal mining from river bed under the alibi of storage.

They have established a Vehicle Tracking System to
check the misuse of Transport Pass and Overloading. To
begin with, this system has been introduced in the most
sensitive districts of Hamirpur, Banda, Fatehpur, Jalaun
and Jhansi.
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New areas have been identified based on survey conducted
according to Sustainable Mining Guidelines and they are being
included in the DSR.

Instead of the printed MM-1 1, online royalty payment has been
introduced through E- MM- 11.

Security features have been introduced in E-MM 11 to check its
misuse.

Transport of minerals even from stores is being regulated through
electronic E- forms.

Observation of the Oversight Committee: The Committee felt that
the compliance of the Mining Department needs to be verified by
independent sources. CPCB and UPPCB are being directed by the
Committee to jointly verify the compliance. The report would be
submitted in three months time.

V. RECOMMENDATIONS

1.

There have been a number of complaints regarding illegal mining
specially in Districts of Hamirpur, Banda, Fatehpur, Jalaun,
Prayagraj, Saharanpur and Jhansi. The Oversight Committee,
while enclosing the newspaper cuttings has asked for a status
report from the Directorate of Mining, which so far has not been
received. Illegal Mining is mining done without a Mining
Plan in utter violation of environmental norms and is a
grave threat to ecology and environment. The State
Government should have a zero tolerance on illegal mining and
the Directorate of Mining and District Administration should
immediately enquire into all such cases and if found correct take
stringent legal action against the guilty.

Environmental Clearance takes into account all the environmental
concerns. Mining plan is the instrument through which it is
enforced. However, for mining activity going on illegally, there is
neither any EC nor any mining plan. Illegal mining invariably
leads to reckless damage to environment. Hence, utmost efforts
are required in surveillance, patrolling and enforcement.
Electronic surveillance through UAVs/Remote Sensing is a
good surveillance option especially in areas where sand
mafias are active. Night vision drones could be used for
checking mining activity at night. Sensitive spots need to
be identified and police presence- both static presence and
dynamic patrolling needs to be beefed up there. DMs / SSPs
be made directly responsible for checking illegal mining.

DSRs need to be prepared very carefully. They should be based
on Physical surveys and replenishment studies. Since sand
deposition is a dynamic issue, they need to be regularly
updated. While awarding lease deeds, important
environmental parameters like deposition and
replenishment of sand, areas of erosion, distance from
infrastructural structures need be considered.
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In the absence of replenishment studies and physical
inspection before award, many times sites are awarded
where there is no sand. The lease holder per force
indulges in mining adjoining areas, some of which may
be environmentally not very suitable. Before award of
LOI, physical inspection should be mandatory.

Areas where only few leases are operative and the rest are not
settled/surrendered need to be carefully analyzed. There
could be a chance of cartel formation and mining of sand
illegally from other vacant mining plots under the garb
of the operative lease. (In district Prayagraj, there is only
one operative lease out of 51 leases).

Storage Godowns should be at least 5 kms away from the
river bank. Otherwise, illegal mining can be carried on
under the garb of storage by the leaseholder himself.

Geo-fencing of sites, their physical demarcation,
allotment of geo-coordinates to all the pillars and their
constant physical inspection and electronic surveillance
is a must to ensure that the mining activity is as per the
approved mining plan and no illegal mining, detrimental
to environment, is going on.

There has to be a mechanism to ensure that the actual mining
activity conforms to the approved Mining Plan and the
approved Environment Management Plan (EMP). Besides
the statutory system of Departmental inspections, there
has to be a system of annual mandatory Environmental
Audit by experts. Environment Department can empanel
some experts/expert institutions with standard TORs and
Remuneration terms which could be utilized by the Mines
Department on a regular basis. This way the District
Administrations can access good technical experts with
standard conditions in a transparent way without
bothering about tedious time-consuming tender
formalities.

There has to be an effective mechanism for restoration of
environment in case of its degradation due to mining. A portion
of the royalty could be reserved for it as Environment
Restoration Fund. The Environment Department can
empanel some reputed institutions 21 with standard
terms for preparing environmental restoration plans
which could be used directly by the Mining Department
without the arduous formalities. These plans could be
funded by the Environment Fund as mentioned above.
Already a number of mineral rich districts like
Sonbhadra have a sizeable District Mineral Fund at the
disposal of the District Collector. However, since there is
no mechanism available at the level of District Collector
for preparation of Environment Restoration Plans, this
fund is normally used for works other than
environmental restoration.
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10. All the mining activity should strictly comply with Provisions of
EIA Notification 2006, Sustainable Sand Mining Guidelines,
2016; The Environmental Protection Act, 1986, The Water
(Prevention and Control of Pollution) Act, 1974; The Air
(Prevention and Control of Pollution) Act, 1981 and Regulations
of Central Ground Water Authority.
11. Direction may be issued to the Principal Secretary, Mining
to take immediate steps for amendment of rules so that the
Courts may order the fine as ordered by the Hon’ble NGT.”
Stand of State of MP
21. The State of MP has filed an affidavit on 13.01.2021 that necessary
changes have been made in accordance with the directions of this Tribunal
dated for procedure for granting EC in accordance with the directions of
this Tribunal in the order dated 13.9.2018 in Satendra Pande, by
constituting a Committee. Order dated 12.10.2020 was issued by the State
of Madhya Pradesh on the subject. There is a proposal to amend the Minor
Minerals Rules and also to introduce technology to prevent illegal mining
using QR Code for transit passes, pool SMS facility to ascertain validity of
electronic passes, google distance matrix to avoid multiple usage of single
transit pass, web portal and mobile App to verify validity of electronic
transit pass. It is not necessary to refer to the affidavits of other individual
States in view of the fact that final and updated directions are now being

issued in the light of which all the States/UTs are expected to take further

steps in the matter.

Stand of State of Rajasthan

22. In the status report, filed by the State of Rajasthan on 16.10.2020,
it is stated that the Chief Secretary Environment Cell has been established.
It holds regular meetings with the District Magistrates. Meeting was also
held with the Director General of Police (law and order), Secretary Home,
Director Mines, all District Collectors, Dy. Conservators of Forest and

other concerned officers. Directions have been issued for formation of SITs,
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monitoring cases of illegal mining, setting up of special check posts on the

routes used for illegal mining, ensuring CCTV surveillance, strict recovery

of environmental compensation fee, etc. Directions have issued to District

Magistrates to create awareness at Panchayat level. The Chief Secretary

proposes proposed to issue comprehensive guidelines. Mining Department

has also taken up a project for creating redressal portal and mobile app

for reporting illegal mining.

Today’s Consideration

23.

The extent of challenge posed by illegal sand mining was noted by

the Tribunal in the order dated 05.04.2019 in OA 360/2015 as follows:-

“8. Despite this, the menace of illegal sand mining in India
continues unabated. As per reports, the sand business in India
employs over 35 million people and is valued at well over
$126 billion per annum. In the year 2015-2016, there were
over 19,000 cases of illegal minor minerals including sand
in the country.# In Uttarakhand, a 115 years old bridge
collapsed due to overloaded sand trucks. In Maharashtra,
26,628 cases of illegal sand mining were recorded in the
year 2017. The State of Maharashtra has the highest
number of cases of non-compliance of Sustainable Sand
Mining Management Guidelines, 2016. The State of Kerala
suffered hugely in 2004 Tsunami and 2018 floods which
several report explain were aggravated by illegal sand
extraction.5 The issue of illegal sand mining is also rampant
in the states of Goa®, Bihar?7, Tamil Nadu8, Uttarakhand?,

Telanganal%, Jammu and Kashmirl! amidst others.”

24. In view of resume of above orders and responses, the issue which

survives for consideration is enforcement of the 2016 and 2020 guidelines,

read with orders dated 19.2.2020, 14.10.2020, 4.11.2020 and

observations herein, by evolving appropriate comprehensive monitoring

4http:/ /www.legalserviceindia.com /legal/article-73-why-is-illegal-sand-mining-harmful-.html

Shttps://sandrp.in/2019/03/01 /sand-mining-2018-is-it-a-national-menace/

https://timesofindia.indiatimes.com/city/goa/govt-is-ignoring-illegal-sand-mining/articleshow/67908428.cms

"https://www.firstpost.com/india/illegal-sand-mining-part-3-bihar-govts-attempted-crackdown-has-sent-prices-

soaring-officials-face-axe-as-rivers-in-ruin-6008351.html
8https://en.wikipedia.org/wiki/Sand mining in_Tamil Nadu
Shttps://sandrp.in/tag/uttarakhand-sand-mining/
Ohttps://sandrp.in/2019/02/26/sand-mining-2018-telangana-and-andhra-pradesh/

Uhttps://greaterkashmir.com/article/news.aspx?story id=309365&catid=2&mid=53&AspxAutoDetectCookieSupp

ort=1
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mechanism, with designated accountable officers, grievance redressal
mechanism, envisaging strict action against violators, including
assessment and recovery of compensation for the violations, seizure of

vehicles and review at higher levels in the State.

Compensation

25. In the light of discussion in para 12 above, having regard to the
totality of the situation, we accept the report of the CPCB and direct
that the scale of compensation calculated with reference to approach
II be adopted by all the States/UTs. Though compensation assessment
for damage to the environment is a dynamic concept, depending on
variables, floor level formula can be worked out to avoid arbitrariness
inherent in unguided discretion. The CPCB may issue an appropriate
statutory direction for the facility of monitoring and compliance to
the Environment Secretaries of all the States/UTs who may forthwith
evolve an appropriate mechanism for assessment and recovery of
compensation in all Districts of the State. The recovered
compensation may be kept in a separate account and utilized for
restoration of environment by preparing an appropriate action plan
under the directions of the Environment Secretary with the
assistance of such individual/ institutions as may be considered

necessary.

Interaction for Effective enforcement

26. The above discussion shows that the problem has defied solution
and unless tackled seriously, damage to the environment will continue.
Clear road map is thus required with effective monitoring mechanism.
Report of the Oversight Committee for UP and affidavit of the State of MP,

the report from Rajasthan and some other States also show that effective
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mechanism is lacking. For clarity on all issues, periodic interaction of
stake holders, particularly the enforcement authorities is required. This
will also facilitate engagement of accredited agencies/experts for preparing
DSRs/replenishment studies. In the Central Government, the concerned
authorities include Mining Ministry, Environment Ministry, Jalshakti
Ministry and CPCB. In States, Departments of Mining, Environment,
SEIAA, PCB and District Magistrates.

Enforcement of Monitoring Mechanism and review by the Chief
Secretary at State level and Secretary MoEF&CC at National level

27. We direct all the States/UTs to strictly follow the SSMG-2016
read with EMGSM-2020 reinforced by mechanism for preparation of
DSRs (in terms of directions of this Tribunal dated 14.10.2020 in
Pawan Kumar, supra and 04.11.2020 in Rupesh Pethe, supra),
Environment Management Plans, replenishment studies, mine
closure plans, grant of EC (in terms of direction dated 13.09.2018 in
Satendra Pandey, supra), assessment and recovery of compensation
(as per discussion in Para 25), seizure and release of vehicles involved
in illegal mining (in terms of order dated 19.02.2020 in Mushtakeem,
supra), other safeguards against violations, grievance redressal,
accountability of the designated officers and periodical review at
higher levels. As already noted, EMGSM-2020 contemplates extensive

use of digital technology, including remote sensing.

28. We further direct that periodic inspection be conducted by a
five-members Commaittee, headed and coordinated by the SEIAA and
comprising CPCB (wherever it has regional office), State PCB and two
expert members of SEAC dealing with the subject. Where CPCB
regional office is not available, if MoOEF&CC regional office is

available, its Regional Officer will be included in the Committee.
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Where neither CPCB nor MoEF&CC regional office exists, Chairman,
SEIAA will tie up with the nearest institution of repute such as IIT to
nominate an expert for being included in the Committee. Such
inspection must be conducted at least thrice for each lease i.e. after
expiry of 25% the lease period, then after 50% of the period and
finally six months before expiry of the lease period for midway
correction and assessment of damage, if any. The reports of such
inspections be acted upon and placed on website of the SEIAA. Every
lessee, undertaking mining, must have an environment professional
to facilitate sustainable mining in terms of the mining plan and
environmental norms. This be overseen by the SEIAA. Environment
Departments may also develop an appropriate mobile App for
receiving and redressing the grievances against the sand mining,
including connivance of the authorities and also a mechanism to fix
accountability of the concerned officers. Recommendations of the
Oversight Committee for the State of UP quoted earlier may be duly
taken into account.

The mechanism must provide for review at the level of the
Chief Secretary at least once in every quarter, in a meeting with all
concerned Departments in the State. The Chief Secretary UP may
ensure further action in the light of the report of the Oversight
Committee.

Similarly, at National level, such review needs to be conducted
atleast once in a year by the Secretary, Environment in coordination

with the Secretaries Mining and Jalshakti Ministries the CPCB.

Publication of Annual Reports
29. We further direct all the States/UTs to publish their annual

reports on the subject and such annual reports may be furnished to
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MoEF&CC by 30th April every year giving status till 31st March. First
such report as on 31.03.2022 may be filed with the MoEF&CC by all
he States/UTs on or before 30.04.2022. The report may also be
simultaneously posted on the website of the Environment
Department of the States/UTs. Based on such reports, MOEF&CC may
consider supplementing its Guidelines from time to time. The
MoEF&CC may prepare a consolidated report considering the reports
from the States/UTs and publish its own report on the subject,

preferably by 31st May every year.

Interaction at National Level

30. We direct the Secretary MoEF to convene a meeting in
coordination with the CPCB and Mining and Jalshakti Ministries of
Central Government and such other experts/individuals at National
level and representatives of States within three months for inter-
action on the subject which may be followed by such meetings being
convened by the Chief Secretaries in all States in next three months.
Holding of such meetings will provide clarity on enforcement

strategies and help protection of environment.

All the applications are disposed of. Individual issues may be gone

into in accordance with the mechanism to be involved as above.

A copy of this order be forwarded to the MoEF&CC, CPCB,
Secretaries, Ministries of Jalshakti and Mining, Gol, Chief Secretaries,
Environment Secretaries, SEIAA and State PCBs/PCCs and District

Magistrates of all the States/UTs by e-mail for compliance.

Adarsh Kumar Goel, CP
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February 26, 2021

Original Application No. 360/2015
and other connected matters

DV & A

S.K. Singh, JM

Dr. Nagin Nanda, EM
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Annexure-ll

(Authoritative English text of this Department Notification No. STE-E(5)-2/2021
dated 18 -08-2022 as required under clause (3) of article 348 of the Constitution of India)

Government of Himachal Pradesh
Department of Environment, Science & Technology

No. STE-E(5)-2/2021 Dated: Shimla-2, 18 -08-2022.

NOTIFICATION

WHEREAS, under Section 5 of the Environment Protection Act, 1986(Act No.
29 of 1986), the State Government is empowered to issue direction to implement the directions
passed by the Hon’ble National Green Tribunal vide order dated 23-02-2021 passed in O.A No.
360/2015-NGT titled as National Green Tribunal, Bar Association vs. Verinder Singh for
recovery of compensation on account of damage caused to the environment and ecology due to
illegal mining;

WHEREAS, the Hon’ble NGT in Para 25 of its above Order dated 26.02.2021
has directed Central Pollution Control Board (CPCB) that the scale of compensation calculated
with reference to Approach- Il mentioned in the Expert Committee Report dated 30.01.2020 be
adopted by all States/UTs and that the compensation be recovered in compliance to the said order
and the recovered compensation may be kept in separate account and utilized for restoration of
environment by preparing an appropriate action plan under the directions of Environment
Secretary with the assistance of such individual institutions as may be considered necessary.
However the quantum of compensation calculated with this approach for recovery of the loss
caused due to illegal mining has to be determined by the State on case to case basis and by
assessing the damage done to the environment at the site;

WHEREAS, the Central Pollution Control Board, Ministry of Environment,
Forest and Climate Change, Government of India vide letter No. CPCB/IPC-II/NGT-O.A
(360/2015)/2021/2039, dated 11.06.2021 has directed the State Govt., in compliance of the
aforesaid directions of the Hon’ble NGT and in exercise of powers conferred by section 5 of the
Environment Protection Act, 1986, to evolve an appropriate mechanism for assessment and
recovery of compensation in‘ all the Districts of the State and for utilization of the recovered
compensation for restoration of environment by preparing an appropriate action plan.

AND NOW THEREFORE, in view of above observations and the directions
passed in para 25 of the Hon’ble NGT Order dated 26.02.2021 and in exercise of the powers
conferred under section-5 of the Environmental Protection Act, 1986, the Governor of Himachal

i
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Pradesh is pleased to devise an appropriate mechanism for assessment and recovery of

compensation in all Districts of the State as follows:-

18

The overall responsibility to check illegal mining, to punish the offenders, to draw plans
for prevention of illegal mining and take any further steps in this direction shall vest with
the District Administration, who shall be assisted by the Superintendent of Police, the
District Mining officer(s), the Forest Department and also the Departments/institutions
like JSV. HPPWD, HPSIDC, Deputy Director Industries, the Block Development
Officer(s) and any other Department/ Office/Authority at the District level as deemed fit
by the District Magistrate or any other officer authorized in this behalf by him.

In order to ascertain the amount and quantity of damage done to the environment and
ecology by the illegal miners or any such offenders who are in violation of any order or
legislation or rule dealing with illegal mining, a Committee under the Sub-Divisional
Magistrate shall ascertain the amount of damage caused to the environment by the act of
such persons and cause the same to be recovered.

The Sub Divisional Magistrate shall first ascertain the identity of illegal miners and then
seek the assistance of Mining Officer, PWD, BDO, Forest Department and the Police to
calculate the damage done to environment and ecology as per the Approach Il as directed
by the Hon’ble NGT vide Order dated 26-02-2021 in the above tilted case. For the sake of

clarity the Approach Il along with other seizures and release of vehicles is explained in
ANNEXURE-1.

For the recovery of damage done to the ecology and environment, a notice of calling the
perpetuators to deposit the environmental compensation shall be issued by the Sub-
Divisional Magistrate to such persons involved in illegal mining.

[f the perpetuators fail to deposit the said amount, the Sub-Divisional Magistrate has the
power to use any means including attachment of property or declaration of such amount
as arrears of land revenue.

A State level Nodal account shall be opened by the Director, Environment, Science &
Technology Department which shall be used to deposit the amount recovered as
compensation from the illegal mining activities. The Director, Environment, Science &
Technology with the assistance of such Agencies as deemed fit shall utilize this amount
for restoration of the damage caused to environment as a result of such illegal activities.
The amount recovered from a particular area/site shall be used for restoration activities in

that area only or in its immediate vicinity having direct environmental effect. For this

iy
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purpose, the plan for restoration shall be got made by the Sub-Divisional Magistrate with
the assistance of BDO, PWD, JSV, HPSIDC, Forest or any other Agency deemed fit. The
same shall be submitted along with amount needed to the Director, Environment, Science
& Technology for approval. The amount shall not exceed the compensation so collected.
Whatever amount is left at the disposal of the Director, Environment S&T after spending
on these plans shall be used for other ecological or conservation activities within the State
in consultation with the State Government.

In the event of failure to comply with the directions passed by the Hon’ble NGT

the concerned individual(s)/institution(s) shall be liable for non-compliance.
By Order

Prabodh Saxena
Addl. Chief Secretary (Env.,S&T) to the
Government of Himachal Pradesh
Endsts. No. STE-E(3)-2/2021 Dated:Shimla-2 | 8-08-2022.

Copy forwarded to the following for information & necessary action:-

All the Administrative Secretaries to the Government of Himachal Pradesh, Shimla-171002.

1.

2. The Pr. Chief Conservator of Forest, H.P Shimla-171001.

3. All the Heads of Departments, Himachal Pradesh.

4. The Engineer-in-Chief, PWD, Shimla -171002.

5. The Engineer-in-Chief, Jal Shakti Vibhag, Shimla -171005.

6. The Member Secretary, HP State Pollution Control Board, Shimla-171009.
7. All the Deputy Commissioners, Himachal Pradesh.

8. All the Superintendents of Police, Himachal Pradesh.

9. The Director, Department of Industries, Himachal Pradesh, Shimla-171001.

10. The Director, Environment, Science & Technology Deptt., Himachal Pradesh, Shimla-171001
11. Guard file.

(Satpal Dhiman) ‘8- %~
Additional Secretary (Env., Sci., & Tech.) to the
Government of Himachal Pradesh

3P
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ANNEXURE-I

Recovery of compensation and other penalties for release of vehicles/equipment as
per Order passed by the Hon’ble National Green Tribunal in O.A No. 360/2015-
NGT Bar Association vs. Verinder Singh dated 19.02.2020.

The Hon’ble NGT considering the practical difficulty has modified its orders vide
Order dated 19.02.2020 and has directed that the amount of compensation for the damage

to the environment shall be charged as under:-
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Sr.No. | Category of vehicle ; Penalty amount

I Vehicles/Equipments/Excavators with showroom value 4 lacs
more than Rs. 25 lacs and less than 5 years old.

24 Vehicles/Equipments/Excavators with showroom value 3 lacs
more than Rs. 25 lacs and more than 5 years but less than 10
years old.

3. For the remaining Vehicles older 2 lacs

than10years/equipments/excavators which are otherwise
legally permissible to be operated and not covered by Serial
No. land 2.

Note-I: On repetition of the offence by the same vehicle/equipment, Order dated
05.04.2019 will be applicable

Note-II- The option of release may be available for a period of one month from the date
of seizure and thereafter, the vehicles may be confiscated and auctioned.

APPROACH - II is demonstrated by following formula as under:-

Till such time as data and information for a comprehensive NPV is worked out in a site
specific manner to account for all (or at least the major) ecological damages, a simplified
NPV, proxied on the market value of the illegally extracted amount may be computed. In
this case the NPV approach would imply that the total benefits from the activity of sand
mining (as represented by the market value of the extracted amount) be deducted from the
total ecological costs imposed by the activity. In the absence of data on benefits and costs
separately, we recommend a modification of the formula as shown below:

Total Benefits (B) = Market Value of illegal extraction: D
Total Ecological Costs = Market Value Adjusted for risk
factor: D % RF

\g

—
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For present purposes, it is assumed that the Benefits would accrue only in the first year
(in which the extraction of the illegally mined material takes place), while the ecological
Costs would continue to be felt over a period of time. NPV is to be calculated for a period
of 5 years on the net value, £ (C-B), at a discount rate ranging from 8%-5%, varying in
inverse with the risk factor. Thus, where the highest risk factor (sayl) is applicable, the
discount rate applicable would be the lowest (say 5% in this case).”

Table
Severity Mild Moderate Significant Severe
Risk Level 1 2 3 4
Risk Factor | 0.25 0.50 0.75 - 1.0
Discount 8% 7% 6% 5%

Compensation Charge - explicit accounting of NPV

Market Value of Illegally Mined Material (D) 5000*400 = 2000000/-
Annual Value of Foregone Ecological Values D*RF =2000000/-

e Present Value of Foregone Ecological Values (@, 5% discount rate and over

5 years)
_ (D+RT)
PV = Y

(1+r)t

=%(2000000) + (2000000) + (2000000) + (2000000)+ 2000000)
(1+0.05)1 (1+0.05)2  (1+0.05)3  (1+0.05)4 (1+0.05)5

= Rs. 86, 58, 953/-

e Net Present Value (after netting out market value of illegally mined material) -

i.e., Total Compensation to be levied

=NPV=PV-D
= Rs. 66,58,953/-
Compensation Charge in above case:

Approach 2
(explicit accounting of NPV) (@ 5% discount rate and over 5 years
Rs. 66,58,953/-

Ny
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ILLUSTRATION NO.1

Let us say that in Shimla district 50 tons of illegally mined material has been recovered
by the concerned authority. The market value of the illegal mined material is determined
by the Mining Wing, who shall ascertain the pith mouth value of the illegal mined
material which is presumed to be Rs.300. The market value of the illegal mined material
for various categories shall also be determined by the Mining Officer(s). The variables in

293

the illustration are assumed as per the inputs from the Mining Wing for enabling the

application of the Approach Il. In this case the D (market value of illegal extraction) and

the RF (risk factor) shall be determined by the Mining Officer who shall calculate the

amount of compensation to be levied as follows:

D= market value of illegal mined mineral x illegal mined material

RT= D x Risk factor.

r =discount.

t = time ( i.e 5 years)

RF = risk factor determined by the table as Moderate i.e .50
Therefore, the r (discount) is 7% .i.e .07.

Illegal mined material =50 tons.

Market value of illegal mined material = 300 per ton (pith mouth value which is to

be determined by the mining wing)
(D+RT)=D x RF

PV _ 5 (D+RT)

t=1 (1+r)t
(D+RT)=D x RF

D= market value of illegal mined mineral x illegal mined material .

RF=Mild Moderate Significant Severe
25 .50 75 1

(141)=8% 7% 6% 5%  (as per Table-2)

Illegally mined material = 50 tons
Market value = Rs.300 per ton (pit mouth value)

i.e D = market value of illegal mined mineral x illegal mined material

=300 x 50 =Rs.15000
RF= risk factor adopted is Moderate.

Annual value of forgone ecological values = D x RF (risk factor)

= 15000 x .50(moderate)
\ 5 =Rs.7, 500.



54
294

Present value of forgone ecological value (PV) = 7% discount for moderate (r)

= 5 (D+RT)
PV i t=1 (141t
i.e (7500) =7,009.34 (first year)
(1+.07)!

(7500) = 7500 =6,521.73 (second year)
(1.07)° L.15

(7500) = 7500 = 6,147.54 (third year)
1.07)) 122

(7500) = 7500 = 5,725.19 (fourth year)
(1.07)"  1.31

(7500) = 7500 = 5,357.14 (fifth year)
(1.07)° 1.40

7,009.34 + 6,521.73 + 6,147.54 + 5,725.19 + 5,357.14 = 30,760.94.

Rs. 30,760.94. to be recovered as compensation against illegal mining.

Note: The quantity and value of illegally mined material used for illustration-1 as
above are hypothetical and are only used to bring clarity.

ILLUSTRATION NO. 2

Let us say that in Una district 70 tons of illegally mined material has been recovered by
the concerned authority. The market value of the illegal mined material is determined by
the Mining Wing, who shall ascertain the pith mouth value of the illegal mined material
which is presumed to be Rs 400. The market value of the illegal mined material for
various categories shall also be determined by the Mining Officer. The variables in the
illustration are assumed as per the inputs from the Mining Wing for enabling the
application of the Approach II. In this case the D (market value of illegal extraction) and
the RF (risk factor) shall be determined by the Mining Officer who shall calculate the
amount of compensation to be levied as follows:

D= market value of illegal mined mineral x illegal mined material

RT= D x Risk factor.

r =discount
t=time ( i.e 5 years)
RF = risk factor determined by the table as Severe i.e .1
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Therefore, the r (discount) is 5% .i.e .05.

Illegal mined material =70 tons.

Market value of illegal mined material = 400 per ton (pith mouth value which is to
be determined by the mining wing)

(D+RT)=D x RF

ID+R‘I')
+rt

PV = Zz 1
(D+RT) =D x RF

D= market value of illegal mined mineral x illegal mined material .

RF=Mild Moderate Significant Severe
25 .50 75 1

(I+r)=8% 7% 6% 5% (as per Table-2)

[llegally mined material = 70 tons
Market value = Rs.400 per ton (pit mouth value)

i.e D = market value of illegal mined mineral x illegal mined material

=400 x 70 = Rs.28,000
RF= risk factor adopted is Severe.

Annual value of forgone ecological values = D x RF (risk factor)
= 28,000 x 1 (moderate)
=Rs 28.,000.

Present value of forgone ecological value (PV) = 5% discount for severe (1)

_ (D+RT)
PV - Zf =1 1+rit

1.e 528,0001 = 26666.66 (first year)
(1+.05)"

(28.0007) =28000 = 25454.54 (second year)
(1+.05)°  (1.10)

(28000) =28000 =24,137.93 (third year)
(1.05)"  (1.16)

(28000) = 28000 =22,950.81 (fourth year)
(1.05)  (1.22)

(28000) = 28000 =21,875.00 (fifth year)
\\;,5__ (1.05° 1.8

8“-“21*_‘\.
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26666.66' +25454.54>+24,137.93°+22,950.81%+21,875.00° = Rs. 1,21,084.94.

Rs. 1, 21,084.94 to be recovered as compensation against illegal mining.

Note: The quantity and value of illegally mined material used Sor illustration-2 as
above are hypothetical and are only used to bring clarity.

ILLUSTRATION NO 3

The SDM of the let's say XYZ, Sub-Division area received information that about
six persons with their equipment and vehicles are digging at point A, situated near river
B. The SDM shall seek the assistance of the Police immediately and reach the site along
with officer(s) of the Mining Department. He shall immediately identify the illegal miners
with the help of the Police and confiscate their machinery. The machinery shall be kept in
the custody of the local Thana. The videography of the spot be done alongwith the
statements of village Revenue Officer and responsible persons from the Panchayat or the
Lumberdar be recorded.

The SDM shall get the damage caused to the ecology and environment assessed
by the officers of the Mining Department who, if need be, shall be given assistance by the
PWD, Forest Department, Block Development Officer (BDO), or the Revenue Officials.
For the purpose of the calculations of damage caused to the ecology and environment
Approach-II shall be applied for which the Mining Officer or his representative shall be
competent. Once calculations are done by the Mining Officer the same shall be conveyed
to the offenders by way of notice, delivered as per routine practices of delivery of notices.
A time period of 15 days shall be given to the offenders to deposit the Environment
Compensation failing which the same shall be recovered by way of arrears of land
revenue.

For the recovery of Environment Compensation the SDM may use other practices
like cancellation of the Government contracts, blacklisting for future participation in
tenders, etc. as per the content and situations. Only after the said Environment

Compensation has been deposited, the vehicles and the machinery used in illegal mining
shall be released.

94;“.’:
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Telefax. 01’79 MUDA Complex, Phase-1, Tehsil:Baddi, Distt.Solan (HP)
5-245653, 245374 Website: http://hppcb.nic.in/

" CB/ RO Baddi/NGT File /2024 Y Dated:
To Ak -3 AN RAS

The Sub Divisional Magistrate,
Tehsil Baddi, Distt. Solan (HP)

Subject: Regarding M.A. No. 81/2025 In 0.A. No. 563/2023 and news Item titled “MLA apprised
of Losses due to illegal mining in Doon Assembly segment” appearing in Dainik Tribune
dated 08.09.2023

Sir,

This has reference to recent order passed by the Hon’ble NGT on dated 03.07.2025 in
M.A. No. 81/2025 In the O.A. No. 563/2023 titled as news Item titled “MLA apprised of Losses due to
illegal mining in  Doon Assembly segment” appearing in Dainik Tribune dated 08.09.2023(Copy
Annexed as Annexure-I). In this context, it is submitted that the environment compensation was
imposed on the defaulters who were found engaged in illegal mining as per DEST notification dated
18.08.2022 from your office (Detail Annexed as Annexure-II) in compliance to Hon’ble NGT order
dated 26.04.2024 .

Further, in the recent order passed on dated 03.07.2025 by Hon’ble NGT, has raised issue
regarding steps taken for recovery of environmental compensation from the defaulters and the matter is
further listed before the Hon’ble NGT on dated 10.10.2025. So you are requested to comply with the
directions of the Hon’ble NGT and submit details/Action taken report in respect of the steps taken for the
recovery of environmental compensation from the defaulter and to submit latest status report so that same
can be sent to Hon’ble NGT before the next hearing.

Submitted for information and further necessary action, please.

Yours faithfully

Encl. As Above \4@

O\Q.Cg\ief Environmental Engineer,

| 7 HPSPCB, Baddi.
Copy Forwarded to The Member Secretary, HP State Pollution Control Board, Shimla for information

please.

o\q LChief Environmental Engineer,

' HPSPCB, Baddi
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Annexure-lV collectively
HP STATE POLLUTION CONTROL BOARD

S/ LiFE
HIMUDA COMPLEZX, Phase -1, Baddi \\ %/ el
Tehsil Baddi, Distt. Solan (HP) Phone-01795- 245374 Environment
No. HPSPCB/CEE-Baddi/MF-12) /2025- ~Z G\\S
To ' '

Dated _ _
S-o Qa5
e Member Secretary, '
H.P. State Pollution Control Board
Phase-1II, New Shimla-171 009
Subject
: (\b',“'( Sir,

Regarding M.A. No. 81/2025 In O.A. No. 563/2023 and news Item titled "MLA
in Dainik Tribune dated 08.09.2023

apprised of Losses due to illegal mining in Doon Assembly segment' appearing

da

Kindly refer to Head Office letter no 23.7.25 dated 6168 on the subject cited
above In this regards, it is submitted that in reference to the latest Hon'ble NGT orders dated

.07.2025 this office has requested the Sub Divisional Magistrate Baddi vide letter no 2936-37
ted 24.7.25 to submit the action taken report in respect of the steps taken for the recovery of
the environmental compensation from the defaulters.

Further the Sub Divisional Magistrate Baddi vide letter no 1623-1625 dated
\ further necessary action please.
YO
(./\fy’
\\\9

22 9.25 has submitted the reply along with the detail of the notices issued to the defaulters for the

q/reeeVery of the environmental compensation .(Copy attached). This is for kind information and
Encl: As above

Sw.
O

L9

0

Yours faithfully,

HPPCB, R.O. Baddi




No. Baddi/SDM /M 59 Misc./2025- 1623~ 1625 299
- Office of the Sub Divisional Officer(C),
" Baddi, District Solan, H.P

Dated: o?&\ 6 C\‘Yl_g

The Chief Environmental Engineer,
HPSPCB, Baddi, Distt. Solan, H.P

To.

Subject: Regarding M.A No. 81/2025 in O.A No. 563/ 2023 and
news item titled as “MLA apprised of losses due to illegal
mining in Doon Asssembly segment” appearing in Dainik
Tribune dated 08.09.2023

Sir,

This is with reference to the order passed by the Hon’ble NGT
dated 03.07.2025 in M.A No. 81/2025 in the O.A No. 563/2023 titled as
“MLA apprised of losses due to illegal mining in Doon Asssembly segment”
appearing in Dainik Tribune dated 08.09.2023, your office letter No.
PCB/RO Baddi/NGT File/2024-2936-37 dated 24.07.2025 and letter No.
Udyog-/SLN/MM/NGT/O.A 563/2023-1538 dated 04.08.2025 received
from the office of the Mining Officer, Solan on the subject cited above.

In this connection, after the creation of new Sub Division
Baddi, the case files of illegal mining were transferred to the office of the
undersigned by the office of the Sub Divisional Magistrate, Nalagarh vide
letter No. SDM/NLG/Misc./2025-347 dated 12.03.2025. Subsequently,
the notices in continuation to the one’s already issued from the office of
the Sub Divisional Magistrate, Nalagarh regarding recovering environment
compensation in lieu of illegal mining/transporting mining mineral illegally
have been issued to the respective violators, copies of which have been
attached herewith for your perusal and further necessary action as per the
list and copies enclosed (Annexure A- Notices issued by SDM Nalagarh,
Annexure B- Notices issued by SDM Baddi)

Further, it is submitted that in the notice issued by the

— Hon’ble National Green Tribunal dated 03.07.2025, the Respondent No. 2
@‘ has been shown as the Sub-Divisional Magistrate, Nalagarh, H.P. However,
(/ﬂ since the case records have already been transferred to this office, vide
6\%% letter No. NLG/SDM/Misc/2025-2062 dated 18.08.2025, it was conveyed

gt
. \} that the reply in the matter is to be filed by the undersigned as respondent
no. 2. In this context, you are hereby directed to file the requisite

reply/, aff@,g\g?c\@n behalf of the respondent No 2 before the Hon’ble

IR sty

4V agﬁ)m‘af Greerf«nTnbunal in the matter hsted on 10.10.2025, under
/ % lntlmatlorhws 6‘fﬁce please

Yours Faithfully,

Lt f;}
Encls 29 coples f.j
o Dr. Sanje¢éy Dhiman, HPAS

’ii N Sub-Divisional Magistrate,
Baddi, District Solan (H.P).
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Endst. No. and date as above:
Copy forwarded to:-

1.

2.

The Deputy Commissioner, Solan, Distt. Solan, H.P
information please.

The Mining Officer, Solan for information and necéssary
action.

for

- f ;
fe
-~ Y

Dr. Sanjeev Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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N?f::xi‘\il?,!f\,}ffii)?A!Mixa.@gﬂéi~ T | ’
N {fe,e of Btspw{}ivisimal Officer (E")

‘ra agarh, Diste. Solan {HLPy, -
smail [D: ssima&mf&&@%aa.@gm_ai&cm»

Nalagarl, Dated: 9‘@% August, 2024

To
Sh. Avtar S/o St Prakash Chand,
’1:/0 I*;ianda Khuadi, PO, Manpura,”
Tehsil Baddi, District Solan (H.2),
Subjeet: soaidi i
ject Regarding  recover Envirenment Compensation  in fieu  of iflegal

himing/transporting minor mineral illegally.

On the subject cited above, a Jetter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office {hmugh the office of HP State Pollution Control Beard
Baddi. From the pertsal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. MHP&ZT60(§8 (Tipper} anid challaned by
Manpura Police vide Challan No, 0826190 ﬁfiur%ugi”l:g;e;xr of 22}23. To calculate the fines/penalty
as per approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the ordess being passed by Hon'ble MNational
Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 36120 15-NGT tited as National
Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from
RLA Nalagarh.

From the perusal of report received from RLA'Naiags&rh.I it reveals that the said
vehicle is not registered on portal/registered temporarily. Therefore, the sale price of tipper has
assessed as equivalent to the currént usual sale price of new Tipper (HGV) as have been received
in this. office for penalty and the fine has been calculated as per said notification accordingly

which is mentioned as hereunderi-

Sr Vehicle No., & Price/category ‘ ;zg Fine/penaity
N(; Name: of Person Type of of \*chic?e Year } as persatd
) vehiele : | notification
. 1 Sh, Avtar Sl Sh _ As stated As stated E T 4.00.000/-
1 | Prakash Chand /o Tipper above {(More ) sbove | {Four Lakh
Handa Khundi than 25 Lakh) © | Rupees)

The fine/penalty imposed above is merely on the basis of usual current sale price
of Tipper (HGV) in market which may be reduced on the production of original document
pettaining to the vehicle which was indulged in illegal mining within one month.

You are, therefore, called upob to deposit the fines/penalty mentioned against
your name and vehicle within a month of issuaunce of this notice failing which further action will

be taken as per the said notification.

Sub-Divigim 4
Nalagarh, Dismmigt Solan (H.P).
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S‘?gf NL§/sz>n4/Misc.fzoz4- 1439 143
N ice Qf Sub-Divisional Officer (C), - -
Eaiagzzrix, Distt. Solan (H.P). ’

mail ID: sdm xzg»;}ggev:I_t_.;»:-g}iﬂ_n@g;:n_a.i_!_,.c{z,r.vw

Nalagarh, Dated: ﬁ(‘,}b"’zﬂ\ugusg 2024

Sh. Harbans $/o Sh. Gurbaksh
r'o Kho; Beli, PO. Manpura,
Tehsit Baddi, District Solan (H.P),

Regarding secovery of Environment Compensation in lieu of illegal
mining/transporting minor mineral illegally.

Subject:

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area b&/ using vehicle RC No. PBI2AF1076 (Tractor) and chatlaned by
Manpura Police vide Challan No. 0826196 during the year of 2023. To calculate the fines/penalty
as per-approach-} of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sei. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National
Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National
Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from

RLA N‘a‘lagafh. As per the report and .enclosures received from RLA Nalagarh, the fine has been
4

calculated as per said notification which is mentioned as hereunder:

Vehicle No, & . e Fine/penalty
& Name ef Person Type of Prxcfe/cs;t'e%ox ¥ Year as per said
No. ' vehicle o ‘ve neie notification
Sh. Harbans S/o Sh.
Gurbaksh /o Khol PBI2AF1076 ?4,86,607/— 2018 ¥ 2,00,000/-
1 | Beli, PO. Manpura, “(Tractor) (Less than 25 | (More than | (Two Lakh
Tehsil Baddi, District Lakh) 3 yrs.) Rupees)
- Solan (H.P)

You. are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this hotice failing which further action will

be taken as per the said notification.

fficer (O,

' "Na}agarh_, 1st ict Soiaﬁv(H-.P);

Endst. No. & Date: A/A
Copy forwarded to Sh. Virender Sfo Sh. Dila Rain /o Belian, P.O. Beli, District

Rupnagar (PB) reported owner of vehicle mentioned above, for information and similar necessary

action. : )

4
Sub-Divisigh %r (C),
c]ﬁ— Nalagarh, ict Solan (H.P).

5
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N?ﬁ c N‘LQ/SD}\flffvﬁsc»./ia(}Z& FLs39
oL e of Su};—t):‘visional Officer (¢
agarh, Disy, Sofan (H.Py, ’

E al .
! mail [D): sdmna!agarh.solzm@gmai!,cgmf
Nalagarh, Daged: ){;‘“‘Augus& 2024

To
_.?}h, Avtar Singh S/o Sh. Prakash Chand,
/o }"l.-anda Khundi, P.O. Manpura,
Tehsil Baddi, District Solar (H.P).
Subject: i
] Regarding  recover  Environment Compensation in  liew of illegal

minin‘g/transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Man}?ura has been received in this office through the office of HP State Pollution Control Board
B‘Eild'dl. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using Tipper RC No. HP10TC 00668/21 (Tipper) and challaned
by Manpura Police vide Challan No. 0826197 during. the year of 2023. To caleulate the
fines/penalty as per approach-1 of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS
(Env. Sci. & Tech.) to the Govt..of HP and in compliance to the orders being passed by Hon’ble
National Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as
National Green Tribunal, Bar Assaciation Vs Verinder Singh, particulars of said vehicle were

called front RLA Nalagarh.
“From the perusal of report received from RLA Nalagarh, it reveals that the said

vehicle is not registered/registered temporarily. Therefore, the sale price of tipper has assessed as
equivalent to the current usual sale price of new Tipper (HGV) as have been received in this
office-for penalty and the fine has been calculated as per said notitication accordingly which is

mentioned as hereunder:-

S ' VehicleNo. | o, 0 eoor Fine/penalty
rf Namie of Person & Type of egory Year as per said
No. . of vehicle ; N
vehicle : _ notification
Sh. Avtar Singh S/o Sh.
Prakash Chand /o . As stated. : sAs stated % 4,00,000/-
1 . Tipper above (More L {Four Lakh
Hands Khundi, P.G. than 25 Lakh) above Rupees)
Manpura, Tehsil Baddi ¢ i P

. The fine/penalty imposed above is merely on the basis of usual current sale price
of Tipper (HGV) in market which may be reduced on the production of original document

pertaining to the vehicle which was indulged in illegal mining within one month.
You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Y\ )
Sub-Division, dﬂ Teer (C),

Nalagath, D Solan (H.P),
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N . o .
Og.i.c?jiéy{SE)."vaM%sc:fzf}M~ 1473
Nl (? Smf)»?.’)ivisimmif.)ﬂ‘?ccf{{:}
gma%arh. Distt, Solan (FLP), -
ail ID: sdmaalagarhsolan wigmaiboom. ‘

Nalagarh, Dated: X}m Angust. 2024

To
I’:Jiohci. 'Yakub $/o Sh. Roshandeen,
/o B_el: Khol, PO, Manpura,
- Tehsil Baddi, Distt. Solan (H.F).
Subject;
ject; Regarding recovery of Environment Compensation  in fiey of illegal

mining/transporting minor mineral illegally.

On the subject cited above, a letter No, 408/5A dated 13-02-2024 of SHO,

wrough the office of HP State Po
dtobe indulged in itlegat

Hution Control Board

‘Manpura has been received in this office t
led that you werc foun

Baddi. From the perusal of said letter it has-revea
and challaned by Manpura

vehicle RC No. AJF (Tractor)
g the year of 2023, To calculate the fines/penslty as per

/2021 dated 18- 08-2022 of ACS (Bnv. Sci. & Tech.} 1o
sed by Hon'ble National Green
-NGT titled as National Green
{led from RLA

mining at Handa Khundi area by using
Police vide Challan No. 0826199 durin

roach-1 of notification No. STE- E(5)-2
nce to the orders being pas
d in O.A. No. 360/2015
of said vehicle were cal
the fine has been

app
the Govt. of HP and in complia
-02-2021 passe

s Verinder Singh, particulars
from RLA Nalagarh, t

Tnbunal vide order dated 23

Tribunal, Bar Association V.
Nalagarh. As per the report and enclosures received

calculated as per said notification which is mentioned as hereunder:-
Vehicle No - Fine/penalty
)Sr. Name of Person ‘& Type of Price/cate gory Year as per said
Nos . of-vehicle ' .
vehicle | notification
Mohd. Yakub S/o Sh.
Roshandeen /0 Beli | Tractor % 2,00,000%
1 NA NA {Two Lakh
Khol, P.O. Manpura, (A/F) Rupees)
Tehsil Baddi : B b P
fines/penalty mentioned against

called upon to deposit the

You are, therefore,
n will

failing which farther actio

ath of issuyance of this notice

your name and vehicle within a mo

be taken as per the said notification.

305
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gﬁ C ?L?!SDM{’MS@JQOQ& Ha3n
N 0 Su}%Dnﬁsiona! Officer (;f,‘)
Em:ig;,a;h, Distt. Solan (H.py, ;

: D-§S;‘m!.!§i€l£~£i£ffﬁ,;i$2k?i.%i??’)gf?m.iff»“-’m'

Nalagarh, Dated: 9.0 August, 2024

To-
R;im Gopal S/o Sh. Parkash Chand,
t/o Handa Khundi, PO, Manpura,
Tehsil Baddi, District Solan {H.P) ‘
Subject: i
ject: Regarding recovery of Environment Compensation in liew of illegal

mining/transporting minor mineral illegally.

On the subject cited above, a letter No. 408/SA dated 13-02-2024 of SHO,
Manpura has been received in this office through the-office of HP State Pollution Control Board
Baddi. From the perusal of said letfer it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. A/F (Tractor) and challaned by Manpura
Police vide Challan No, 0046266 during the year of 2023. To calculate the fines/penalty as per
approach-I of notification No. STE-E(5)-2/2021 dafed 18-08-2022 of ACS (Env. Sci. & Tech.} to
the Govt. of HP and in compliance to the orders being passed by Hon’ble National Green
Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National Green
Tribtnal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from RLA

Nalagarh. As per the report and. enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:-

s : Vehicle No. Price/catesor Fine/penalty

T Name of Person & Type of ce/category ¢ Year as per said
No. : of vehicle e

; vehicle notification

~ Sh. ,

N e ov s D R | o
* | Handa Khundi, PO. ‘ a (RWO Q
Manpura, Tehsil Baddi upees)

You are, therefore, called npon to deposit the fines/penalty mentioned against

your name and vehicle within 2 month of issuance of this notice failing which further action will

be taken-as per the said notification.

Nalagarh, District Solan (H.P).
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N?f;‘; Igggésg?;awisc,mzd» 190 }
Ub-Divisional Officer (¢~
}I;Ialagarh, Distt. Solan {H.P), o
mail 1D: §_g§g},u3g§ie_gga_g'£;_.s,;gizm{égggmaiLcnm.

N

Nalagarh, Daed: 2 G%Auge;s:e; 2624

“Sh. Ram Nath $/o Sh. Ratti Ram,
/o iiiapda Khundi, P.O. Manpura,
_Tehs:l Baddi, District Solan (H.P),

Subject: i .
y Regarding recovery of Environment Compensation in lieu of illegal mining/

transporting minor mineral illegally,

On the subject cited above, a letter No. 408/SA dated 13-02-2024 of SHO,

Manpura has been received in this office through the office of HP State Pollution Control Board

Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. HP12C7552 (Tractor) and challaned by

Maripura Police vide Challan No. 0046268 during the year of 2023. To calculate the fines/penalty
as per approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National

Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National
Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were cal led from

RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:

Vehicle No, & " , Fine/penalty

I\S;’ ‘Namie of Person Type of Pr ;eizi;;i‘?:ry Year as per said
o ; vehicle notification

Sh. Ram Nath 8/o Sh. »

. ‘ Z 2,00,000/-

Ratti Ram rfo Handa | @ 000 a/F) NA NA (Two Lakh

Rupees)

Khundi, PO. Manpura,

Tehsil Baddi
You are, therefore, called upon to deposit. the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Sub-Divisichy er (C},
Neflagarh, 1313
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Nt(;;: NL“G‘/SDM{Mise./;lO%n ey ’
N Izce of S@»[}wiafotmi Officer (¢,
Ea agarh, Distt, Solan (H.P), 7
mail 1D: é:dms;a}.ag@zzihfsc_,)fat,f_;a'zé}gt'r;:@_f Leom,

Nalagarh, Dated: ,QQ%Augusf, 2024

To
Sh. Krisha_n Lal §/0 Sh. Telu Ram,
/o I*%gada Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P,). !
Subject: di i
ject: Regarding recovery of Environment Compensation in lieu of illegal

- tuning/transporting minor mineral illegally.

; _Oﬂ the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. AfF (Tractor) and challaned by Manpura
Police vide Challan No, 0046269 during the year of 2023. To caleulate the fines/penalty as per
approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. & Tech.) to
the Govt. of HP and in compliance to the orders being passed by Hon’ble National Green
Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National Green

Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from RLA

Nalagarh, As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:-
Vehicle No. s ] Fine/penalty
r?r. Name of Person & Type of Pr::; :‘;ﬁi%gry [ * Year as per said !
o1 vehicle notification
Sh, Krishan Lal S/o Sh. >3
i Telu Ram r/o Handa Tractor NA NA f};’og?ﬁg&'
Khundi, P.O. Manpura, (A/F} ' Rupees)
Tehsil Baddi P

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Sub-Divisional/Qffieer (C),
Nalagarh, Disfritr Solan (H.P).
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Nq,: NLG/SDMMisc./2024. 144 35 @
Office of Sub-Divisional Officer (C)

Nalagarh, Distt, Solan (H.p),

Email 1D; g:;gim_;}a'J_agz-zri;,s_qf;z1;{;kf;;n;:;i Leom,

Nalagarh, Dated: XOWAugusf, 2024

To
Sh. Avtar /o Sh. Prakash Chand, ‘
t/o H‘anda Khundi, P.O. Manpura,
Tebsil Baddi, District Solan (HP).

Subject: Regarding recovery of Environment Compensation in lieu of illegal mining/

transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,

Manpura has been received in this office through the office of HP Stz:te Pollution Control Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. HP12P8323 (Tipper) and challaned by
‘Manpura Police vide Challan No. 0046271 during the year of 2023. To calculate the fines/penalty
as per -approach-I of netification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National
Green Tribunal vide order dated 23-02-2021 passed in Q.A. No. 360/2015-NGT titled as National
Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from

RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:
Vehicle No. & . o | Fine/penalty
S Name of Person Type of Prlce/cat'_ebory Year | as persaid
No. . of vehicle : .
] v vehiicle ; : notification
| Sh. Avtar Slo Sh. 30,26,925/- 2022 | 24,00,000/
Prakash Chand 1/o . \
| e _ Tipper (More than 25 | (Less than {Four Lakh
Handa Khundi;, PO. Lakh) 5 R
Manpura, Tehsil Baddi. ' , yrs.) upees)

" You are, therefore, called upon to deposit the fines/penalty mentioned against

3 » - * . 3 g ‘ A | * -
your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.
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g%;:c?:l(;?ésglgi%’sgfz{}%n 186

| | Sub- ivisional Officer (C),

gafagarh, Distt. Solan (H,P'}l’m ©
mail 1D: sdmnalagarh.solangbgmail.com,

Nalagarh, Dated: ﬁﬁ?mﬁ;ugnst 2024

To
‘S/h. Raj. Kmngr S/o Sh. Sajoo Ram,
r/o Beli Khol, P.O. Manpura, Tehsi] Baddi.
Subject: rdi ‘
Regarding recovery of Environment Compensation in tien of itlegal

mining/transporting minor mineral ilfegally-

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO.

£ HP State pollution Control Board

Manpura has been received in this office through the office @
to be indulged in illegal

Baddi..From the per.usai of said ietter it has reyealed that you were found
[ractor) and challaned by Manptira

mining at Handa Khundi area by using vehicle RC No. A/F (1
To caloulate the fines/penalty as per

Police vide Chalian No. 0046273 during the year of 2023.
STE—B(S)Q/ZOZ} dated 18-08-
the Govt. of HP and in compliance 10 the orders being passed by
2021 passed in O.A. No- 360/2015-NGT titl

particulars of said vehicle were cal

Nalagarh, the fine has been

2022 of ACS (Bnv. Sci. & Tech.} ©

approach-l of potification No.
Hon'ble National (Gregn

ed as National Green

Tribunal yi_de order dated 23-02-
led from RLA

Tribunal, Bar Association Y5 Verinder Singh,
Nalagarh. As per the report and enclosures received from RLA
chis mgntio’ned as hereunder:-

calculated as per said notification whi
. — » )
Sk, : Vﬁe?ucle.No. Price/category { F me.r’pena'!ty
No Name of Person & Typeof of vehicle | as per sai
i , v vehicle ) potification
Sh, Raj Kumar Sfo Sh.
- Sajoo Ram t/o Beli Tractor z(%fg’gggg
Khol, PO. Manpura, (A/F) Rupees)
Tehsil Baddi__ P
ned against

¢ the fines/penalty mentio

You are, therefore, called upon to depos
further action will

this notice failing which
i

Sub—Divi‘sio
ic Sotan (H.P)-

Nalagarh, @

your name and vehicle within a month of issuance of

be taken as per the said notification.
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1

No.: NLG/SDM/Misc./2024- 144 9 5 Registered Post
Office of Sub-Divisional Officer Q),

Nalagarh, Distt. Solan (H.P).

Email 1D: sdmnalagarh. solan@email.com.

Nalagarh, Dated: QQ%Augu_st, 2024

To
Sh. Raju S/o Sh. Najeer Mohd.
1/0 Kasambowal, P.O. Manpura,
. Tehsil Baddi, District Solan (H.P.).
4
Subject: Regarding recovery of Environment Compensation in lieu of illegal

mining/transporting minor mineral itlegally.

Or; the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpira has been received in this office through th¢ office of HP State Pollution Control Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. A/F (Tractor) and challanied by Mgnpura
Police vide Challan No. 0046280 during the year of 2023. To calculate the fines/penalty as per
approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. & Tech.) to
the Govt. of HP and in compliance to the orders being passed by Hon’ble National Green
Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National Green
Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from RLA

Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:-

' Vehicle No. . Fine/penalty
Sr. . i Price/category Yes or said
Name of Person & Type of R , ear as per
Re. vehicle of vehicle ¢ notification
ﬁuh%aju S/o Sh. Naje}ar . £ 2.00,000/-
onaG.” o ir
A NA fwo Lakh
U | Kasambowal, ~ PO.| Tractor N ] o L
Manpura, Tehsil Baddi )

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Sub-{)ivisn Magistrate,

Nalagarh, ict Solan (H.P).
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No.: NLG/SDM/Misc.11024. 4 Lrg¢y
Office of Sub-Divisional Officer ({I} '
Na!agat‘lt, Distt. Solan (H.p), ‘
Email ID: SﬁimggzEzz_g;z}f‘h,s;@fzzf;f}f;jgmaif,wm,

Nalagarh, Dated; 4 Q}% August, 2024

To

S}h. Bir Chand S/o Sh. Prema,
t/0.Beli Khol, PO, Manpura,
‘Tehsil Baddi, District Solan (H.P).

Subject; R?.g?vdfng recovery of Environment Compensation in Jieu of illegal

mining/transporting minor mineral illegally.

On. the subject cited. above,'a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board
Baddi. From the perusal of said fetter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. A/F (Tractor) and challaned by Manpura
Police vide Challan No. 0046283 during the year of 2023, Tt o calchfate the fines/penalty as per
approach-1 of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. & Tech.} to
the Govt. of HP and in compliaice to the orders being passed by Hon'ble National Green
Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National Green
Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from RLA
Nalagarhi. As pé‘r' the report and.énclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:-

S Vehicle No. | 1, o/ teao Fine/penalty
%1 Name of Person & Type of category Year as per said
No. e of vehicle : . ;

yehigle notification
Sh.. Bir Chand S/o Sh. v
Tty - T 2,800,000/
. Prema rfo Beli Khol, ) v . v Y e
U 1 pO. Manpura, Tehsil| 172 Na NA (Two Lakh -
| Baddi : ‘ Rupees)

You are, therefore, called upon to deposit the fines/penalty mentioned against
your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification. :
é

,a &er (<),
tFict Solan (H.P).



73 |
| 313
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No.: NLG/SDM/Misc.2024. 1449.%
Office of Sub-Divisional Officer e
I’:fala'garh, Distt, Solan (H.P). 7
Email ID: sdmnalagarh solan@@email.com.

it s 8 L

Nalagarh, Dated: Q,{}MAagust, 2024

To ' [
Sh. Radha Krishan S/o Sh, Paras Ram,
t/6 Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (HP).

Subject: Regarding recovery of Environment Compensation in lieu of illegal mining/
transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. HP12P1855 (Tractor) and challaned by
Manpura Police vide Challan No. 00465286 during the year of 2023. To calculate the
ﬁnesfpen‘alty as per approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS
(Bnv. Sci. & Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon'ble
National Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as
National Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were
called fromi RLA Nalagarh. As per the report and enclosures rece‘ived from RLA Nalagarh, the

fine has been calculated as per said notification which is mentioned as hereunder:

{ S Vehicle No. &.| 5 oiocony Fine/penalty
D Name of Person Type of ategory Year as per said
No. : . of veliicle : : .

vehicle v notification
Sh. Radha Krishan Sio « | za3303s. | 2022 | 2200000
. 1 Sh. Paas Ram v/o] HPIZP1855 . .
I . e " (Less than 25 | (Less than {Two Lakh
Handa Khundi, PO.| - (Tractor) Lakh o Rupe
Manpura, Tehsil Baddi akh) S yrs.) upees)

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.
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‘No: Ni G/8Y
% NLG EMJME‘KQ,QQ;’& A
N zce{ﬂ“.‘ig:ﬁi)é&iséomf t’)f“??cer{f’g e
matagaﬁt, Pisse. Solan 1 ip e
Email iy sbmnat, ol

fitoag | $Eshey .
Lathelin @ gmailcom

&a?ag&rﬁh Dated: 2(3‘%&:;&::%‘ 2024

To
Sh. Manjit Singh $/o Sh. Narayan Dass,
/o H'arsda Khundi, PO, Manpura,
Tehsil Baddi, District Solan (H.P),
Subject: i i
] Regarding recover Environment Compensation in lieu of illegal mining/

fransporting minor mineral ilegaily,

. On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been reeeived in this office through the office of HP State Pollution Control Board
Baddi. Srom the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. PBI2AE 3550 (Tractor) and challaned by
Manpura Police vide Challan No. 0046293 during the year of 2023. Te calculate the fines/penalty
as per approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS {Eév. Sei. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon'ble National
Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National
Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from

RLA Nalagarh, As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:

S f Vehicle No. & | 5 o 1ooevory Fine/penalty

L Name of Person Type of v ceory Year as persaid
No. . s . of vehicle ? "

. vehicle notification

Sh. Manjit Singh Slo N1 . ~

, - ¥ 5,409,107/ 2016 €2,00,0000/

1 _Sh' Narayan Dgss t/o | PBIZAE 3530 (Less than 25 | (More than i (Two Lakh
Handa Khundi;, PO. {Tractor) Lakh) S yrs) Rupees)
Manpura, Tehsil Baddi ¥rs. Hpees

You are, therefore, called upon to deposit the fines/penally mentioned against
[}

your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.
. e
Snb»i)ivisimiggi Qéﬁ?cer (),
Nalagarh, District Solan (H.P}),
Endst. No. & Date: A/A i
Copy forwarded to Sh. Manjeet Singh $/0 Sh. Narayan Dass r/o Majri, Tehsil &

District Rupnagar (PB) sspesied owner of vehicle mentioned above, far Vinformation and
pecessary-action. . L AA

¥
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No.: ST ‘
g‘,l.c?jL;:{SDM{M ise./2024. 14, }

o ‘.{) S-u?;»{)zviﬁimm!()Ff’iaer{{‘}h?%ifz
A an&rh, Distt. Solan {H.Py &

Email 11 s;dmuaiszgarh;sa;é

e EmLoom,

Nalagarh, Dateq: Qoé“;&ugnst 2024

To
' S}h.l}é)mesh Kumar 8/o Sh. Krishan Kumar,
F[‘ (& 'sambh(.)wal Gujjran, P.O. Manpura,
ehsil Baddi, Distt. Solan (HP).
Subject: , i v i
Regarding recover Environment Compensation in lien of iflegal wmining/

transporting minor mineral illegally.

On ‘the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Contrel Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mini{lg at Handa Khundi area by using veliicle RC No. HPI3A 7792 (Tipper) and challaned by
Manpura Police vide Challan No. 0046298 during the y:;:g?;aél To calculate the fines/penalty
as per approach-1 of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hen’ble National
Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 36)/2015-NGT titled as National
Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were calfed from
RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder: ]
Fine/penalty

3157

S Vehicle No. & Price/catego
NO" Name of Person Type of o fvehic%e o Year as per said
e : - . vehicle notification
Sh. Dihesh Kumar S/o
Sh. Krishan Kumar r/o ¥19,88,415/- 2022 ¥ 2,00,000/
1 | Sambhowal  Gujjran, Tipper (Less than 25 | (Less than | (Two Lakh
P.O. Manpura, Tehsil Lakh) 3 yrs.) Rupees)
Baddi

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Endst. No. & Date: A/A v v
Copy forwarded to Sh. Dinesh Kumar @/o Sh. Krishan Lal tfo village Handa

Kundi, P.O, Manpura, Tehsil Baddi, District Solan (H.P.) reported owner of

above, for information and necessary action:

Sub-Divistes
e}d\ialagmf{

1

vehicle mentionocd
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Nol: NLG/SDM/Mise./2024.. 10173
Office of Sub-Divisional Officer (€,
Nalagarh, Distt, Sofan (H.P). -

mail 1D; g?,q;yn;_}g;,!ggg;‘_ft.{;g;;}gugglfjg;_]uni.s:g)m.

Nalagarh, Dated: ﬂ(}w}\ugust, 2024

To
Sh. Jaktar S/o Sh. Dev Raj,
rit} Chhota Makruna, Tehsil Chambkaur Sahib,
District Rupnagar (PB).
Subject; . Regarding recover Environment Compensation in lieu of illegal mining/

transporting minor mineral iflegally. 4

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control Board
Baddi. From. the perusal of said letter it has revealed that you were found to be induiged in illegal
mining at Handa Khundi area by using vehicle RC No. PB71A 9005 (Tractor) and challaned by
Manpura Police vide Challan No&%& during the yez;ﬂ(;:;(u)ag.m’l‘o calculate the fines/penalty
as per approach-1 of notification No, STE-E(5)-2/2021 dated 18-08-2022 of ACS {Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National
Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National
Green Tribunal, Bar Association Vs Verinder Singh, particulars »o-f said vehicle were called from

RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

caleulated as per said notification which is mentioned as hereunder:

S Vehicle No. & Price/catego i Fine/penalty
rf Name of Person Type of esory Year as per said
No. P of vehicle s
/ ; yvehicle notification
oh Jakar Sfo St e % 6,05,000/- 2019 | %2,00,000/-
1 4 7o - Tractor -] (Less than 25 {More than | (Two Lakh
Makruna, Tehsii ; Lakh) 5 yrs) Rupees)
Chamkaur Sahib (PB) AR yrs. upees,

You are, therefore; called upon to deposit the fines/penalty mentioned against
your name and vehicle within a month of issuance of this notice failing which further action will

L

betaken as per the-said notification.

/ﬁ’
Sub-Divisio Botr (C),
Nalagarh, Solan (H.P).
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Ngm ?‘EII;fﬁ!)?xx?fMése.i;%{}%» frres g h
N eﬂf‘%;ii}-!)iviﬁinmfﬁfﬁmr{{‘ ﬁg&

a!akgarft, Phisgr. Sotan 113 Py o
Email ID: ‘x(?f?if}i!fé?i{.&i?‘ il

, 4
Eaolan v pmail com.
. Nalagarh, Dategd: Q&MAnge;ca 2024

To

M Baibir Sens Clo Krishan Kumar,
r{o Jgsdhpur PO, Chikan, Tehsil Kalka
District Panchikula {(HR). o

Subject: . i V
d Eie}gf_ardlng recover Environment Compensation in  lien of ilegal
wing/transporting minor mineral illegally. )

On the subject cited above, a letter No. 408/5A dated 13-02.202¢ of SHO.
Manpura has been received in this office through the office of HP State Pollution Control Board ‘
Baddi. From the perusal of said letter it has revealed that you were found to be induiged in Hlegal
mining at Handa Khundi area by using vehicle RC No. HR68C9009 (Tipper) and challaned by
Manpura Police vide Challan No. 0826507 duri;:g_ the year of 2023. To caloulate the fines/penalty
as per approach-1 of ntification No. STE-E(5)-2/2021 dated |8-08-2022 of ACS (Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National

Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National

Green Tribunal, Bar Association. Vs Verinder Singh, particulars of said vehicle were called from

RILA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the finie has been

calculated as per said notification which is mentioned as hereunder:

S Vehicle No. & Price/catezor Finefpenalty
o Name of Person Typeof egory Year as per said
Ne. . of vehicle R .
, vehicle notification
M/s Balbir Sons Clo G oy .
. % 51,48,288/ 2021 % 4,000,800/
; | Krishan Kumar /o) HRE8C009 | nyoo ghan 25 | (Less than | (Four Lakh
Jodhpur P.O. Chikan, (Tipper) Lakh) S yrs) Rupees)
Tehsil Kalka ) ' i

You are, therefore, called upon to deposit the fines/penalty mentioned against

your name and vehicle within a month of issuance of this notice failing which fusther action will

be taken as per the said notification.

Sub-Divisiona & (C),
* [WNalagarh, DiStfictSolan (H.P)
Endst. No. & Date: A/A ‘ _
Copy forwarded to M/s Dalbir Sons Clo Krishan Kumar, village Jodhpur, PO,
B0,

Chikan, Tehsil Kalka, District Panchkula (HR) reported owner of vehicle

information and necessary aetion.

= above, for
feer (C).

Sub-~-Divisionyt
Solan (H.P).

@l; Nalagarh, {)
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* calculated as per said notification which is mentioned as hereunder:

78

gfc‘}; NLG/SDM{’MES(;./2024~ SR ST e
N n;e of Sub-Divisiona] Officer (¢) }v |
Ealagarh, Distt. Solan (H.p), *

-Email 1D sdm g}g;ﬂlg;%@kgg){{@ﬁa_fjf,cmn.

Nalagarh, Dated: Q{}%August 2024

To
Sh. Manjit Singh S/o Sh. Narayan Dass | !
r/p }:Ianda Khundi, P.O. Manpuira, }
Tehsil Baddi, Distt. Solan (H.P). |
Subject: nvi '
1 Regardmg recover Environment Compensation in lieu of illegal ‘mining/

transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,
Manpura has been received in this office through the office of HP State Pollution Control 'Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in iflegal
mining at Handa Khundi area by using vehicle RC No, PBI2AE 3550 (Tractor) and challaned by

Manpura Pof'ic?e vide Chall% 4 during the year of 2023. To calculate the fines/penalty
as per approach-1 of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS (Env. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National

Green Tribunal vide order dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National
Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from
4

RLA Nalagarh. As per the report and enclosures received from RLA Nalagarh, the fine has been

S Vehicle No. & | 5 /cﬁ"te ory - | Fine/penalty
r Name of Person Type of £ vehi % Year as per said
Ne. vehicle of velicle notification
Sh. Manjit Singh S/o = 25,49,107/- 2016 | 22,00,000/-
i Sh. Naray an Qass- r/o | PBI ZAE 3350 (Less than 25 | (More than | (Two Lakh
Handa Khundi, PO. (Tractor) Lakh) 5 yrs.) Rupecs)
Manpura, Tehsil Baddi

You are, therefore, called upon to deposit the fines/penalty mentioned against
y‘our name and vehicle within a month of issuance of this notice failing which further action will

ales ficer {C),
ot Selan (H.FP).

be taken as per the said notification.

Nalagarh,

Endst. No. & Date: AJ/A # L s
Copy forwarded to Sh. Manjeet Singh S/o Narayan Dass r/o Majri, Distt.

Rupnagar (PB) repoited owner of vehicle mentioned above, for informat‘iou g ' /ﬁ;}essary action.
Sub-Divisio ‘J O#fiCer (C),
« Nalagarh, D ic Solan (H.P).

a7
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N(%.: NLG/SDM/Misc./2024- 1L &
Office of Sub-Divisional Officer (C),
Nalagarh, Disit. Solan (P,

Email 1D: sdmnalagarh, solas

Wzemail.com,

Nalagarh, Dated: Q(f}wm:gust, 2024

/o Chhota Makruna, Tehsit Chamkaur Sahib,

To
Sh. Jagtar S/o Sh, Dev Raj
Distriet Rupnagar (PB).
Subject:

Manpura has been received in this office through the office of HP S;tate Pollution Control Board
Baddi. From the perusal of said letter it has revealed that you were found to be indulged in illegal
mining at Handa Khundi area by using vehicle RC No. PB71A 9005 (Tractor) and challaned by
Manpura Police vide Challan No. 0826515 during the year of 2023. To calculate the fines/penalty
as per approach-1 of notification No. S'I"?:Z-E{S(_)-E/ZOH dated 18-08-2022 of ACS (Erév. Sci. &
Tech.) to the Govt. of HP and in compliance to the orders being passed by Hon’ble National
Green Tribanaivvide arder dated 23-02-2021 passed in O.A. No. 360/2015-NGT titled as National
Green Tribunal, Bar Association Vs Verinder Singh, particulars of said vehicle were called from
RLA Nalagarh. 'As per the report and enclosures received from RLA Nalagarh, the fine has been

calculated as per said notification which is mentioned as hereunder:

transporting minor mineral illegally.

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,

Regarding recover Environment Compensation in lieu of illegal mining/

Sr. Vebicle No. & Price/catego Fine/penaity
N y Name of Person Type of o fvehic%c Y Year as per said
b vehicle notification
oh. Jakiar Sfo Sh. Dev | riAc00s | T 605000 2019 | 22.00,000-
i Raj ro ' D‘? ) (Less than 25 | (More than | (Two Lakh
Makruna, Tehsil {Tractor) Lakh) 5 yrs) Rupees)
Chamkaur Sahib (PB) yrs. P

You are, therefore, called upon to deposit the fines/penalty mentioned against

-your name: and vehicle within a month of issuance of this notice failing which further action will

be taken as per the said notification.

Sub-DivisioRd¥ Maer
Natagarh,

rate,

t Solan (H.P).

319
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- Baddi. From the perusal of said letter it has revealed that you we
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¥

No.:

O%Q§L§533A4XMiscf26214- 1410~ 190
Office of Sub-Divisional Officer (C),
Fma%arih Distt. Solan (H.P), ),
smail ID: sdmnalagarh.solan@gmail com.

Nalagarh, Dated: 2.0%" August, 2024 ' ’

To
Sh. Jmaldeen S/o Sh. Rakhu Ram
r/o I:ianda Khundi, P.O. Manpuré
Tehsil Baddi, District Solan (H.P.).

Subject: R i
: egarding recover Envirenm i i
! ; . ent Compensation in lieu of illegs int
transporting minor mineral illegally. fege! inine/

On the subject cited above, a letter No. 408/5A dated 13-02-2024 of SHO,

Manpura has been received in this office through the office of HP State pollution Control Board

re found to be indulged in illegal

mining at Handa Khundi area by using vehicle RC No. H
e RC Vo. T7

Manpura Police vide Challan No. 0826530 during the year of 2023. To calculate the fines/penalty
ated 18-08-2022 of ACS (Env. Sci. &

assed by Hon’ble National

Pi28822 (Tractor) and challaned by

o

as. per approach-1 of notiﬁcatibn No. STE-E(5)-2/2021 d
e orders being p

n O.A. No. 360/2Q15-NGT titled as National
¢ were called from

Tech.) to the Govt. of HP and in compliance to th
2021 passed i
Singh, particulars of said vehicl
d from RLA Nalagarh, the fine has

Green Tribunal vide order dated 23-02

n Tribunal, Bar Association Vs Verinder
heen

Gree

RLA Nalagarh. As per the report and enclosur

calculated as per said notification which is mentioned as hereunder:
R v
Fine/penalty

T Tiele Now & |
Vehiele No. & .
Price/category Year as per said

S Name of Person Type of of vehicle
' notification

No. vehicle . ]
2014 7 2,00,000/-

]
CSh. Jmaldeen S/o Sh.

1 Rakhu.Ram r/fo Handa HP128822 NA (More than (Two Lakh

Khundi, P.O. Manpura, (Tractor) 10 yrs.) Rupees)

e

eg receive

Tehsil Baddi -t

You are, therefore, called upon to
month of issuance of this not

penalty mentioned against

deposit the fines/
i

ing which further action wi

i'fﬁ}

fricer (C),
tan (H.P).

your name and vehicle within a ice fail

be taken as per the said notification.
Sub-Divis
Nalagarh,/Di triet SO
a Kungli, Tehst

akhu o village Hand
aformation and

Sio Do R
ed above, for 1

Endst. No. & Date: AlA
f vehicle mention S

Copy forwar

Baddi, District Solan (H.P.)
pecessary action.

Sub-DivisiPt

ded to Sh. Kunfa
reported owner O
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No.: NLG/SDM/Mise./2024- 14573 W
Office of Sub-Divisional Officer (),

Nalagarh, Disti, Solan (H.P). ‘

Email 1D sdm nalagarh.solan@@pmail com.

s
St 1

Nalagarh, Dated: ‘2”?% August, 2024

To
Sh. Avtar S/o Sh. Prakash Chand,
t/o village Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject:

Re.g‘arding recovery of Environment Compensation in liey of ilegal
mining/ transporting minor mineral illegally. ' ’

[

‘ On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-
Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi
has been received in this office alongwith the detail of challans/list of illegal mining at %’iénda Kundi
area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number
AfF. Since, required vehicle details/information have not been made/are not available, therefore,
the sale price of tipper has been assessed as equivalent to current usual sale price of new Tipper
(HGV) as have been received in this office for similar cases and fine has been caleulated as per

said notification accordingly which is mentioned as hereynder:-

Sr Vehicle No. & Price/category Fine/penalty
No' Name of Person Type of of vehicle Year as per said
) vehicle notifieation
Sh. Avtar Singh S/o Sh.
Prakash Chand r1/o ¥ 4.00,0006/
1 | Handa Khundi, P.O.| Tipper (A/F) NA NA {Four Lakh
Manpura, Tehsil Baddi, ' s Rupees)
Distt. Solan (HP)

The fine/penalty imposed above is merely on the basis of usual current
sale price of Tipper (HGV) in market which may be reduced on the production of original
document pertaining to the vehicle which was indulged in illegal mining within one month.

You are, therefore, called upon to deposit the fines/penalty mentioned
against your name and vehicle within a month of issuance of this notice failing which further

Qﬁ |

el
Sub-DivisioppitOTiicer (6,
Nalagarh, Dists '%g Solan (H.P).

action will be taken as per the said notification.
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No.: NLG/SDM/Mise /2004 144Gty
Office of Sub-Divisional Officer ]y ' ’
Nalagarh, Distt. Solan (H.P), ‘

Ematl 11 3€§zxyr:aiagam.w}m*s{;e'g}ggméE.mmt

Nalagarh, Dated: ﬁ”‘fm August, 2624

To
Sh. Raj Kumar $/o Sh. Jathu Ram,
t/o village Malpur, P.O. Bhud,
Tehsil Baddi, District Solan (FHLP).
Subject:

R{;@:‘diﬂg recovery of Environment Compensation in liey of i
mining/ transporting minor mineral illegally.

egal

On the subject cited above, & letter No. PCB/R.O.(Baddi) Misc. Baddi.
Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB. Baddi
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi
area of Nalagarh. From the perusal of said letter& enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper without registration number.
Since, required vehicle details/information have not been made/are x;ot available, therefore, the sale
price of tipper has been assessed as equivalent to current usual sale price of new Tipper (HGV)as
have been received in this office for similar cases and fine has been calculated as per said

notification accordingly which is mentioned as hereunder:-

Vehicle No. & . Fine/penalty
- P ¢ i
gr. Name of Person " Type of r:::fe::;i?:ry Year as per said
o vehicle notification
Sh. Raj Kumar S/o Sh. '
Jathu Ram r/o Malpur, T 4,060,000/
1 |P.O. Bhud, Tehsil Tipper NA NA (Four Lakh
Baddi, District Solan Rupees}
(HF) :

‘The fine/penalty irhposed above is merely on the basis of usual current
sale price of Tipper (HGV) in market which may be reduced on the production of original decument
pertaining to the vehicle which was indulged in illegal mining within one month.

You are, therefore, called upon to. dep@&‘;it the fines/penalty m«e;mies::e&
against your name and vehicle within a month of issuance of this notice failing which further action
will be taken as per the said notification. {,\ { |
| Sub-Divi “%{ Otfider (O
Nalagarh, 1)::;2:& ’f Solan (HLPY

o
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No.: NLG/SDM/Misc /2024. oy
Office of Sub-Divisional OFf ficer (C),
Nalagarln Distt. Solan (}.P),

Email 11 sdmiralagarh solan@gmail com,

Nalagarh, Dated: 3 '}% August, 2024

To
Sh. Jagtar S/o Sh. Devraj,
r/o Handa Khundi, P.O. Manpura, :
Tehsil Baddi, District Solan (H.P.), ‘
Subject: ‘ Regarding recovery of Environment Compensation in lieu of illegal

. mining/ transporting minor mineral illegally,

On the subject cited above, a letter No. PCB/R.O.(Baddi} Misc. Baddi-
Mining Ac,tivities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Badd;
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi
area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number
A/F. Since, required vehicle details/information have not been made/are not available, therefore,
the sale price of tipper has been assessed as equivalent to current usual sale price of new Tipper
(HGV) as have been received in this office for similar cases and fine has been calculated as per

said notification accordingly which is mentioned as hereunder:-

S _ Vehicle No. & Price/catego Fine/penalty
r Name of Person Type of , fveh'c%é Y14 Year as per said
No. vehicle ° ! notification
Sh. Jagtar S/o Sh. Dev
Raj r/o Handa Khundi, | E4 4_,00,0005-
1 | P.O. Manpura, Tehsil | Tipper (A/F) NA NA {Four Lakh
Baddi, District Solan Rupees)
(HP) :

The fine/penalty imposed above is merely on the basis of usual current
sale price of Tipper (HGV) in market which may be reduced on the production of original document

pertaining to the vehicle which was indulged in illegal mining within one month.
You are, therefore, called upon to deposit the fines/penalty mentioned

: : tae faili ich fi y ACTHON
against your name and vehicle within a month of issuance of this notice failing which further ac

will be taken as per the said notification. v ﬂ}} { )
slxb*Divis%;Q; o#fcer (C),
Nalagarh, T¥ist if/c Sotan (HLP)

323
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84 o,

No.: WF;{?iSHMMi%}’IZ{%Z/L 1894
Office of Sub-Divisional ¢ Mlicer (€',
1!229%&?&?@;. Distt: Solan (11.py, B
Email i sdmnalagarh.solan.agmait com.

Nalagarh, Dated: %"}% August, 2024

To
Sh. Geeta Ram S/ Sh. Ram Asra,
r/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject: Regarding recovery of Environment Compensation in lien of iHegat

mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O(Baddi) Misc. Baddi-
Mining Activities/2024-2025 dated 16-08-2024 of Chief Envimnmet;ta! Engineer, HPSPCB, Baddi
has been received in this office alongwith the detail/list of challans of illegal mining at Hands Kundi
area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registratém nurmber
A/F. Since, required vehicle details/information have not been made/are not available, therefore.

the sale price of tipper has been assessed as equivalent to current usual sale price of new Tipper

(HGV) as have been received in this office for similar cases and fine has been calculated as per

said notification accordingly which is mentioned as hereunder:-

icle:No. e/ :
Sr. ' Vehicle No. & Price/category Fin ;mmx'ity
v Naine of Person Type of L Year as persaid
No. . of vehicle .
vehicle notification

Sh. Geeta ram S/o Sh.

Ram Asra rfo Handa 2 4.00.0000

1 | Khundi, P.O. Manpura, | Tipper (A/F) NA NA (Four Lakh
Tehsil Baddi, Distt. Rupees)
Solan (H.P.) . ) R

The fine/penalty imposed above is merely on the basis of usual current
sale price of Tipper (HGV) in market which may be reduced on the production of original document
pertaining to the vehicle which was indulged in illegal mining within one month.

You are, therefore, called upon to deposit the fines/penalty mentioned
againgt your naxﬁe and vehicle wi.thin a month of issuance of this notice Failing which further actiolt

will be taken as per the said notification. A é A
i o
X L .
Sub-Divisienat Officer (L)
Nalagarh, Disfrict Solan {H.PY.
; 1 ¢
'«\M{}\}‘
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No.: NLG/SDM/Misc./2024- 1199
O_fﬁce of Sub-Divisional Officer ()
Nalagarh, Distt. Solan (H.p). 5
Email ID: sdmnalagarh.solan@gmail.com,

4

Nalagarh, Dated: Q"}%August, 2024

To
. Sh. Avtar S/0 Sh. Prakash Chand,
/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).
Subject: ‘Regarding recovery of Environment Compensation in lieu of illegal

mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-
Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmeﬁta! Engineer, HPSPCB, Baddi
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundji
area of Nalaga}h. From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number
A/F. Since, required vehicle details/information have not been made/are not available, therefore,
the sale price of tipf)er has been assessed as equivalent to current usdal sale price of new Tipper

(HGV) as have been received in this office for similar cases and fine has been calculated as per

‘said notification accordingly which is mentioned as hereunder;-

Vehicle No. & . Fine/penalty
Sr. . Price/category )
Name of Person Type of of vehicle Year as per said
No. ' vehicle notification
Sh. Avtar S/o Sh. |
Prakash Chand 1/o T 4,00,000/-
1 | Handa Khundi, P.O.| Tipper (A/F) NA NA (Four Lakh
Manpura, Tehsil Baddi, Rupees)
Distt, Solan (H.P.) B

The fine/penalty imposed above is merely on the basis of usual current

sale price of Tipper (HGV) in market which may be reduced on the production of original document

pertaining to the vehicle which was indulged i

You are, therefore, called u ‘ )
menth of issuance of this notice failing which further acti

n illegal mining within one month.

pon to deposit the fines/penalty mentioned
on

against your name and vehiclc within a

will be taken as per the said notification.

Sub-Divisigl ot )
Naiagarh‘,?é ot Solan (HLP).

325
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To

Subject;

86

No.: N G/SDM/M
N -GS Mise./2024.
Office of Sub-Divisional Ofﬁcejé(?)%

Nalagarh, Distt,

Solan (H.p),

Email 1D; a
= D sd ¢ ' :
samunalagarh selan@pmail.com.

Nalagarh, Dated: § T}%August, 2024

Sh. Chaman Lal S/o Sh, Sucha Ram,
ro H'anda Khundi, P.O, Manpura,
Tehsil Baddi, District Solan (H.P.).

Regarding recovery of Environment Com

é

mining/ transporting minor mineral illegally.

pensation in liey of illegal

N On the subject cited above, a letter No. PCB/R.O.(Baddi) Mié:;v Baddi-
Mining Activities/2024v2025 dated 1_6-98—2024 of Chief Environmental Engineer, HPSPCB, Badd;
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi
area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tractor without registration number.

-In absence of vehicle particulars, the usual sale price of a tractor was taken as basis for imposing
the fine/penalty as per approach-1 of notification No. STE-E(5)-2/2021 dated 18-08-2022 of ACS

(Env. Sci. & Tech.) to the Govt. of HP which is mentioned as hereunder:-

Solan (H.P.)

Vehicle No. & . Fine/penalty
Sr. : Price/category N
Name of Person Type of . Year as per said
No. . of vehicle S
_ vehicle notification
Sh. Chaman Lal S/o Sh.
Sucha Ram r/o Handa ¢ ¥2,00,000/-
1 | Khundi, P.O. Manpura, Tractor NA NA (Two Lakh
Tehsil Baddi, Distt. Rupees)

aga

You are,

therefore, called upon to deposit the fines/pena
. ice failing which further action

e

will be taken as per the said notification.

inst your name and vehicle within a month of issuance of this not

4

Sub-Divisiongl-

Nalagarh, Distr

lty mentioned

Ficer (C}s
ot Solan (FLE).

(
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rgq: NLG/SDM/Mise /2034. 16y 9 &
flice of Sub-Divisional Officer €4y

Nafggariz, Distt, Solan {i-!,iﬁ}, w

Email 10: ggf;;}_m!g;ge;rh‘xnfazz@gmaii,wm.

Nalagarh, Dated: 9 ?%Augtzst@ 2024

To
Sh. Avtar 8/0 Sh. Dhuna Ram,
rfc; Pa}pfeha, P.O, & Tehsil Kalka,
Distriet Panchkula (HR),
Subject: i i
4 Regarding recovery of Environment Compensation in ey of ilegal
e~

mining/ transporting minor mineral illegally,

“ . On the subject cited above, a letter No. PCB/R.O(Baddi) Misc. Badd;.
Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi
has been raceived in this office alongwith the detail/list of challans of iflegal mining at Handa Kundi
area of Nalagarh. From the perusal of said letter& enclosures, it has jevealed that you were found
to be indulged.in illegal mining at Handa Khundi area by using Tipper bearing registration number
HR68 3800. To calculate the fines/penalty as per approach-I of notification No. STE-E(3)-2/2021
dated 18-08-2022 of ACS (Env. Sci. & Tech.) to the Govt. of HP, particulars of said vehicle were
called from RLA Nalagarh. As per report and enclosures received from RLA Nalagarh, the fine has

been caleulated as per said notification which is mentioned as hereunder:-

Sr. Na £ P Vet;cle N;’,'& Price/category Fine/pe na.&y
No. me of Ferson yPpe ¢ of vehicle Year | as persaid
vehicle nofifieation
Sh. Avtar S/o Sh.
Ghunna Ram r/o Handa 53,19,897/- 3 4,00,000/-
1 | Khundi, P.O. Manpura, H}zﬁ:p:rﬁog (More than 25 2022 (Four Lakh
Tehsit Baddi, Distt : Lakh) Rupees)
Solan (H.P.). ; ]

You are, therefore, called upon to deposit the fines/penalty mentioned
against your name and vehicle within a month of issuance of this noti‘ce failing which further action

y ;.,/7
Sub-Divisional Pfficer (€,
Nalagarh, I}w Solan {H.P}).

F‘I'Op. Axiganheay Gag& i’\,{aéi
vicle mentioned above,

will be taken as per the said notification.

Endst. No. & Date: A/A
Copy forward

Paploha, P.O. & Tehsil Kalka, District Panchkula (HR) re
for information and similar necessary action.

ed to M/s JS Choudhary,
ported owner of vel

Sub-Divisions O
Natagarh, Dis
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No NTGASDMAMise 72004, 18em
Office of Sub.-Divieronal Officer (€
Nalagarh, e Solan (3 )

Ematl 11): sdmnalagarh.solan dgmail com.

Nalagarh, Dated: 977 Avgwst, 2024

&

To
Sh. Labh Singh S/o Sh, Lajja Ram,
t/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.}.
Subject: Regarding recovery of Environment Compensation in lieu of illegal

mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-

Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kundi
area of Nalagarh. From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number
A/F. In absence of vehicle particulars, the usual sale price of a tractor was taken as basis for
imposing the fine/penalty as per approach-I of notification No. STE-E(5)-2/2021 dated 18-08-2022

of ACS (Env. Sci. & Tech.) to the Govt. of HP which is mentioned as hereunder:-

¥ i !
Sr. B Vehicle No, & Pricelcategory Fme/perza}ty !
Name of Person Type of . Year as per said |
Neo. . of vehicle |4 el
vehicle notification
Sh. Labh Singh S/o Sh.
Lajja Ram r/o Handa ¥ 2,60,0004
1 | Khundi, P,O. Manpura, | Tractor (A/F) NA NA {Two Lakh
Tehsil Baddi, Distt, Rupees)

You are, therefore, called upon to deposit the fines/penalty mentioned

against your nanre and vehicle within a month of issuance of this notice failing which further action

will be taken as per the said nofification.

0L

Sub-Divisiong] Officet (),

Na!agarff;ﬁf tri

ot Solan (H.P)
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New: NLG/SDM/Misc. /2024 by
Office of Sub-Divisional Officer {03,
Nalagarh, Distt. Solan ¢ Py

Email 1D: sdmnalagarlusolangigmail con,

Nalagarh, Dated: ™" August, 2024

To :
Sh. Jagtar S/o Sh. Deveaj,
/o Handa Khundi, P.O. Manpura,
Tehsil Baddi, District Solan (H.P.).

Subject: Regarding recovery of Environment Compensation in liev of iliegal

mining/ transporting minor mineral illegally.

On the subject cited above, a letter No. PCB/R.O(Baddiy Misc. Baddi-

Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCH, Badd:
has been received in this office alongwith the detail/list of challans of illegal mining at Handa Kandi

area of Nalagarh, From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number

A/F. In absence of vehicle particulars, the usual sale price of a tractor was taken as basis for

imposing the fine/penalty as per approach-] of notification No. STE-E(5)-2/2021 dated 18-08-2022

of ACS (Env. Sci. & Tech.,) to the Govt. of HP which is mentioned as hereunder:-

Vehicle No. & , Fine/penalty
Sr. Price/category 3
Name of Person Type of . Year as per said
No. . of vehicle . .
vehicle notification
Sh. Jagtar S/fo Sh. rfo|
1 Hé“dagt Khundi, PO 0 tor (A/F) NA | NA 2;,00,5&5; ‘
‘| Manpura, Tehsil Baddi, or (A ' : ( o Lah
Distt. Solan (HLP.) upees)

You are, therefore, called upon to deposit the fines/penalty mentioned

against your name and vehicle withina month of issuance of this notice failing which further action

will be taken as per the said notification.

é

I
Sub-Divisigngl Officer (C),
NalagarhyDi J?}SQI_&:} (H.P).

\J |
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ggf._: NLG/SDM/Misc./2004. 1 501

N 1ce of Su‘b«i)ivisfonaf Officer (C)
E-gfa‘gmb‘ Distt. Solan (py, ¢
Email 1D: se.%m_emfagari}.,sgqum{gg}gz_m%E‘e:{'zmb

Nalagarh, Dated: Q’?;%Aagmf, 2024

To
Sh. Mustak Mohammad 870 Sh. Rakha Ram
rfo H.anda Khundi, P.O. Manpura, ’
| Tehsil Baddi, District Solan (H.P.),
Subject: i |
ject: - Regarding recovery of Environment Compensation in lieu of ilegal

mining/ transporting minor mineral illegally.

‘ On the subject cited above, a letter No. PCB/R.O.(Baddi) Misc. Baddi-
Mining Activities/2024-2025 dated 16-08-2024 of Chief Environmental Engineer, HPSPCB, Baddi
has been received in this office alongwith the detail/list of chal Iaf)s of illegal mining at Handa Kundi
area of Nalagarh, From the perusal of said letter & enclosures, it has revealed that you were found
to be indulged in illegal mining at Handa Khundi area by using Tipper bearing registration number

HP12 8822. To calculate the fines/penalty as per approach-I of notification No. STE-E(5)-2/2021
dated 18-08-2022 of ACS (Env. Sci. & Tech.) to the Govt. of HP, particulars of said vehicle were

called from RLA Nalagarh.
As per report received from RLA Nalagarh, the sale price of tipper has

assessed as equivalent to current usual sale price of new Tipper (HGV) as have been received in

this office for penalty and fine has been caleulated as per said notification accordingly which is

mentioned as hereunder:-
[ Sr. v 4 Vehicle No. & Price/category Fine/penalty f
Name of Person Type of R Year as per said |
Neo. . of vehicle ¥ . ;
vehicle notification |
Sh. Mustak Mohammad 9/2014
S/o Sh. Rakha Ram rfo HP12 8822 | (More than | ¥3,00,000/
1 |Handa Khundi, P.O. (Tipper) NA S5yrsbut | {Threc Lakh
Manpura, Tehsil Baddi, pper} - fess than 10 Rupees) |
Distt. Solan (H.P.) Yrs.} ‘ !

The fine/penalty imposed above is merely on the basis of usual current

sale price of Tipper (HGV) in market which may be reduced on the production of original document

4
pertaining to the vehicle which was indulged in iflegal mining within one month.

You dre, therefore, called upon to dopesit sthe fines/penalty mentioned
further action

against your name and vehicle within a menth of issuance of this notice failing which

will be taken as per the said notification.
- '//y N
Sub-Divisidhal Officer (C),
Nalagarhd%istr ct Solan (H.P).
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(Annexure-B)
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No. Baddi/SDM/M.A/NGT/2025- 1560 - 6] :

Ofﬁccz? of the Sub Divisional Olficer{C}, Hotiee X
Bada:}l;, District Solan H.P .

Emaul ID: sdmbaddi solan@email.com,

Dated: 34. a9, Jo iK%

To

Sh. Avtar, S/o Sh. Prakash Chand
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject: - .?Iot-ice regarding recovering Environment Compensation in lien of
illegal mining/transporting mining mineral illegally

This is' with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A §563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 56372023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” ap_pearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1435 dated 20.08.2024, notice had been issued to you
te deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you. ‘ |
In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to compiy within seven (07} days
of the receipt of this notice will -resui_t in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E{5}-2/2021 dated 18-08-
2022 of ACS {Eﬂv. Sei. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery. :

Furthermoi*e, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining Yactivitie's at Handa Khundi area, using a Tipper bearing Vehicle RE No.
HP12T6068, and were challaned by Manpura Police vide Challan No. 0826190 during

cordingly,

the year of 2023. The environmental compensation has been assessed ac
4

based on the aforementioned notification, as detailed below:
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| | Vehiele f‘iﬁe!-;;enaﬁy &
._ nsl,:; | Name of Person g?;’gsof ’ g%:é;;?g”w Year per sald
N __|vehicle | notification
Sh. Avtar, Sfo Sh.
Prakash  Chand, ‘
'Rjo Handa e | As % 4,00,000/ -

1 | Khundi, PO Tipper “}i{f}t?fﬁ ?g? stated (Four Lakh
Manpura,Tehsil ' 11 aklf‘ - above Rupees)
Baddi,  District ) .

Solan, HP '

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name sof Director, Department of Environment Science & Technolegy,
failing which, strict action will be initiated without any further correspondence.

Dr. Smjcé&énax Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this

office.

Dr. Sanjeef Kumar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District. Solan (H.P)
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No. Baddi/SDM/M.A/NGT2025. 1542-15¢€Y Notice If
Office of the Sub Divisional Officer(C)), T
Baddi, District Solan ,H.P ”
Email ID: sdmbaddisolan@gmail.com.
Dated: %0:0%. borg N

Sh. Harbans, 8/0 Sh. Gurbaksh
R/ o Khol Beli, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

Subject:

This is with reference to the letter No. PCB/RO Baddi/NGT F tle /2024~
2936-37 dated 24._07.2025 received from the office of the Chief Enviranmental Engineer,
HPSPCB Baddi, letter No. Udyog- fSLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titléd “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C}, Baddi wherein vide
vietiter No. NLG/SDM/Misc./2024-1433-1434 dated 20.08.2024, notice had been issued
to you to deposit the fines/penalty imposed upon one month of the issuance of said
rictice. However; “ till date, neither have you approached the office of the SDM,
Nalagarh/Baddi, nior have you deposited the environmental compensation [fine/penalty

imposed upon you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to com}:;ly within seven {07 days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E{5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Maéstraie to take necessary steps for recovery.

Furthermore; as per tﬁe report and enclosures received from the office of
the Sub-Divisional Officer (C}, Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a tractor bearing Vehicle
Registration No. PRI2AFI1076, and were challaned by Mampura Police vide Challan No.
0826196 during the vear of 2023. The environmental compensation has been assessed

accordingly, based on the aforementioned notification, as detailed below:
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S———

' TVehicle No. L T ] Fine/penalty,a:s W,L,M _
Sr. o , - Price/ontegory | 4. 1d
w. | Name of Persoxt | & Type of _ Yeuar | per sa _
| Ne- + | vehicle _ of welicle , notification
| Sh. Harbans, 5/0
| 8h. Gurbaksh, ' 2018 % 2.00.000
| | Do Khal Bel | PBI2ARL076 | 24,86,607/- | (More | o 0,000/
| e h 1&&1{3{;&;&, ' (Tractor) (Less than 25 | than & Ruipees) ’
| Aot Badd, 1akh) y18.) pee
4 District Solan,
HP.

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.

3383000100185992 with IFSC Code- PUNBO0338300 at Punjab National Bank, near Lft, |
Shimla in the name of Director, Department of Environment Science & Technology, .

failing which, strict action will be initiated without any further correspondence.

Dr. Sa%&(rumar Dhimarn, HPAS
Sub-Divisional Magistrate,

Baddi, District Solan {(H.P}.
Copy forwarded to:  *

1. SHO, Manpura for service of the notice and subrmit corupliance report to this
‘office.

2. Sh. Virender, 8/o Sh, Dila Ram, R/o Belian, P.O Beli, District Rupnagar [PB)
reported” owner of vehicle mentioned above, for information and similar
necessary actlon

Dr. Sanjge¥ Kumar Dhiman, HPAS

p?,‘_ Sub-Divisionial Magistrate,
Baddi, District Solan (H.P)
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. 96 .
No. Baddi/SDM/M.A/NGT/2025- {5¢5-¢¢ Notice I
Office of the Sub Divisional Officer(C), S
Baddi, District Solan H.P
Email 1D sdmbaddi.solan@email.com.
Dated: 20.09, Jais

To’ "
Sh.-Avtar Singh, §/o Sh. Prakash Chand,
R/e Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.F
Subject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegé} mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc. /2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1432 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither havé you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensatibn/ﬁhe /penalty imposed upon
you. '

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will résult in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5}-2/2021 dated 18-08-
2022 of ACS {Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as. per the report and enclosures received from the office of
the Sub-Divisional Officer (C}, Nalagarh, it has been revealed that you were involved in
ilegal mining activities at Handa Khundi arﬁa, using a tipper bearing Vehicle
Registration No. HPFLOTC0068/21, and were challaned by Manpura Police vide Challan
No. 0826197 during the year of 2023. The enyironmental cotmpensation has been

assessed accordirigly, based on the aforementioned notification, as detailed below:

b
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| Sr.
No.

. Name uf"?exsqn

T v’eﬁible No.

& Type of
vehicle

Price feategory

of vehicle

Year

Fine/penalty as 337
per said '

:n_ptiﬁeati‘on

Sh. Avtar Singh,
8/0 8h. Prakash
Chand, R/o
Handa Khundi, ,
Tehsil Baddi,
:District Solan,
HP

Tipper

 As Stated

above

.| (More than 25
" | Lakh)

"Wx\

74,00,000/-
{Four Lakh
Rupees)

As stated
above

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0O338300 at Punjab National Bank, near Lft,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

‘Copy forwarded to:

Dr. %‘V Kumar Dhiman, HPAS

U}b Sub-Divisional Magistrate,

Baddi, District Solan (H.P).

SHO, Manpuira for service of the notice and submit compliance report to this office.

%

Dr. S v Kumar Dhiman, HPA
Sub-Divisional Magistrate,
Baddi, District Selan {H.P)



98

No. Baddi/SDM /M. A/NGT/2025- 1569 ~6¥ Notice If

Office of the Sulby Divisional Officer(C},
Baddi, District Selan JLP

Email 1D sdimbaddi.solan@gmail com.
Dated: 2o« 09, s

To

Sh. Mohd Yakub, 8/0 Sh. Roshandeen,
R/e Beli Khol, P.O Manpura,
Tehsil Baddi, Distt. Solan, H.P

Subject: Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chi?f Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer {C}, Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1431 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, ne¢ither have you approached the office of the SDM, Nalagarh /Baddi,
nior ‘have you deposited the environmental compensation/fine/penalty imposed upon
you. , ,

In this connection, a last opportunity is being given to you to deposit
fines /penalty mentioned below. Consequently, failure to comply within seven {07} days
of the receipt of this riotice will result in further action for recpvery of the said amount in
accordance with the provisions of the notification No. STE-E{5)-2/2021 dated 18-08-~
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery. '

Furthermore, as per the report and enclosures received from the office of
the Bub-Divisional Officer (), Nalagarh, it has been revealed that you were involved im
illegal mining activities at Handa Khundi area, using a tractor bearing Vehicle
Registration No. A/F, and were challaned by Manpura Police vide Challan No. 0826199
during the year of 2023. The environmental compensation has been assessed

accordingly, based on the aforementioned notification, as detailed below:
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St | Name of Person | & Type of | or ooy iareB®Y | yoar | per agid Ve
No. | vehicle e L |uotification

“T&h. Mohd Yakub, | - -

‘870 8h. o

- Roshandegn, Tractor ' 22,00,000/-
1 | R/o Beli Khol, {A/F) NA NA {Two Lakh

1 PO Manpura, ! Rupees)

Distt. Solan, HB

You are, therefore, once again directed to depbsit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sazr‘zje'
). Sub-Divisional Magistrate,

‘Baddi, District Solan (H.F}.
Copy forwarded to: '

SHO, Manpura for service of the notice and submit compliance report to this-office,

Dr. Satje Kumar Dhiman, HPAS

"%, Sub-Divisional Magistrate,
Baddi, District Solan (H.P}

Kumar Dhiman, HPAS
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No. Baddi/SDM/M.A/NGT/2025- (56 9=F= Notice 11
Office of the Sub Divisional Ofllicer{C), N
Baddi, District Solan ;H.P

Email ID: sdibaddi.solan@gmail.com.

Dated: 2o. 04,7028

To -

8h. Ram Gopal, $/0 Sh. Prakash Chand,
R/o Handa Kundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject; Notice regarding recovering Environment '{Compe_nsaﬁsn in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No, PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/ 2023-1358 recai"féd.‘from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No: 81/2025 in Q:’A
No. 5363/2023 a.nd news item titled “MLA apprised of losses, due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
| have been »tiransff-érred? to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1430 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalaga_rh /Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.
In this connection, a last opportunity is being given to you to deposit
ﬁnés/ penalty mentioned below: Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.} to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery. ,

Furthermore, as per the report and enclosures feceived from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
iltegal mining activities at Handa Whindi area. using a tractor bearing Vehicle
Registration No. A/F, and were challaned by Manpura Police vide Challan No. 0046266
during the year of 2023. The environmental compensation has been assessed
accordingly, based on the aforementioned notification, as detailed below:

-




101

341

' Vehicte No. Fine/penalty as
_ o Priee[xzategory . R
[ - A o TRy ene of e : id
Name of Person | & Type of 1 Year per sa
No, | e o A vehicle | of vetxic1§ notification
T 8h. Ram Gopal, o
{ 8/0 $h. Prakash
Chand,- , -
| R/o Handa Tractor Z2,00,000/-
1 | Kundi, P.O | (A/F) NA NA (Two Lakh
| Manpura, Rupees)
| Tehsil Baddi,
| District Solan,
|HP
You are, therefore, once again directed to deposit the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Scienice & Techriology,
failing which, strict action will be initiated without any further correspondence,

Dr. SanjeeM Dhiman, HPAS

3/, Sub-Divisional Magistrate,
Baddi, District Solan (H.P}.

Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

Z“ Sub Divisional Magistrate,
Baddi, District Solan {H P

] ‘Kumar Dhiman, HPAS



Nea. Baddi/SDM /M A/NG ;‘g'}{; 95, {5 =33
Office of the Sub Divisional Offieer [,
Baddi, District Solan H.p

Email 1> sdmb:zd(iz solanfwemail.com.
Dated: 20+ 09. Jarg

Notice II

To

Sh. Ram Nath, 8/0 8h. Ratt Raun,
R/o Handa Kundi, P.O Manpura,
Tehsil Baddi, District Selan, H.P

Subject: fN;pti;cg_ regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RG Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chlef Environmental Engineer,
HPSPCB Bad‘d:x, letter No. Udyog-/SLN/MM/NGT/0O.A 563/2023-1358 received from the
office of the Mining Ofﬁcer Solan dated 04.08.2025 regarding M.A No. 81/2025 in OG.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearitig in Dainik Tribune dated 08.09,2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office. of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Mise. /2024-1429 dated 20.08.2024, notice hiad been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you_deposited the envirenmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven {07} days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with. the provisions of the notification No. S’I‘E-E{S}-Z /2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisicnal
Magistrate to take necessary steps for recovery.

Furthgrmore, as per the report and eanclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved i
illegal mining -activities at Handa Khundi area; using a tractor bearing Vehicle
Registration No. HP12C7552, and were challaned by Manpura Police vide Chiallan No.
0046268 during the year of 2023. The environmental compensation has been asscssed

-aCCijrd?ingly, based on the aforementioned natification, as detailed below:

i
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Fine/penalty as .

 Year per said
: notification

1  Vehicle No.
; Sr 1 Nugne of Personn | & Type of
|No.} | vehicle

| 'Sh. Ram Nath;
S/0 8h. Batti
Ra, 3 |
R/oHanda Tractor | 122,00,000/-
1 | Kundi, P.O {A/F) | NA . NA {(Two Lakh
Manpura, : , : Rupees)
Tehsil Baddi,
- District Solan,
- H.P

Price/category
| of vehicls

You aré, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IPSC Code- PUNBO338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Secienice & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanj‘é%@ax Dhiman, HPAS

Sub-Divisional Magistrate,
Raddi, District Selan (H.P).
Copy forwarded to:

SHO, Manpura for service of the notice and.submit compliance report to this office.

Dr. Samear Dhiman, HPAS -

*k Sub-Divisional Magistrate,
Baddi, District Solan (H.F)
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No, Baddi/SDM/M.A/NGT/2025. 1533 -3 1ee 4
. 4 2 F FRA .A"’. 3»;} o 23
()iﬁcﬁ: of the Bub Divisional (f)fﬁm’r(-(t}?’ ! Hotiee
B:_ad@:, District Solan H.P v

I’.*}n‘x:ax.}i 1D sdmbaddi.solancipmail .com.

Daled: doe 8% Lo 2y |

To

Ssh Krishan Lal, $/0 Sh. Telu Ram,
R/o Handa Kundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject: ﬁ?t‘cf regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally ’

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 56372023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” a_ppﬁarin'g in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining

have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide

letter No. NLG/SDM/Misc, /2024-1428 dated 20.08.2024, notice had been issued to you
te deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,

nor have ;y.ou‘deposited the environmental comperisation/fine/penalty imposed upon.

you.

In this connection; a last opportunity is .bei-x‘lg given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven {07} days
of the receipt of this notice will result in further action for recovery of the said amount n
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps .fg')r, recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C}, Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi afea, using a tractor bearing Vehicle
Registration No. A/F, and were challaned by Manpura Police vide Challan No. 0046269
duririg. the year of 2023. The énvironmerital compensation has been assessed

accordingly; based on the aforementioned notification, as detailed below:

B
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o - 345
| s | VehicleNo. | . igﬁte orv Finafpenﬂfity as :
| No. | Name of Person | & Type of | o o, gory Year per said ‘ \
. | P wehiele : ’ v n?tiﬁc‘a,tign \\
Sh. Krishan Lal,
S/6 Sh. Telu
R/oHanda Tractor ¥2,00,000/-
1 | Kundi, P.O (A/F) NA NA {Two Lakh
| Manpura, ] - Rupees)
-Tehsil Baddi, ' . '
District Sclan,
H.P

4

You are, therefore, once again directed to deposit the imposed
ﬁnesf penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IPSC Code- PUNBO338300 at Punjab National Bank, near lift,
Shimla it the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

‘ Dr. SanjegdKumar Dhiman, HPAS
&l Sub-Divisional Magistrate,

' " BRaddi, District Solan (H.P).
Copy forwarded to: :

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. %‘aanmax Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/NGT/2025- 595~
Office of the Sub Divisional Officer(C), . Hetiee
Baddi, District Solan ,H.P
Email ID: sdmbaddi. solan@gmail .com.
Dated: 2o.0%, 1015

To

Sh. Avtar, S/o Sh. Prakash Chand,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subjects Nohce regarding recovering Environment Compensation in lien of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated ’24.07._2025 received from fhe office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon ﬁssembly "%egmen't” appear-ing in Dainik Tribune dated 08.09.2023 and letter No.
have been tra.nsfsrrcd ‘to the office of the Sub Divisional Officer { ) Baddi wherein vide
letter No, NLG/SDM /Misc. /2024-1427 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date; neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you. deposited the environmental compensation/fine/penalty imposed upon
you. '
In thlS connection, a last opportunity is being given to you te -deposit
fines/penalty mentioned below. Cimseq_uenﬂy, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

. Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi-area, using a Tipper with RC No. HP12P8323,
and were challanied by Manpura Police vide Challan No. 0046271 during the year of

2023. The environmental compensation has been assessed accordingly, based on the

ﬂ//

aforementioned notification, as detailed below:
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: Vehicle No. , , Fine/penalty as |
IS;,; Name of Pexson | & Type of | L 1iCe/CAtegory | g, per said
- vehicle of vehicle notification
Sh. Avtar, 8/0 ) -
Bh, Prakash
Chand, o 2022 |, )
R/o Handa | toner 39,26,925/- Less 2 4,00,000/
1 | Khundi, P.O | HPpe | {(More than 25 E:h "= | (Four Lakh
| Manpura, Lakh) | ALY pupees)
| Tehsil Baddi, ~ yrs.)
| District Solan,
{ H.P

You are, thercfore, once again directed to deposit the mmnposed
fines/penalty within D7 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0O338300 &t Punjaiia National Bank, near Hfi,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Kumar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Sclan (H.P).
Copy forwarded to: '

SHO, Manpura for service of the notice and submit compliance report to this office.
Dr. Sanjeevy Camar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan {(H.P)
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No. Baddi/SDM/M.A/NGT/2025- 1599 - 3% Notic
Office of the Sub Divisional Officer(C), T
Baddi, District Solan JH.P

Email ID: sdmbaddi solan@gmail.com.

Dated: !"2‘3 ,»g}"?# - ,§:§ .

To
Sh. Raj Kumar, S$/o Sh. Sajoo Ram,
R/o Beli Khol, P.O Manpura,
Tehsil Baddi, District Solan, H.P
. . g
Suhiject: Notice regarding recovering Environment Compensation in lieu of

illegal mining/transporting mining mineral illegally

This is with reference to. the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/ SLN /MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the.case files of illegal mining
have been transferred to the office of the Sub Divisional Officer {C), Baddi wherein vide
letter No. NL(}—/‘.S_DM/ Misc./2024-1426 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental CQmpens_aﬁon/ﬁne/ penalty imposed upon
you.

In this connection, a last Opportun\ity is being given to you to deposit
fines/penalty :mentian:ed below. Corisequently, failure to comply within seven (07) days
of the receipt of this notice will re,sﬁ%t in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary stepé for recovery.

Furtherimore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a ’I‘rac«m‘r with vehiele RC No. A/F.
and were challaned by Manpura Police vide Challan No. 0046273 during the year of
2023. The ehvironmental compensation has been assessed accordingly, based on the

aforementioned nﬂ;tiﬁca‘tion, 58 detailed below:




e R

 No. aﬁw’& of Person

I'8h. W*%ﬂ; Kurnar,

/0 Sh. Sajoo

Ran,

R/ Beli Khol,
PO Manpuns,
1 Tehsil Baddi,

| District Selan,

109

Vehivte No. | Price/eategory

& Type of

wehiste .

'?*mamr

AR

of vehicle

NA

- Vane

MA

notificatton

| # 3.06.0007
{Twa Lakh

349

| Pine/penaity sy %

paragid
!

Ripees!

You are, therefore,

once again directed to deposit the imposed

fines/penalty within 07 days of the receipt of this notice in the nodal account No,
3383000100185992 with IFSC Code- PUNBO338300 at Punjab Nationa! Bank. near lift,
Shimla in the name .of Director, Deparfment of Environment Science % ’?w:hmﬁiﬂg;?
failing which, strict action will be initiated without any further correspondence.

Dr. S&l}ﬁﬁ/ ar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P).

Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

un;:ar Dhiman, HPAS

Sub~§)msmnal Magistrate,
Baddi, District Solan (H.P}
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No. Baddi/SDM/M.A/NGT/2025- 1579-Fo  ° Notice 11
Office of the Sub Divisional Officertcy,
Baddi, District Solan ;H.P

Email 1D: fsdsmba(i‘i‘izi.séi and@email.com.

Dated: % ,09-1015 -

To.

Bh. Raju, 8/0 Bh. Najeer Mohd,
R /o Kasambowal, P.O Manpura,
Tehsil Baddi, Distriet Solan, H.P

Subject: Notice regarding recovermg; Environment Compensation in lieu of
- illegal mining/transporting mining mineral illegally

" This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in Q.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No,
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter' No. NLG/SDM/Misc./2024-1425 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of ‘the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you, '
' In thi§ connection, a last opportunity is being given to. you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven {07) days
of the receipt of this notice will result in further action for recovery of the said amount in.
aceordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS {Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery. :

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tractor with RC No. A/F, and
were challaned by Manpura Police vide Challan No. 0046280 during the year of 2023.
The environmental compensation has been assessed accordingly, based on the

aforementioned notification, as detailed below:
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351

sr. |

Name of Person

“Vehicle No.
& Type of

vahigie

of vehicle

Price /category

Year

Finé]penalty as

per said

8h. Raju, /o

Sh. Najeer Mahid.
R/ Kasambowal,
P.O Manpura,
Tehsil Baddi,

Tractor
(A/F)

NA

NA

lfmt__iﬁwcation

1%2,00,0007~

{Two Lakh
Rupees)

You .are, therefore, once again directed ‘to deposit the imposed’
fines/penalty withinn 07 days of the receipt of this notice in the nedal account No.

3383000100185992 with IFSC Code- PUNBO338300 at Punjab National Bank, near lift, '

Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence,

*®

Copy forwarded to:

Dr. SanjeelXGmar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan {H.P).

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. Sanje%ar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan (H.P)

g
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No. Baddi/SDM/M.A/NGT/2025- 158~ 8% Notice II
Office of the Sub Divisional Officer(C), T
Baddi, District Solan H.P

Email 1D: sdimbaddi.solan@gmail.com.

Dated: Jo ~09.-%L5

TO

- Sh. Bir Chand, 8/¢0 8h. Prems, .
R/o Beli Khel, P.O Manpura,
~ Tehsil Baddi, District Solan, H.P

Subject: Notice regarding recovering Environment Compensation in leu of
illegal mining/transporting mining mineral illegaily

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc. /2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer {C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1424 dated 20.08.2024, notice had been issued to you
to_dép.,osit' the fines/penalty imposed upon one ‘month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you. ' _

In this connection, a last opportunity is being given to you to deposit
fines /penalty mentioned below. Co‘ﬁsequentiy, failure to comply within seven (07} days
of the receipt of this notice will result in further action for recovery of the said amount in
accordanice with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS {Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery. '

Furthermore, as per-the report and enclosures received from the office of
the Sub-;ﬂivisional' Officer (C}, Nalagarh, it has been revealed that you were invelved iry
illegal mining activities at Handa Khundi area, using a Tractor with RC No. A/F, and
were challaned by Manpura Pelice vide Challan No. 0046283 during the year of 2023,

The environmental compensation has been assessed accordingly, based on the

aforementioned notification, as detailed below:




e

No. Name of Person

1 8fo Bh. Prenia,

1R/o Beh Khol,

1 | P.OManpura,
Tehsil Baddi,

District Selan,

Teh Bir Chand,

Vehicle Mo, |

& Type of

| vehicle

» Tracior

113

Price/category
of vehicle

NA

| NA

Year

per said

| notification

2 2.00,000/-
{Two Lakh
Rupees)

‘Fine/ penalty as )

353

oy

You are; therefore, .once again directed 1t deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with TFSC Code- PUNBO338300 at Punjab National Bank, near lift, .
Shimla in the name of Director, Department of Environment Science & Technology,
failing which; strict action will be initiated without any further correspondernce.

Copy forwarded to:

Dr. Sanjetd Kumar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Selan (H.P).

SHO; Manpura for service of the notice and submit compliance report to this office.

Dr. Sanjecs

). Sub-Divisional Magistrate,
Baddi, District Solan (H.P)

{Gmar Dhiman, HPAS
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No. Baddi/SDM/M.A/NaT/2025. 1593 -84 No

y T Y ‘v “ - : 5 i s - Nat :
Office of the Sub Divisional Officer(C), Hetlee I
?adﬁl,, ﬁi::“‘;‘%;lfj,ct sSolan JH. P |

Email ID: sdmbaddi,solan@igmail,com.

D&t{:‘(’}: % % {}‘65}& M W ““““““““

To

Sh. Radha Krishan, 8/0 Sh. Paras Ram,
R /o Handa Klundi, P.O Marpura,
Tehsil Baddi, District Solan, H.P ' )

Subject: Notice regarding recovering Environment Compensation in leun of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog- /SLN/MM/NGT/O.A 563/2023-1358 zjsceiv@;{ from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc. /2025-347 dated 12.03.2025 vide which the case files of illegal mining
‘have been transferred to the office of the Sub Divisional Officer {C), Baddi wherein vide
letter No. NLG/SDM /Misc. /2024-1423 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said noftice.
However, till date, neither have you approached the office of the SDM, Nﬁa.lagarh /Baddi,
rior have you deposited the environmental compensatidn/ﬁrie/ penalty imposed upon
you. _
In this conn‘ection,.a last opportunity is being given to you to deposit
fines/penalty mc’ntioﬁed below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt, of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermnre, as per the report and enclosures received from the office of
the Sub-Divisional Officer {C), Nalagarh, it has been revealed that you were involved in
illegal miniﬁ'g- activities at Handa Khundi area, using a Tractor with RC No. HP12P1855,
and were challaned by Manpura Police vide Challan No. 00465286 during the year of
2023. The environmental compensation has been assessed accordingly, based on the

aforementioned notification, as detailed below:




115

lsr. | . |VehicleNo. | . . Fi :
| No. | Name of Person’ | & Type of | I rce/category |y, . W’:‘i{a Pemaity us
. | 'vehicle | °f vehicle ' ki entin
s ke - notification
Sh. Radha ¥ —
Krishan, 8/o Sh.
Paras Ram, , ,
R/o Hands Do 4 97 035/ 2022 | L, ann
1 Ix:{;undl P.O HP12P1855 54’33;’;335/25 (Less | 290,000/
Manpura, (Tractor) | | esim‘;“ than 5 g‘”" Lakh-
Tehsil Baddi, P yrs) | FOPees)
District Solan;,
H.P

You are, therefore, once again directed to deposit the imposed.
ﬁneﬁ’s/ Peﬂﬂﬁb? within 07 days of the receipt of this notice in the nodal account No.
3‘3?1’?@@01;0@18599-2 with IFSC Code- PUNBO338300 at Punjab National Bank, near Iift, -
,Si?ymla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

3

Dr. SanjecyKumar Dhiman, HPAS

O Sub-Divisional Magistrate,
Baddi, District Solan (H.P}.

Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this office.

Dr. Sanjet"% umar Dhiman, HPAS
.. Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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N
o?ﬁiaffdfés zsﬁf ﬁﬁ””@?‘/ 2025. 1565 ~1593 o

8 O
-Baddi, District Solan ;? 1}13%11 Officer {C}, Notice I

Email 1D sdmbaddi, %ﬂi
Dated 3‘6‘ . ng 3%3 ...............

Sh. Marjit Singh, S/¢ Sh. Narayan Dass,
R/o Handa Khundi, P.0 Manpura,
Tehsil Baddi, District Solan, H.P

Subject: Notice regarding recovering Environment Compensation in lien of
illegal mining/ transporting mining mineral illegally

This is with reference to the letter No. PCB/ZE«EO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
oﬁice of the 'Mining Officer Solan dated 04.08.2025 regarding M.A No. 81720258 in O.A

Doon Assembly Segment” appeanng in Dainik Tribune dated 08.09.2023 and letter No.

SDM /NLG/Misc./2025-347 dated 12.03.2028 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1421-1422 dated 20.08.2024, notice had been issued
to you to deposit the fines/penalty imposed upon one month of the issuance of said
notice, However, till date, neither have you approached the office of the SDM,
Nalagarh /Baddi, nor have you deposited the environmental cofnpensaﬁon /fine/penalty
imposed upon you. _

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven {07} days
-of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provfision-s of the notification No. STE-E{5)-2 /’ 2021 dated 18-08-
Mag;tsi;rat_e to_take necessary steps for recovery.

Purthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tractor with vehicle RC No.
PB12AE3550, and were challaned by Maripura Police vide Challan No. 00462493 during
the 'year of 2023. The environmental compensation has been assessed accordingly,

based on the aforementicned notification, as detailed below:
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: | Vehicle No. | | Fine/penaity as N,
[ 55 | Name of Person | & Type of Z’;’:ﬁﬁ;“;;?w Year | por i e

A . |vehicle : ’ notification ,
Sh. Manjit Singh,

- | §fo Sh. Narayan j

| Dass, Rfo Handa S ALS BOY 2016 ,

, |Khundi, PO | PBI2AE3550 gj;:%ﬁg% (More | 32,00,000/- |
Manpura, Tehsil | (Tractor) lakh) than 5 | (Two Lakh |
Baddi, District ' yrs.) Rupees)

Solan, H.P :

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No,
3383000100185992 with IFSC Code- PUNBO338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Dr. SanjeeyKumar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Sclan (H.P}.

Copy forwarded to;

‘1. SHO, Manpura for service of the notice and submit compliance report to this.

office,
2. Sh. Manjeet Singh, S/o Sh. Narayan Dass, R/o Majri, Tehsil & District
Rupnagar (PB) reported owner of vehicle mentioned above, for information

and necessary action:

Dr. Sanjée¥ Kumar Dhiman, HPAS
/& Sub-DiVisional Magistrate;
Baddi, District Solan (H.P}




g?i:' *Baddi/{smh’i ’;MA!N{gﬂig{})g“ }?g(} B ’% ; . go'gi&ﬁ :ii
Office of ‘ghe Sub Divisional ¢ Mhcer(C)
Baddi, District B[olan H.p R

%m%ﬁ ID: sdmbaddi. solangnail com, ‘

R/o Rasmbhowal Gujjian, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject: Notice reparding recoyering Environment Cmnmsatim in liew of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chiel Bnvironmental Engineer,
HPSPCB Baddi, letter No. Udyog- /SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 8172025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
haye been tranéierred to the office of the Sub Divisional Officer (C}, Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1411-1412 dated 20.08.2024, notice had been issued
to you to deposit the'ﬁnes/penalty imposed upon one month of the issuance of said
notice. However, till date, neither have you approached the office of the SDM,
Nalagarh/Baddi, nor have you -de_pésited the environmental compensation/fine/penalty
imposed upon you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven {05’}; days
of ;fhe receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions: of the notification No. STE-E(5)-2/2021 dated 18-08-
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Bub-Divisional Officer (C}, Nalagarh, it has been revea}ec:l, that you were invelved in
illegal mining activities at Handa Khundi area, using a Tipper with vehicle RC No.
HP93A7792, and were challaned by Manpura Police vide Challan No. 0046298 during
the year of 2823. The envirommental compensation has been assessed accordingly,

based on the aforementioned notification, as detailed below:

N
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359

_ e """"""W}?*ine/ipgﬁaity
Sr. | o . Vehicle N{‘O» Price/category | o .. per said
 No. | Name of Person | & Type ol | ;¢ yepicle : ﬁotiﬁcatif&mww
L v vehicle : - :
Sh. - Dinesh
| Kumar, S/o  Sh.
| Krishan Kumar, YIS .
I Rfa Kasmbhowal HPOIATTO2 £19.88415/- ﬁiﬁ - 32709”6(}{3; -
1 | Gujjran, PO “| (Lessthan 25 | . e (Two Lakh
| Manpura, | (Tipper) lakh) 7 | Rupees)
Tebsil  Baddi, | yis.)
District Bolan,

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with 18SC Code- PUNBO338300 at Punjab National Bank, near Lift,
Shimla in the name of Director, Department .of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjef¥ Kufhar Dhiman, HPAS
~ Sub- Divisiotial Magistrate;

" Baddi, Dlstnct Solan {H.P).
Copy forwarded to:

1. S8HO, Manpura for service of the notice and submit compliance report to this
office.

2. Sh. Dinesh Kumar, S/o 8h. Krishan Lal, R/o Village Handa Kundi, P.O
Menpura, Tehsil Baddi, District Solan {H.P) reported owner of vehicle
mentioned above, for information and necessary action.

Dr. Sanjegh-Kf@mar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan {H.P}
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No. Baddi/SDM/M.A/NGT/2025-159§_

Oiﬁce; of the Sub Divisional foﬁmr((lf):, ‘
Baddi, District Solan ,H.p |

Email 1D; sdmbaddi. solan@email.com.

Dated: 2.0. ©9.2015

Sh. Jaktar, 8/0 Sh. Dev Raj,
R/o Chhota Makruna, Tehsil Chamkaur Sahib,
District Rupnagar (PB)

Subject: Notice regarding recovering Environment Compensation in licu. of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer;
HPSPCB Baddi, letter No. Udyog-/SLN/MM/ NGT/0O.A 563/ 2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/ 2025 in O-A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12-‘03.2025 vide which the case files of illegal mining
have been transferred fo the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No, NLG/SDM /Misc./2024-1413 dated 20.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh /Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon '
you. - .
In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven {07} days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the netification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS {fEhv. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.
Furthermore, as per the report and enclosures received from the office of
the Sub-Divisiorial Officer (C}, Nalagarh, it has been revealed that you were involved in
tlegal mining activities at Handa Khundi area, using a ’l‘r;acter with vehicle RC No.
PB71A9008, and were challaned by Manpura Police vide Challan No. 0046299 during
the year of 2023, The environmental compensation has been assessed .accordingly,

ba§ed: on the aforementioned notification, as detailed below:
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s | - | Vehicle No.

Fine/penalty as
No. | Name of Person % Type of ;

Year per said E
| motfication

- Price /oategory

vehicle of vehicle

Sh. Jakiar, §/0

Sh. Dev Raj, , 2010

R/o Chhota | pomraones | 16,085,000/~ | o0 o 1 £2,00,000/-

1 | Makruna, T’ef%sﬂ _ P}ﬁ;ﬁfggﬁ | (Less than 28 éﬁi ‘;:% | (Two Lakh
Chamkaur Sahib, | lakh) | — Rupees)

District Rupnagar yrs.)

(PB) ’

, You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNBO338300 at Punjab National Bank, near lift,
Shimla in the namie of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence. '

1jeev famar Dhiman, HPAS
J, Sub-Divisional Magistrate,
Baddi, District Solan (H.PL.
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No. Baddi/SDM /M AINGT /50 ,
o, At /LM M. A r/2025- {592 ~
T Ofﬁw Oflfhﬁ Sub Divisi{).nai/f()fﬁé{zr((E) -1 Hotiee I
E&ddl, District Solan H.p '
Smail ID: sdmbaddi.solancipmai
\ - . Da‘['ed B ‘?,W*“g ngsemail. com.

To

M/s B"fﬂ;bh” Sens, C/o Krishan Kumar,
R/o Jodhpur, P.O Chikan, Tehsil Kalka,
District Panchkula (HR) .

by ]

Subject:  Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally -

This is with reference to the letter No. PCB/RO Baddi /.NG*E; File /2024~
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCRB Baddi, letter No. Udyog-/SLN/MM /NGT/O.A 563 /2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in G.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been trausferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc. /2024-1414-1415 dated 20,08.2024, niotice had besn issued

to you to deposit the fines/penalty imposed upon one month of the issuance of said
notice. However, till date, neither have you ap»;_):c,oachied'i the office of the SDM,
Nalagarh/Baddi, nor have you deposited the environmental vompensation/fine/penalty
imposed upon you.

) In this connection, a last opportunity is being given to you to deposit
fines [ penalty mentioned below. Consequently, failure to comply within seven {07) davs
of the receipt of this niotice will result in further action for recovery of the sald amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.
Furthermore, as per the report and enclosures received from the office of

the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khwadi area. using a Tipper with vehicle RC Ne.
HR68C9009, and were challaned by Manpura Police vide Challan No. 0826507 during
the yesar of 2023. The environmental compensation has been assessed accordingly,
based on the aforementioned notification, as detailed below: ;

-
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e A e ] - | ‘Fine/penaityy |
s | Vehicle No. | 5 1.0 /category per sald
S ne o , Year per said
No | Ifame of Person gﬁggi of | of vehicle | n?ﬁ%ﬁ?@?i???fam,M.m .
?Zl ;‘% Balbir Sons, ‘
Clo Krishan eV
| Kumar, R/0 | yinesconpn | $51:48,288/- &‘ﬁi ¥4,00,000/-
1 | Jodhipur, P.C Hﬁéﬁwﬁ-"r | (More than 25 than 5 (Two Lakh
| Chikan,  Tehen | (TiPPeEY) lakh) an s | Rupees)
| Kalka,District yzs.)
| Panchkula (HR) SR

) You are, therefore, once again directed to deposit the in?{pased :
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, striet action will be initiated without any further correspondence.

v mar Dhiman, HPAS
Sub-Divisional Magistrate,

) Baddi, District Solan (H.P}.
Copy forwarded to: o

‘M/s Dalbir Sons, C/o Krishan Kumar, Vilage Jodhpur, P.O Chikan, Tehsil Kalka,
District Panchkula (HR) reported owner of vehicle mentioned above, for information

and necessary action. '
Dr. SMmar Dhiman, HPAS

ﬂ% Sub-Divisional Magistrate,
Bagddi, Distriet Solan {(H.P}
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Nao. Baddi/SDM/MA/NGT /2025 1595 -ﬁ Noties It
Office-of the 8ub Divisienal Officer{C),
Baddi, District Solan JLP

Email 1D: sdmbaddi.selanmgmail.eom.
Dated: 20, 09.202§

To

$h. Maniit Singh, 870 8h. Narayan Dass,
R/o Handa Khundi, P.O Manpura, Tehsil Badds,
Distt. Solan, H.P

Subject: Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023- 1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc. f2025-347 dated 12.03-,’2025 vide which thé case files of illsgal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG!‘SQM! Misc. /2024-1416-1417 dated 20.08.202%, notice had been issued
to you. to deposit the fines/penalty imposed upon one month of the issuance of said
notice. However; till date, neither have you approached the office of the SDM,
Nalagarh/Baddi, nor have you depééited the environmental compensation/fine/penalty
imposed upon you. ‘ |
In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven {07} days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No.. STE-E(5)-2/2021 dated 18-08-
2022 of ACS '£_‘EBnV. Sei, & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

.Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C}, Nalagarh, it has been revesled that vou were involved in
illegal mining activities at Handa Khundi area, using a tractor with vehicle RC No.
PB12AE3550, and were challaned by Manpura Police vide Challan No. UB26514 during
the year of 2023. The environmerital compensation hm been assessed accordingly,

based on the aforementioned notification, as detailed below;

3§
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= 5 > . > 1o T 114 . en
el . |Veblele No | pygssategory | yogr i:‘;iga
No. | Name of Person & Type of  lofvenicle ;. | notification
sk, Manjxt Bingh, | |
‘8/0 8h. Narayan ' 016 : S i)
| Dass,Rfo Handa PR12AEISE0 T5,49,107/- gnbx:’: 22’0,() ’0950;»
1 | Khundi, PO o | flessthan25 | oo o {Two Lakh
Manpura, Tehsil| C(lraetor) Takh) rs) Rupees)
Baddi,  Distt. | s
| Solan, H.P T

You are, therefore, once again directed to deposit the imposed
ﬁnes]penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Sub-Divisiénal Magistrate,

Baddi, Distriet Solan (H.Pl.
Copy forwarded to:

1. 8HO, Manpura for servfcé of the notice and submit compliance report to this
office.

. Manjeet Singh, 8/o Narayan Dass, R/o Majri, Distt. Rupnagar (PB} reported
ownetr of vehicle mentioned above, for information and necessary action.

Dr. SanjelyKumar Dhiman, HPAS
Sub-Diwlsional Magistrate,
Baddi, District Solan. {H.P)

Kefmar Dhiman, HPAS

365
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No. Baddi/SDM/M.A/NGT/2025- 538 Notice 11
Office of the Sub Divisionasl OfficeriC), T
Baddi, District Solan H.P

Email 1D: sdmbaddisolanwegmail.com.
Dated: 200% J0 25

Sh. Jagtar, 8/¢ Sh. Dev Raj,
R/o Chhota Makruna, Tehsil Chamkaur Sahib,
Distriet Rupnagar (PB) .

?Subjem:“ Notice regarding recovering Environment Compensation in Heu of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RQO Baddi/NGT File/2024-
. 2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 8172028 in C.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide Which the case files of illegal mining
Have been transferred to the office of the Sub Divisional Officer (C}, Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1418 dated 20.08.2024, notice had been issued to you
to deposit the 'ﬁnes/.penalty imposed upon one month of the issuance of said netice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you,

In this connection, a last opportunity is being given to you to deposit
fines /penalty mentioned below. Consequently, failure to comply within seven {07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordarice with the provisions of the notification No. STE-E{5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery. : ‘

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has heen revealed«that you were involved in
iil’egal mining activities at Handa Khundi area, using a tractor with vehicle RC No.
PB71A2005, and were challaned by Manpura Police vide Challan No. 0826315 during
the year of 2023. The environmental compensation ‘has been assessed accordingly,

based on the aforementioned notification, as detailed below:
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Vehicle No.

367

ﬁr;esj penalty thhm 07 days of the receipt of this notice in the nodal account No.
33?300(?100.1-85992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology,

| Sr. P | Fine/penalty as 7
| No. | Name of Person: | & Type of | oo/ SACEOLY |y perasa 1.
NG, , - of vehicle i3
L e _ | notification -
Sh. Jaktar, Sjo |
}Sz}; Dev Raj, | 2019
A Chhota , 26,05,000/- e ¥2,00,000/-
1 | Makruna, Tehdil | P27 1A%005 | g ocq than 25 (More | 06 Lakh
Chamkaur | (Tractor) lakh) than & Rupees}
| Sahib, District | yrsd)
Rupnagar (PB]

You are, therefore, once again directed to deposit: the imposed

failing which, strict action will be initiated without any further correspondence.

e

Dr. Safisbe Kumar Dhiman, HPAS
Sub-Divisional Magistrate, ;
Baddi, District Solan {H.P).
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No. Baddi/SDM/M.A/NGT/2025. 1597 -14el Notice It
C}fﬁw of the Sub Divisional Officer(C) ..
Baddi, Distriet Solan HLP k

Email 1D sdmbaddi. solantigmail.com.

Dated: "90.09. ooy

Sh. Jmaldeen, S/o Sh. Rakhu Rar .

R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

4

This is with reference to the letter No. PCB/RO Baddi/NGT File /2024~
2936-37 dated 24,07.2025 received from the office of the Chief Environmental Engincer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/0O.A 563/ 2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Triburie dated 08.09.2023 and letter No.
SDM/NLG/Misc. /2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM /Misc. / 2024-'14.1--9- 1420 dated 20.08.2024, notice had been issued

to you to deposit the fines/penalty imposed upon one month of the issuance of said

notice. However, till date, neither have you approéched the office of the SDM,
Nalagarh /Baddi, nor have you deposited the environmental compensation/fine/penalty
imposed upon you.

In this connection, a last opportunity is being given to you to deposit
ﬁnes[penalt‘yﬁ mentioned below. Consequently, failure to comply within seven (07} days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. S¢i. & Tech.) to the Govt. of H.P, einpoxivering the Sub-Divisipnal
Magistrate to take necessary steps for recovery.

’-‘E‘ixrthiermcre, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
illegal ‘mining activities at Handa Khundi area, using a tractor with vehicle RC No.
HP128822, and were challaned by Manpura Police vide Challan No. 0826530 during the
year of 2023, The environmental compensation has been assessed accordingly, based on
the aforementioned notification, as detailed below:
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Sr. | | Vehicle No.
No. Name of Person | & Type of
' vehicle

| Fine/penalty = |
Year per said ‘1
notification -

Price/category
of vehicle

Sh.  Jmaldeen,
| 8/ Sh. Rakhu
i ‘Rfo Hands . 2014 | L5 neonn
1 Khunmdah p;d. HP128822 . {More EQ’QQ’QQQ’! i
X » O = NA {Two Lakh
:M_anpuya} {Tractor) : thﬁﬂ 10 Ru ees)
- Tehsil Baddi, | : | yrs) i
1 District Solan, | '

v

fines nenalt Ym.l lare,» :th:erefﬁﬂ?, once again directed to deposit the imposed

,:ﬂes*/ p»enalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNBO338300 at Punjab National Bank, near Lift,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence..

Dr. SanjedéviKdmar Dhiman, HPAS
Sub-Divistonal Magistrate,
N : Baddi, District Selan {H.P).
Copy forwarded to: |

1. SHO, Manpura for service of the notice and subrhit compliance report to this "
office. .

5. Sh. Kunta, S/D/o Rakhu, R/o Village Handa Kundi, Tehsil Baddi, District
Solan, (H.P) reported ownet of vehicle mentioned above, for information and

necessaty action.
L .

Dr. Sanj’e_, Kumar Dhiman, HPA
Sub-Divisional Magistrate,
Baddi, District Solan (H.P}
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No. Baddi/SDM/MA/NGT/2025- (6] - lfe3 Notice 11
Office of the Sub Divisional Officer(cy,
B&d{i"i, i)iﬁ}irit:t *Sst)km §~§ I?"

Iﬁate{i a},‘a‘j Lt,ﬁg

Shh. Avtar, 870 Sh. Prakash Chand,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject: Notice regardxng recovering Environment Comaaensation in Heu of
‘illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog- /SLN/MNM/NGT/0.A 563/ 2{}‘28-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc. /2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional dfﬁc’er {C}, Baddi wherein vide
letter No. NLG/SDM/Mise./2024-1493 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
rior have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
ﬁnes /penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amountin
accordance with the provisions of the netification No. STE-E(5)-2/2021 dated 18-08-
2022 -of ACS (Env. Sci, & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Ma‘gistraté to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Bub-Divisional Officer {C), Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a Tipper with RC No. A/F. Since,
the required vehicle details finformation has not been rr;tade /are not available, therefore,
the sale price of Tipper has been assessed as equivalent to the current usual sale price
of a new tipper (HGV) and the environmental compensation has been calculated

accordingly, in line with the above-mentioned notification dethiled as hereunder:
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; T TwehicleNo. | o, [ Fine/penaity ! |
Sr. | R Price/category | o r sald .
* | Name of Person | & Type of - : ear per said.
 Ne. ' ‘venicte | of vehicle | notification
8h. Avtar Singh, o
S/v 8h. Prakash v
Chand R/o L _ o
vy e S Tippet - £ 4,00,000/
y |Handa Khundi, ) o0 NA  NA | (Four Lakh
P-O Mempura, - | Rupees)
Telisil Baddi, mEE
District . Solan,

You are, therefore,. once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shim;la in ‘the name ©f Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev @lmar Dhiman, HPAS
7¢ Sub-Divisional Magistrate,
" Baddi, District Solan {H.P}.

Copy forwarded to:

SHQ, Maripura for service of the notice and submit compliance rgport to this office.

4

Dr. SBanjee “Wumar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, Distric¢t Solan (H.P)
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N, i%’aﬁd;;’%i?‘ﬁ/}\ét AFNGT
GT/2028 - '
Office of the Sub Divisional ¢ ,srmj r{% ;L}' s solee
Baddi, District Solan JLP )
Email ID: sdmbaddi; solandemail.com.

Dated: Qoeotiors LR

To

Sh. Rdj Kumcu,b/(} Sh. Jathu Ram,
R/o Village Malpur, P.O Bhud,
. ‘Tehsil Baddi, District Solan, H.P

recoverin Enmxonmem Campenmtion in fiew of
gally

Subject:  Notice regardin

illegal fnim,_,g/tmns ortin

- ‘_"Ii‘his is with referemce to the letter No. PCB/RO Baddi/NGT File/2024-
.‘2936»3? datec;{ 24.07.2025 received from the office of the Chief Environmental Engineer
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/0.A 563/2023-1358 received from the

office of the Mining Officer Solan dated 04.08.2025 regarding M.A No, 8172025 in O.A

No. '563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM /NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1494 dated 27.08.2024, nojice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said ngtice,
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
fines/penalty meritioned below. Consequently, failiire to comply within seven (07) days
of the recéipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.
Furthermore, as per. the report and enclosures received from the office of

the Sub Divisional Officer (C}, Nalagarh, it has been revealed that you were found to be
indulged in illegal mining at Handa Khundi area by using Tipper without registration
number, Since, the required vehicle details/information kas not been made/are not
available, therefore, the sale price of Tipper has been assessed as equivalent to the
current’ usual sale pmc;e of a new tipper (HGV) and the environmental compensation has

mentioned notifi cation detailed as

beeng calculated accordingly, in line with the above»

hereunder:
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ey

sr. | Vehicle |
No. | Name of Person No. & Type
| S . | of vehicle
| Sh. Raj Kumar,S/0o |
| Sh. Jathu Ram, Rjo | - o 2 4,00,000/ -
1 | Village Malpur, P.O | * PPEr NA NA | (Four Lakh
Bhud, Tehsil Baddi, Rupees)
Diistrict Solan, H.P

e 'rmf;;x;‘si :
Year 2% per said
- notifieation

Price jcatégory
of vehicle

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account Ne.,
3383000100185992 with IFSC Code- PUNB0O338300 at Punjab National Bank, near lift, .
Shimla in the name of Director, Department of Environment Science & Technology,”

failing which, strict action will be initiated without any further correspondence.

cear Dhiman, HPAS
£ ] ﬂzv Sub-Divisional Magistrate,

Baddi, District Solan {(H.P}.
Copy forwarded to:

SHO, Baddi for service of the notice and submit compliance report to this office.
Kamar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan {H.P}
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No. Baddif SODM/MA/NGT /2028 ok = H{»F ' Notice II
Office of the Suby Divisional Officerf( ), | o
Baddi, Distriet Selan P

Ematl 113 sdmbaddi solang gmail com,

Dated: o PP e 1
To
Sh. Jagtar , S/o Sh. Devraj,

Rfo Handa Khundi, P.O Manpura,
Tehsil Baddi, Distriet Solan, H.P

Subject: Notice regarding recovering Environment Compensation in leun of
illegal mining/transporting mining mineral illegally

This is with reference to the letter No. PCB/RO Baddi/NGT Pile/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddié,_' letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 1/2025 in 0.4
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Ofﬁ’cer {C), Baddi wherein vide
letter No. NLG/SDM /Misc./2024-1495 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,

nor have you deposited the environmental compensation/fine/penalty mposed upon

you.

In this connection, a last opportunity is being given to you te deposit

fines /penalty mentioned below. Consequently, failure to- comply within seven {07} days

of the receipt of this notice will result in further action for recovery of the said amount in

accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub Divisional Officer (C), Nalagarh, it has been revealed, that you were found to be
indulged in illegal mining at Handa Khundi area by using Tipper bearing registration
rinmber AJF. Since, the required vehicle details/information has not been made/are not
available, therefore, the sale price of Tipper has been assessed as equivalent to the
current usual sale price of a new tipper (HGV) and the environmental compensation has

been calculated accordingly, in line with the above-mentioned notification detailed as

hereunder: N/\
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| Vehicle ‘ ‘ Fine/penui

| No. & | Price/category |~ | yasper
Type of | of vehicle S sald

| vehicle et .| notification

8r. |
: 1;'!'&, Name of Person

‘!
| Sh. Jagtar , 8/ Sh. Devrayj, ‘
1. | R/o Handa Khundi, P.O Tipper | ya NA %;‘_’G(}"QQW ’
 Manpura, Tehsil Baddi, A/F) _ ,( Four Lakh
| District Solan, H.P , , Rupees})

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account Ne.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,

Shimla in the name of Director, Department .of Environment Science & Technology, -

7 _Sub-Divisi nal Magistrate,
Baddi, District Solan {(H.P).

Copy forwarded td:

SHO, Manpura for service of the rotice and submit compliance report to this office.

Dr. Sanjeev Yelrmar Dhiman, HPAS
- Sub-Divisibnal Magistrate,
Baddi, District Solan (H.P}
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Qfﬁgt_:f of ';the Sub Divisional 'C)fi{cer{{;i),
-Bad(%g District Solan H.P

Email ID: sdmbaddi,solangigmail.com.
Dated: 3v., 4i 1ol S

No. Baddi/SDM/M.A/NGT/2025. fhod ~lhet Notice 1

To,

Sh. Geeta Ram,S/o Ram Asra,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Selan, H.P

Subject:  Notice regarding recovering Environment Cgmﬂnsati'on in lieu of
illegal mining/transporting mining mineral illegally

This is with refererice to the letter No. PCB/RO Baddi/NGT File/ 2024-

HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/C.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dateq 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc./2024-1496 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh /Baddi,
nor havé you deposited the environmental compensation/fine/penalty imposed upon
you. - . )

In this connection, a last oppertunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply withiti seven {07) days
of the receipt of this notice will result in further action for fe‘ccvery of the said amount in
accordance with the provisions of the netification No. STE-E(5)-2 /2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.] to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosuress received from the office of
the Sub Divisional Qfficer {C), Nalagarh, it has been revealed that you were found to be
i‘;ldulgeé in illegal mining at Handa Khundi area by using Tipper bearing registration
number A/F. Sirice, the required vehicle details/information has not been made/arc not
available, me;efcre, the sale price of Tipper has been assessed as equivalent to the
current usual sale price of a new tipper (HGV) and the environmental compensation has

been caleulated accerdingly, in line with the above-mentioned notification detailed as

fhercundc;ié: /O-ZL”
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. Vehicle T T Rine/penal
Sr. vr s f Pt No. & | Pricefeategor y as per \
| No, | Name of Person Type of y of vehicle’ -Yea: said e
A E— vehicle notification
1 | Asra,Rfo HandasKhundi Tip . rour Lak
Lo | oy o™t ; HHu, ipper \ our Lakh
P.O Manpura, Tehsil Baddi, | {(A/F) NA NA gg p;es}
District Solan, HP | o TN

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near fift,
Shimla in the name of Director, Department of Environment Science & Technology;

failing which, strict action will bé initiated without any further correspondence.

Dr. SanjeéyyKamar Dhiman, HPAS -
J)./ Sub-Divisional Magistrate,

' Baddi, District Selan (H.P).
~ Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to this
office. ’
Dr. Sapi@ev Kumar Dhirman, HPAS
74 Sub-Divisional Magistrate,
Baddi, District Solan [H.P)
¥
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No. Baddi/SDM/M.A/NGT/2025. [£jo~T4)} Notice 11
Office of the Sub Divisional Officer(c),
Baddi, District Solan JH.P

Email 1D sdmbaddi solan@gmail.com.

Dated: 3o 09 lo2s

To

Sh, Avtar, 8/0 Sh, Prakash Chand,
R/ Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P : .

Subject: Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally

This 18 with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2036-37 dated 24.07.2025 -_recei’veq from the office of the Chi;:f Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No, 81/ 2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc. /2024-1497 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/ Bagdi,
nor have you deposited the environmental compensa-tioﬁ/ fine/penalty imposed upon
you. ’

In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below, Consequently, failure to comply within seven {07) days
of the receipt of this notice will result in further action for recpvery of the said amount in
accordance with the provisions of the notification No. STE-E{5)-2/2021 dated 18-08-
2022 of ACS {Env. Sci. & Tech.} to the Govt. of H.P, empowering the Sub-Divisional
Magis-trate. to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub Divisional Officer (C}, Nalagarh, it has been revealed that you were found to be
indulged in illegal mining at Handa Khundi area by using Tipper bearing registration
number A/F. Since, the required vehicle details/information has not been made/are not
available, therefore, the sale price of Tipper‘ has been assessed as equivalent to the

current usual sale price of a new tipper (HGV) and the environmental compensation has

‘been calculated accordingly, in line with the above-mentioned notification detailed as

hereunder:
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_ Vehicle “Fine/penalt '
8r. ] .. , ; No. & Price/categor y as per .
No, | Name of Person Type of y of vehicle Year | caid *

vehicle notification
iy *“_‘?aé}s!;? Sh. Prakash 24,00,000/-

{ Chand, R/o Handa Khundi, | Tipper : \ Two Lakh
L | PiO Manpura,Tehsil Baddi, | (A/F) NA Néx %@M}

- District Solan, H.P o

¥

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, nigar Hft,
Shimla in the name of Director, Department of Environmerit Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Copy forwarded to:

Dr. Sanjee

faar Dhiman, HPAS -

Sub-Divisiofal Magistrate,
Baddi, District Solan {H.P).

SHO, Manpura for service of the notice and stuibmit compliarice report to

this office,

Dr, SanjeewKumar Dhiman, HPAS
e/év Sub-Divisional Magistrate,
Baddi, District Solan {H.P)




380

140
No. Baddi/SDM/M.A/NGT /2005 1414 ~/4
- IM/MA/NGT/ 2025 FE 13 14 ] Jot
Office of the Sub Divisional Officercy + Hotlee X
Baddi, District Solan H.p i
Email ID: sdmbadd.solangigmail,com.
Dated: "o, e L ek f'; ' T

To

Sh. Chaman Lal, $/0 Sh. Sucha Ram,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject:  Notice regarding recovering Environment Compensation in lieu of
Hlegal mining/transporting mining mineral illegally

This is with reference to the letter No, PCB/ fﬁO Baddi/NGT File/ 2024~

2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,

HPSPCE Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/ 2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 56372023 and news item titled “‘MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG /Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Officer (C), Baddi wherein vide
letter No. NLG/SDM/Misc. /2024-1498 dated 27,08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you.deposited the environmental comperisation /fine/penalty imposed upon
you.
In this connection, a last opportunity is being given to you to deposit
fines/penalty mentioned below. Consequently, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(S)-2/2021 dated 18-08-
2022 of ACS {Bnv. Sei. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub Divisional Officer (C), Nalagarh, it has been revealed that you wére found to be
indulged in illegal mining at Handa Khundi area by using vT ractor withﬂut registration
number. Since, the required vehicle details/information has not been meade/are not
available, therefore, the sale price of tractor has been assessed as equivalent to the
current usual sale price of a new tractor and the environmental compensation has been.
calculated accordingly, in lne with the above-mentioned notification detailed as
hereunder: .
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Se Venicle ] T T[T Fine/penalt
I‘Ifc; Name of Person No. & Price/categor Year | Y08 PO
R Ty}r:e- of y of vehicle E said
. vehicla tification
Sh. Chaman Lal, 870 Sh. RoERRSS
| Sucha Ram,R/o Handa : PR :
T Trveron 42 i 22,00,000/-
1. | Khundi, P.O Manpura, Tractor NA NA (Two Lakh |
| Tehsil Baddi, District Solan, » Rupees)
fHP _ ' ; -

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & T echnology,

failing which, strict action will be initiated without any further correspondence.

Dr. Sanjeev far Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan {(H.P}.

- Copy forwarded to:

SHO, Manpura for service of the notice and submit compliance report to
this office.

Dr. San;je wiumear Dhiman, HPA
Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/NGT/2025. HiV~14 15

Notice 11
Office of the Sub Divisional Offic e,
Baddi, District Solan H P

Email ID: sdmbaddi.so ani@email com.

R S badaatus R ARNA

Drated: & B a&} JodlS
To |
Sh. Aviar, 8 /o Bh, Dhuna Ram,

R/a Paploha, P.O & Tehsil Kalka,
District Panchkula, (HR)

Subject: Notice rega rdingL recnvering Environment Compensation in lieu of
- : mineral illegall

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environumental Engineer,
HPSPCB Baddi, letter No. Udyog- /SLN/MM/NGT/0.A 563/2023-1358 received from the
office ‘of the Mining Officer Solan :_:iajte‘d 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03,2025 vide which the case files of illegal mining
havé been trsmsferred to the office of the Sub Divisional Officer (C), Baddi wherein vide

letter No. NLG/SDM/Misc./2024-1499 dated 27,08.2024, notice had been issued to you

to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you.

In this connection, a last opportunity is being given to you to deposit
ﬁnesipenaity.ment’ioned below. Consequently, failure to comply within seven {(07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provi-sions of ‘the notification No. STE-E{5)-2/2021 dated 18-08-
2022 of ACS {Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C), Nalagarh, it has been revealed that you were involved in
iﬁe‘géi- mining activities at Handa Khundi area, using a: tractor with vehicle RC No.
HR68C3800. The environmental con'.xbensation has been assessed accordingly, based on
the aforementioned notification, as detailed below:
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s . Vehicle No. |, . [ Fine/penatt 1
| No, | Name of Person & Type of | rice/catego |, |y as per oo
?Qh‘iﬂlﬁ ry ﬁf V’ﬁhiﬁi& g&iﬁ . v
B notification
Sh. Avtar, $/0 Sh. | Hrescas0H ‘
1 Ghunna Ram, R/o ROBC3800 | ., . .
‘M;émgura, Tehsil Baddi, 25 Laigh; . gmir Lakh
District Solan, H.P : upees)

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near kft,
Shimla in the name of Director, Department of Environment Science & Technology,
failing which, strict action will be initiated without any further correspondence. '

Dr. Sanjeev Mbhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Solan [H.FJ).

Copy forwarded to: ‘ )
M/s JS Choudhary, Prop. Avtar near Goga Madi Paploha, P.O & Tehsil

Kaika, District Panchkula, HR reported owner of vehicle mentioned above,
for information and necessary action.

Dr. Sanjeev’ Kumar Dhiman, HPAS -
@Z'V Siih-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.AJNGT/2025. L ~1bi3 Netice II
Office of the Bub Divisional Officer(cy,

Baddi, District Solan ,H.P

Email 1D: sdmbaddisolan@gmail com.

Dated: Xe. 09 «dalf

To
‘Sh. Labh Singh, §/0 Sh. Lajja Ram,
R /¢ Handa Khundi, P.O Manpura, 4
Tehsil Baddi, District Solan, H.P

Subject:

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 5637/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc. /2025-347 dated 12.03.2025 vide which the case files of fllegal mining
have been transferred to the office of the Sub Divisional Officer {C}, Baddi wherein vide
lct-ter No. NLG/SDM fMisc./2024-1500 dated 27.08.2024, notice had been issued to you
to deposit the fines/penalty imposed upon one moenth -of the issuance of said netice.
However, till date, neither have you approached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you. : ‘

In this connection, a last epportunity is being given to you i{o deposit
fines/penalty mentioned below. Consequenﬂy, failure to comply within seven {07} days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5}-2/2021 dated 18-08-
2022 of ACS {Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
Magzstrate to take necessary steps for recovery,

Furthermore, as per the report and enclosures received from the office of

the Sub Divisional Officer (C), Nalagarh, it has been revealed that you were found to be

-indulged in illegal mining at Handa Khundi area by using Tractor without registration

number. 8ince, the required vehicle details/finformation has not been madefare not
available, therefore, the sale price of tractor has been assessed as equivalent to the
current usual sale price of a new tractor and the environmental compensation has been
calculated accordingly, in line with the above-mentioned notification detailed as

hereunder:
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A e o - Fine] ponsia
| Sr. _ ’ Vehicle No. "
N:; Name of Person | & Type of Price/ catego yoar | ¥ 48 per .
. vehicle vy of vehicle said
S — " k. | motification
Sk Tabh Singh, §70 Sh. pRatical an
Lajja Ram, : .
R/o Handa Khundi, .0 | 1 Hator £2,00,000/-
1. .Mm’;ggm, L (A/F) NA NA {(Two Lakh
Telisil Baddi, District Rupees)
Solan, H.P
You are, therefore, once again directed to deposit the imposed’

fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with TFSC Code- PUNBO338300 at Punjab National Bank, near lift, -
Shimila in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence,

’
Dr. Sanfepy ¥limar Dhiman, HPAS
Sub-DigKienal Magistrate,
_ Baddi, District Solan [(H.P}.
Copy forwarded to: '

SHO, Manpura for service of the notice and submit compliance report to
this office. '

Dr. Sani€ev Kumar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan (H.P)
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No. Baddi/SDM/M.A/NGT/- '
‘...‘\\“ . {I{}IEE)QS“; b hf
C}I‘ﬁcg of }'im Bub Divisional (i}fﬁcer{éﬁ; il fetiee X
}%ad rh, -ijzstr.i’c:t Solan H.P
. bmaﬂ ID: sdmbadedi Solan@email com
Dated: e, o 9. lols o

¥

Sh.Jagtar , S/o Sh. Devraj,
R/o Handa Kl*xu_n'di, F.O Manpura,
Tehsil Baddi, District Solan, H.P
Subject: Notice regarding regoverigg Environment Compensation in lien of

illegal mining/

This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 dated 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
Of-.ﬁc& of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A
No. 563/2023 and news item titled “MLA apprised of losses due to illegal mining in
Doon Assembly Segment” appearing in Dainik Tribune dated 08.09.2023 and letter No.
SDM/NLG/Misc./2025-347 dated 12.03.2025 vide which the case files of illegal mining
have been transferred to the office of the Sub Divisional Offiter (C}, Baddi wherein vide
letter No. NLG/SDM/Misc. /2024-1501 dated 27.08.2024, notice had been issued to you
to -deposit the ﬁﬁes/ penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you approached the office of the SDM, Naiagarh;’ Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon
you. . | '
~ In this connection, a last opportunity is being given to you to deposit
fines /penalty mentioned below. Cbhsequenﬂy, failure to comply within seven {07} days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Env. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional

Magistrate to take necessary steps for recovery.

Furthermore, as per the report and enclosures received from the office of
the Sub Divisional Officer (C), Nalagarh, it has been revealed that you were found to be
indulged in illegal mining at Handa Khundi area by using :F:i;;per bearing registration
number A/F, Since, the required vehicle details/information has not been made/are not
available, therefore, the sale price of Tipper has been assessed as equivalent to the

current usual sale price of a new tipper (HGV} and the environmental compensation has
been calculated accordingly, in line with the above-mentioned notification detailed as

hert‘:ﬁndcm /&}/
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......... e o e T
| Vehicie Fine/penalt 4
Sr. . GF Do No.& | Pri v as per
- Name of Perso o, 'rice [category
No. ‘m» Type of | of vehicle Year | caid
5R : _{vehicle _notification
| 8h. Jagtar .5/0 Sh. Devraj, N _
1. | R/o Handa Khundi, P.O { Tipper ?gﬁoflﬁgi}[ -
Manpura, Tehsil Baddi, (A/FY NA NA {Two La
District Solan, H.P Rupees)

387

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNB0338300 at Punjab National Bank, near lift,
Shimla in the name of Director, Department of Environment Science & Technology, .

failing which, strict action will be initiated without any further correspondence.

Copy forwarded to:

Dr. Sanjeey

Sub-Divisional Magistrate,
Baddi; District Solarn {H.P).

SHO, Manpura for service of the notice and submit compliancg report

Dr. Sanjeev K

e

¥nar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Selan (H.P)

ar Dhirmman, HPAS

to this office.
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No. Baddi/SDM /M A/NGT/2025- 14

A [0 3 A% ’ ; 3 )f};- !é 2«*’ e ip {
,{}fﬁcev of the Sub Divisional Clficer{C) i Notlee i
Bmi.t%rf District Solan ,H.P *
ﬁmm} ID: sdmbaddi.solan@email.com.
Dated: fo,09,9005

8h. Mustak Mchammad, S/0 Sh. Rakha Ram,
R/o Handa Khundi, P.O Manpura,
Tehsil Baddi, District Solan, H.P

Subject: Notice regarding recovering Environment Compensation in lieu of
illegal mining/transporting mining mineral illegally
| This is with reference to the letter No. PCB/RO Baddi/NGT File/2024-
2936-37 -da’tedKL 24.07.2025 received from the office of the Chief Environmental Engineer,
HPSPCB Baddi, letter No. Udyog-/SLN/MM/NGT/O.A 563/2023-1358 received from the
office of the Mining Officer Solan dated 04.08.2025 regarding M.A No. 81/2025 in O.A

No. 563/2023 and news item titled “MLA apprised of losses due to illegal 'mi‘ning in
4
appearinig in Dainik Tribune dated 08.09.2023 and No.

" Doon Assembly Segrment”
SDM/NLG/Misc. /2025-347 dated 12.03.2025 vide which the case files of illegal mining

have been transferred’ to the office of the Sub Divisional Officer (C}, Baddi wherein vide
letter No. NLG/SDM /Misc. /2024-1502 dated 27.08.2024, notice had beer issued to you
to deposit the fines/penalty imposed upon one month of the issuance of said notice.
However, till date, neither have you épproached the office of the SDM, Nalagarh/Baddi,
nor have you deposited the environmental compensation/fine/penalty imposed upon

you.
In this connection, a last opportunity is being given to you to deposit

fines/penalty mentioned below. Consequerntly, failure to comply within seven (07) days
of the receipt of this notice will result in further action for recovery of the said amount in
accordance with the provisions of the notification No. STE-E(5)-2/2021 dated 18-08-
2022 of ACS (Brv. Sci. & Tech.) to the Govt. of H.P, empowering the Sub-Divisional
‘Magistrate to take necessary steps for recovery. .

Furthermore, as per the report and enclosures received from the office of
the Sub-Divisional Officer (C, Nalagarh, it has been revealed that you were involved in
illegal mining activities at Handa Khundi area, using a tractor with vehicle RC No. HP12
8822. The envimm‘,zien’tal compensation has been assessed accordingly, based on the

aforementioned notification, as detailed below:
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389

_ . R .  lBriee] T Fine/penalt |
v V&hiﬁﬁ &ﬂ» a8 0P F
: i:; Hame of Person i & i‘ypg of 'iitﬁggw Yonr gaid ?
vehicle | vehicte notification _
Sh. Mustak Mohammad, 972014 :
| 8/0 Sh. Rakha Ram, HP 12 8822 [(More than | 3,00,000/-
1. | R/o Handa Khundi, P.O (Tipper) NA 5 yrs but | (Three lakb
' Manpura, Tehsil Baddi, ' less than | Rupess)
"| Dhistrict Solan, H.P : 10 yrs.)

You are, therefore, once again directed to deposit the imposed
fines/penalty within 07 days of the receipt of this notice in the nodal account No.
3383000100185992 with IFSC Code- PUNBO338300 at Punjab 4Na.ti0nai Bank, neay Bift,
Shimla in the name of Director, Department of Environment Science & Technology,

failing which, strict action will be initiated without any further correspondence.

Dr. Saanmar Dhiman, HPAS

Sub-Divisional Magistrate,
Baddi, District Sclan {H.P).
Copy forwarded to:

SHO, Manpura,for service of the notice and submit compliance report to this
office, '

Dr. Sijumar Dhiman, HPAS
Sub-Divisional Magistrate,
Baddi, District Solan {(H.P)

™
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